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LEGISLATIVE ASSEMBLY . 

Tuesday, 14th April, 1936. 

The Assembly met in the Assembly Chamber of the �ouncil House. at
.Eleven of Uie Clock, Mr. President (The Honourable Sir Abdur Rahim) 
in the Chair. 

MEMBER SWORN. 

Mr. Gurunat.h Venkatesh Bewoor, C.T.E., M.L.A., (Director General 
of Jlost,s and Telegraphs). 

QUESTIONS AND ANSWERS. 

RESERVATION OF 8EATS lfOR INDIAN '3TFDENTS IN T<'ORETG"N' UNIVERSITIES . 

. 1545. *Mr. M. Asaf Ali (on behalf of Mr. S. Satyamurti): Will Gov­
ernment be pleased to state: 

(a) whether they propose to consider the resolutions of the Inter­
University Board, urging upon the Government the necessity 
of securing for Indian students, who are granted foreign 
scholarships, or fellow-ships by the different univen,ities, a 
definite number of seats without premium in different. indnstrial 
concerns of the various countries from which �upy,lirs art:1 
purchased by India, by making suitable conditions at the time· 
of giving contracts; 

(b) whether they propose to take action on this line; and
(c) if not, why not?

The Honourable Sir Frank Noyce: With your permission, Sir, I propose 
to answer questions �os. 154fi ,rnd 154() together. The Honourable Mem­
ber is presumably rrforring to the resolutions adopted bv the Inter-Uni­
versitv Board at their hist meeting. Copies of these resolutions have not 
�o fa; renched the Gnvernnwnt of lnrlia. 

Dr. Ziauddin Ahmad: Mav l ask if it is not the case that the Educa­
tional Cornm;ssioner with th� Government of India is a member of the 
Inter-University Board? 

The Honourable Sir Frank Noyce: 1 believe so, Sir. 

Dr. Ziauddin Ahmad: I suppose then he must have received ,1 eopy 
of the resolutions immediately? 

The Honourable Sir Frank Noyce: Possibly, but, they have to cmne to 
Gm,emment. t,hrough the usna 1 ·channel. The resolutions have to be 

( 3833 ) A 



:3834 LEGISLATIVE ASSEMBLY. [ 14Tn APTIIL 1936. 

1!ent by the Secretary of the Inter-University Board to Governn:ent. The 
Educational Commissioner is a member of the Board, but he i3 n:it tl::e 
.channel of communication between th8 Board and Government. 

.FACILITIF,8 FOR PRACTICAL TRAINING TO INDIAN GRADUA'l'ES IN FoRJ~ION 
T;NIVERSITIES. 

tl546. *Mr. M. Asaf Ali (on behalf of Mr. S. Satyamurti)· Will Gov-
-ernrnent be pleased to state: 

(a) whether their attention has been drawn to the resolution of the 
Inter- University Board, requesting the Government of India 
and the Provincial Governments to use their influence tc 
secure facilities for practical training to Indiat: gr:11-J.uates, 
specially when Government gives protection to certain indus-
tries or purchases stores for Government purposes: and 

(b) whether they propose to take any action in t;his direction; if 
not, why. not? 

'DELAY IN THE DISPOSAL OF APPEALS REGAROING CONSTRUCTION OF Bt'ILDINGS 
LnNG lN 'l'HE MUNICIPAL CmtMITTEE, .DELHT. 

Ifi417. *Sirdar Jogendra Singh: (a) Are a large number of appeals rP,-
·Jrar<ling construction of build'ngs and part or pnrts of hnilnings. iving in 
·the ·Municipal Committee, Delhi, since 1930-1933? What. is their num-
iber? 

,(b) Were these appeals filed in the Municipal Committee, Delhi, during 
ithe years 1930-1933? \Vhy have they not yet been diP-posetl of? 

;{c) :Are Government aware that the delay in the disposal of these 
,appeals has caused a great hardship and a heavy loss to thP appellanb? 

(<l) Is it a fact that on a number of appeals filed in 1930-1933 in the 
:Municipal Committee, Delhi, the orders were given for the inspection 
(•f the buildings, and part or. parts of the buildings situate,g_in Del~i, uut 
·the inspection was never earned out? Have the orders for d1smantlmg the 
,buildings, and part or parts been recently issued? If so. why? 

(e) Will Government be pleased to lay on the table a statement sr.ow1:o.1£ 
·the particulars for the years 1930-1935 as regards the date of the rece1p~ 
of the appeals, orders if any given on the appeals. the date of order for 
inspection, if given, the date of inspection done, the date of final orders 
given and the date on which the final notice was issued to the appel-
lants? 

(fl Do Government intend to cancel the order for dismantling the 
buildings in cases where buildings were not inspected after the issue of 
:tl1e orders for inspection? If not, why not? 

Sir Giria Shankar Baipai: The information has been called for and 
will be fur~ished to th~ House as soon as possible. 
------------------+For answer to this question, see answer to question No. 1545, 
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QUBSTIONS AND ANSWBB8. 3843 

PBoIIOTION OF THIRD DIVISION CuaRKS IN THB OOVllRNMBNT OF INllIA 
OFl!·ICJIIS. 

U,M. *Bhal Parma Nand: (a) Is it a fact that: 

(i) the opinion of the Conference appointed by Government in 
1927 to examine the system of recruitment to ministerial 
establishment that "norma.lly Typists and Routine Clerka. 
would not be capable of promotion to Seoond Division" was 
based upon their recommendations that the minimum 
educational qualifications for recruitment to Third Division 
should be only Matriculation and that the entrance examina-
tion should be different fI"lm and much simpler than that of 
the Second Division; 

(ii) the acute problem of unemployment amongst the educated 
middle classes actually attracted graduates to the Third 
Division; 

(iii) t.hc confprence cOllsidert'd it undesirable to establiRh a class 
wilicn possesses no prospects of promotion at all and in whi::lh 
it was impossible to reward superior merit and rccommended 
that one out of every five vacancies in the Second Division 
should be filled by promotion of meritorious Third Divilion 
clerks; and 

(iv) in most of the Departments of the Government of India even 
the provision of one· out of every five va.cancies for the meri-
torious clerks was never put into effect, resulting in ~ 

creation of a class of Government servants for which the 
doors of promotion are definitely closed? 

(b) If the replies to part (a) (i) to (iv) be in the affirmative, do Govern-
ment propose to make ~ amendments to the rules and reserve 8 
proportion of vacancies for promotion of the meritorious clerks? If not, 
why not? 

The Honourable Sir Henry Ora1k: (a), (i). Though the position may 
be as the Honourable Member infers, there is no definite evidence to thi& 
eifed in the report of the Conference. 
(a), (ii). It may be presumed that only those graduates enter the Third 

Division who are unahle to succeed or have no hope of succeeding at the 
examination fo!' the higher divisions. 

(a), (iii). Yes. 

(a), (iv). The ~  is being collected and will be laid on the table 
in due course. . 

(b) Adequnte provision for promotion already exists in the rules and 
Go,ernment do not cc.llRider that any further measures are necessary. 

CLAIM OF TRR OLD TRAY"ELLINO TICKET INSPECTORS OF Tl/E EAST TNDJA.N 

RAILWAY TO MILEAGE ALLOWANCE. 

1565. *J[r. lIuhammad Ashar All: Will Government be pleased to 
state : 

(a) whether it is a fact that previous to 26th' September, ]935, Hi 
-" h8d T;eeil.: ~  House tlijl,t a" careful OOnsicIerafioD 
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was made in regard to the claim of the old Travelling Ticket 
Inspectors of the Eust Indian Railway for average mileage 
allowance; 

(b) whether it is a fact that on 25th SepttJmber, 1935, they declared 
in this House that DO rules were framed as a result of the 
decillion of the meeting held at Calcutta on Brd May, 19'27, 
vide ~  questiou No. 744. 

(c) ~  it is a fact thnt on the presentation of a copy of the 
SaId rules Government acknowledged that the denial of the 
existence of the said rules was due to the inC'omplete reeords 
of the Railway Board; and 

(d) whether it is a faet that when the decision was' given by His 
Excellency the Governor General in Council on 22nd Decem-
ber, 1932, granting tbe said employees enhanced rates of con-
solidated allowance in lieu of mileage allowance, the rules 
referred to above were net consulted and Government, were 
unaware of the said rules? 

'!'he Honourable Sir Muhammad Zafrullah Khan: With your PCl'IlIiflflion 
'Sit, I propose to reply questions Nos. 1565, 1566, 1578 and 1576 t.ogdiler. 

I would invite the Honourable Member's attention to my TPJlI'y to 
-Qllzi Muhammao Ahmad Kazmi '!! question 1\0. Af12. Ililked on the t\oo" of 
this House on the 26th February, 1936. 

~  0 ... THE OLII TRAVELLINII TICKET INSPECTORS OF TilE EAs'r INI)JAN 
RAILWAY TO MJI,EAOE ALLOWANCE. . 

t1566. ·Mr. Muhammad Azhar.All: Will Government he pl"Hfleu to 
,Btate : 

(a) whether it is a fact that the old Travelling Ticket Inspp.ctors of 
the EaB+' Indian Railway in their representation to the Railway 
Board in 1931, claimed average mileage allowance according 
to the rules framed by the Director of Finance, Railway 
Board, and approved by the Agent, East Indian Railway; 

'(b) whether it is a fact that on thiF; representation they were given 
enhanced rate of consolidated allowance in lieu of mileage 
allowance bv Hill F.xC'ellencv the Governor General in 
Council; . . 

I(C) whether it is a fact that, in their second memorial to the Rail-
w:-.y Board, the.v again clfJimed average. mz1eage allowance 
which was promised to them on transfer to Operating Depar1." 
ment under the a.bove mentiontd rules; 

(d) wbether it is a fact that they were told that a careful considera-
tion had alr.eady been made and their request could not be 
granted; 

(e) whether it is a fact that it was only during the last month that 
Government became aware of the Mid rules; and 

(f) whether they are prepared to consider the case again; if D0', 
wby Dot? 

tFor am*er to this queet.ion, .ee anawer to question No. 1586. 
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1567. ·Xr. J[uhammad .A.ahar Ali: Will Government be ~ to. 
ltate: 

(a) whfther it, is the duty of the Government of India nnd the 
Hailwav Board to exercise a cont.rol over thp linanccs of the-
various' State Uailways in India and to ch(lcl: a Wilstage of 
tax.payers' money; 

(b) whether tha Agents of the Stllte Hlloilways and their Deputies. 
are empllwered to spend money in any way they like or at 
their discretion; and 

(c) whether it is a fact that there has been a great defidt on the 
State Railwa'Ys during the last few years? 

The Honourable Sir Muhammad Zatrullah Khan: (a) Obviously. 

(b) No. They are empowered to sallction expenditure within limits laid 
down by the Government. 

(e) Th,'r(' have h"PII defil'itt; ~  HlIH·32. 

C'OMPETRNCF. ~  INnEl'ENDENCE 01' ~ TN RF;CARO TO TlTJl: DFlTAILBJ)o 

.\ Dl'tIlNISTRATJO!' OF TH En: n AILWA YR. 

1568. *M:r. Muhammad Azhar Ali: (a) HilS the attent,ion of GoVt'rnment 
been drn\\ II lo an .ortich' publish,'f! Oil pllr,ef. HImel ]0 of the Raj/wayman, 

~ Lu('know, dutt,a tl)(, 14th :\1:II'<·h. Ifl::!(" IIl1rlf'l' tht, ~  "Where the 
Rllilwlly FaiIR"? . 

(b) Is it. trtlf' that the Agents of the Stllt(, HllilwaYR enjoy 01 Vllst, <Jom-
pet,ence and inr1('pPIH\pnt'e in rqrard to t.iH' detnilpel aominic;t.rl'.tion of their' 
Railways? 

(c) Is it COl'rect, that the Ha1ilwn,V Boltrd do not ordinarily int.erfere with 
the competence of the Agents? 

The Honourable Sir Muhammad Zafrullah Khan: (II) YPf;. 

(il) lind (c). Y<'f;. ill mllttl;rt; ill whi('h pm\'crR havp hpf'11 delegated to 
thp Agents. 

OELF.(]ATION 0" POWEkS 01" COMPETENCE AND INllEl'ENIlENCFJ BY RAII,WAY 

AnENT!'! TO TIIJl:IH I;!llJlORnINo\TP:!'l. 

15R9 .• :Mr, Muhammad Azhar Ali: (a) Is it u fuet that the Divisional 
Superirrtendents huve heen delegated with vast powers of indep('ndence lind 
competence ~  the Agents? 

(b) Is it It fact that, the Agent docs not ordinarily ~  ,V'ith thlt 
competence of the Divisional Supf'rintendents? 

(c) Is it II fact that the Divisional Superintendents have further dele-
gated the POWf'I'S of competence to their senior scale officers and who in 
turr' hBVP delegated these powers to their junior scale offieera? 

The lIonoarable'tltr Muhammad Z&fruI1&h nan: (n) Di\'isionnl Ruper-· 
intendents have been delegated certain powers, 



1.II018LATlVB AS8BMBLY [14TH ApRIL 1988. 

(b) Yes. 
(c) Certain powers have been de.legated to senior and junior scale 

<)flicers. 

ApPOINTMENT 01" AN ADDITIONAL MEMr<ER IN THIJl RAILWAY BOARD. 

1570. *Kr. Muhammad Azhar Ali: (a) Is it u fact that one more mem-
ber il'l going to be appointed in the Railway Board? 

(b) If the reply to part (a) be in the affirmative, what will be his pay 
per month? 

The Honourable Sir Muhammad Zafrullah Khan: (a) The ma.t·ter is 
under consideration. If the appointment is mad'e, it will have effect some 
months hence. 

(b) If the post is sanctioned it will carry the usual pay of a. Member 
of the Railway Board, viz .. Hs. 4,000 per mensem. 

NON-PnOSECl'TION Of SADHU8, FA/lIRS AND REGOERS TTtAVELLniG 
WITlTOllT TICKETS oN THE EAST INOlAN RULW.,\Y. 

1571 .• 1Ir. Jluhammad A.zbar All: (a) Is it a fact that the East Indian 
Railway has ~  the Hailwfiy Ad ip ftivour of sadh1tR, faTtir8 and 
beggers who 'mder the orders are not t.o be prosecuted for ~ with-
out a ticket ~ 

(b) Is there uny provision in the Railway Act under which a begger cr 
fakir is not liahle t{> pl'O,;ecmtton for undert.nking a fraudulent journey on 
the Railway? 

(c) WhE'n and IInder what authority were these powers delegated to the 
Ag<mts? 

(d) Will Government plea.se state whether under the Hailwav Act all 
other" than fa/drs tlnd 1I(,dhU8 nre linble to prosecution? . 

(e) Do Government propose to takf' any action against the authority 
who has issued orders that beggers and fakir8 are not to be prosecuted? 
If not, why not? 

(f) Is it a fact that under the orders of the East Indian Railway 
management, beggers and lIadhu/I lire only to be t),lrned out of the train? 

(g) What action do Government propose to take against the officers who 
have issued orders t,'1at n ~  Jr H ~ should not be prosecuted for 
travelling without III ticket but should be turned out from the train? 

The Honourable Sir Muhammad Zatrullah Khan: (a) and (b). No. 

(0) Does not arise. 
(d) No such distinction is made in the Act. 
(e) to (g). I ~ oalled. for certain informatiion from the Agent, East 

Indian Railway, and will lay a reply on the table in due course. 
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ItAnfBN.MutINDRA . Tro/{B'r ~ ~  UV .... !f8 EA.-CIT I'KDIAN', 
RAILWAY .. 

1572. *Mr. Muhammad Azhar .AU: (a) Is it a fact that Haymen-
Mahindra Ticket Punches, worth Rs. 1,46,554, were purchased by the 
East Indian Railway for working the Crew System? 

(b) Is it d fact that the Crew System was never extended ull )Vut' the 
Railway find was abolished? 

(c) Is it a fnct that originally the Haymen-Mahindra Punch could only 
be used under the Crew System and it had to be modified at an adcliilUDnl 
expenditure to be ~  under the present system which replaced the Crew 
System? 

The Honourable Sir Muhammad Zafrullah Khan: (14) Yes. 

(b) Yes. 

(c) Yes. 

TRANSFER OF OLD TRn ELLING TICKET INSPECTORS FROM ,\CCOIlNTS '1'0 
OI'ERATI\'E DEPAK'l'MlloNT ON THE EAST INIJIAN R,lLWAY. 

q!i7S. ·Kr. Muhammad .Azhar Ali: (a) Is it a fact that the old Travel-
ling Tirket Inspectors were transferred from Accounts to Operating De-
partment in .Tunc Hl31 and were designated as Travelling Ticket 

~  ? 

(b) Is it It fnct t.hat their emoluments which were treated as ptly were 
reduced by 75 per rent. of their substantive pay? 

(c) What was t.he ),pc!netioTi in t,he pay of the old 'l'ravelling Ticket 
Inspect.ors ? 

(d) What was the percentage of reduction in t.heir emoluments which 
Wf're tre:lted aR pay? 

(e) What was the reduction in respect of their leave-salary on an 
average per head? 

INCREASE IN EXPENlIJTlntE ON TRA V ELLING TICKJl:T EXAMINING OR INSl'£<.,'TING 
RTAFF ON THE F.AST INDIAN RAlI.WAY. 

1574. *Kr. Muhammad .Azhar Ali: (a) Is it B f!lct that with a heavy drop 
in the emoluments of the old Travelling Ticket Inspectors the expenditure 

-on the Travelling Ticket Examiners was considerably increRsed? 
(b) 'Vbat was the increase in expenditure on the Travelling Ticket 

Examining or Inspecting staff employed from 1st June, 1981? 

The Honourable Sir Muhammad Zafru.1lah Khm: Government have no 
information and do not consider that the expense and labour involved 
"in collecting it will be justified by the results to be obtained. . " 

t For annrer to this question, lee answer to question No. 1565. 
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ABOLPl'ION OF 'l'HE POSTS 0)' HEAD '1)CKBT CoLLEOTORS AT CERTA.UC S'IAUOW. 
ON THE EAST INmAN RAILWAY. 

1575. *Mr. Muhammad Ashar .Ali: (8) b it a. fact that ai several big 
stations of importnnce on the East Indian Railway the pnst& of Head Tickefl. 
Collectors were abolished and "he posts of Assistant Head Tiektei C.lleotor& 
were created from 1st. June. 1981? 

(b) Is it a fact that the maximum pay of the Head Ticket Collector 
before 1st, June, 1931 used to be Hs. 120 nt certain stations and from 1st 
June, 1931 Ast'listant ~  Ticket Collectors were proYided at those very 
stations ~  the maximum pay WIlS raised to Rs. 140? 

\c', Wh;t wall tlw nlltXilmml pfly of the Head Ticket C,ollectors at the 
following stat.ions on the East Indian Hailw8.Y before 1!rt· June, 1931 IIIDd 
what. if' the maximum pay DOW? 

Howrn.h. AS:lIIso1, Gaya, Patnu. Dinupur, Moghalsnrui, Prur1Iabgarh, 
Benarp!; Cantonment, Lueknow, Allahahad, C'Jwnpore, Bareiily 
Moradahnd, Lhaksar and Hardwar. 

(el) Whut wprt' the relLl'OIlS for raising t.he JllI.Y of 1h!' Head Ticket 
Colle('torR' pORtR and reducing the ~  of 1 he Traypl\ing Ticket Examining 
staff ? 

The Honourable Sir Muhammad Zafrullah Khan: Go\w,mlPnt, haw no 
information and do not consider the labour and expense involved in 
coIlcc,tillg it will bl' ,'OIlIIlJ('II"lIrate with the rl'SlIltR likply to he obtained. 
TheIl(> ure matters of detail cd administlrfltion ('Iltirely within the compe-
tence of the Agcnt, t;o whom a copy of the questioll has 1)('£'11 Rent .for 
information and such o.ction IlS he may consider necessary. 

ACCOI'NTS CONTROL In' THE ~ TICKET CHECKING STAFF ON THE 
EAST INOlAN RAILWAY. 

11576. *JIr. M.uhammad Ashar AU: (a) Is it II fact. tlIH1 for time!; imme-
morial it was considered the functioJl of the Accounts Derartnlent to control 
t,h(· 'fruvdling TicKl·t EXHmining r-t,aff us a supplementRI Iludit check? 

(b) Is it II fact. that the Chid Accounts Officer, East Indian Railwav. 
Director of FinufH,e, Hailwlt.Y Bourd. and the Ml'lTlher, Railway Board, 
were all of opinion that the controlling agency of the Travelling Ticket, 
Examining staff should be the Accounts Department? 

(el Do Government propose to examine the rreommendations regard-
~ t,hp AeCOll!ltR control of till' 'I'ravellillg Ticket EXHminmg stuff? 

TICKET CHECIUNH ~  EM. 

11l77. *Mr. M.uhammad Ashar .Ali: (II) Has the attentiou of Government 
heen drawn to the !luie of Dr. i:illllddin Ahl11ud in t.he Ruilway Retrench. 
ment Sub-CommitteE' Report on the subject of the ~  checking 
system? 

(.1» Do Government l1ropose t.o adopt the fNmmmendationR cont9ined' 
~  J f not, why not? 

TIM RoDourable SIr Muhammad Zafru11ah Khan: (8) YeA. 

t For answer to this qu88f,ion. eee an8Wer to question No, 1565. 
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(b) 1 would refer the Honourable Member to tJle reply given to part ~ 

of starred qU4stion ·No. 606, asked by Khan BahadurHaji Wajihuddin, 
on thfl 14th August, 1984. 

TIuVJIlLJ.JNG TICKF.T EXAMINERS PUNISHED FOR Low EARNINOb. 

1578. *J[r. lIuJiammad AIhar All: (a) Will Government be pleased tv 
state how many Travelling Ticket Examiners were fined, warned, 1"!-

verted as Ticket Collectors and asked to submit their explanations for 
low earnings in each Division during 1981, 1932, 1933, 1984 and 1981S? 

(b) Is it a fact that if the earnings are low, it is declaied' as slack )l" 
UIlSatiRft.etol·'v working: 

The Honourable Sir lIuhammad Zafrullah Khan: Govemment have no 
information and do not consider the expense and labour involved in col-
lecting it will be justified by tihe results likely t{) be obt.ained. These are 
matterR of d-etailed administration entirely within the competence of the 
Agent to decide, to whom a copy of the question has been sent for infor-
mat.ioll and such action SR he may consider neeCRRar:v. 

DJ!:A.THS Oll' THE STAn' 0]1' THE RAILWAY CLEARING ACOOUNTS OFI'WE nUE TO 
TUlIEBCULOSIS AND OTHER IrA TAL CONTAmons DISEASES. 

1579. "'Sardar Sant Singh: (Il) Are ~  awarE' that the staff. 
since the formation of the Hailw<LV Clearing Account!:' Office, have been 

~ paying It hellY,\' toll in livps ~  tl;herculosis anrl othpl' ffltlll contagious-
di,,('ns('s ('ypry ."(,!lJ'? 

(b) Are Government aware that thc following .young men froD! the staff 
of th(' ~  Clearing Acpounts Office have died on nccount of tubercu-
IO"i'\ :lnd other diseasE'£> during the last. six months 'I 

1. ~  Hanl AlIIlIH1. ~  ~  a· Kau\\"uJ'suill 4 Nekmm 5. 
Kapoorchand, n. ~  7. Hamnath: 8: ~  

~  9. Jngunnllth Khullcr, 10. Jagnnnllth Sethi, 11. 
Humrakka Sharma. 12. Chntte:rji, ]3. Bisrain, ]4. Chhlmgar.-
lal. ]5. Achhruram, ]6. Lachhmanpershad, 17. ~ 

18. Chhajulu:. Hl. .Jotisarup, 20. Jagdambapershad, 21. 
Balakram Mangal. 22. Shivcharan, 23. Munnalal. 24. N R:..ir 
Ahmlld. 25. Ali Akhrlll', 26. Said Ahmed, 27. Din ~ 

28. Gulam Din. 

(c) Is it It filet that the stllff suhmitted man.': memorials to this effect 
t.o the ~  Ruth01ities? 

(d) wm thr Honourflhle tbe Railway and Commerce Member be pleased 
to state what he proposes to do in the matter? 

.r. P. R. Rau: (a) Exact information regarding the number of deaths 
Rnd CRuses thereof is being obtained. 

(b) No. Only eight out of this list died ~ the last· six ~  
The other casualties occurred between 1980 and 1985. 

B 
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(c) and (d). Certain memorials have been received. The Direetorreports 
that neee88M'y action to have the room disinfected and to keep the office 
as clean as possible have been taken. A suggestion to decentl'ltlise the 
office is Ht presellt undcr exumination: if it is decided to retain it, it is 
proposed to construct a new office building as soon as possible. 

Sardar Sant Singh: May I know if the Railway Board realise their 
responsibility in thifl matter? Eight deaths have occurred in six months' 
time,-and is not that serious? 

Ill. P. B.. Bau: My Honourable friend has misunderstood me. :I'he 
total staff of the office is about 1,500, and I said that "eight out of this 
list. died during last six months". 

Sudar Sant Singh: Is that not a sufficiently serious number-eight 
,deaths in six month!' 

Ill. P. B.. ltau: I have already said that if the office is retained, it is 
proposed to construct a new office building I1S soon aR pORRible. 

GRlEVANCmS OF IN('OME-'I'AX ASSESSEES 01<' SHARABAD IN BIHAR AND ORISSA. 

1680. "'JIr. Anugrah Narayan Stnha: (a) Has the attention of Govern-
ment. been drawn to) nn ~  appeuring in the Hindi Weekly NafJa 
Shakti published at Patna. undpr thc caption of "Grievance!'! of . income-
tax asscssees of the District of Rhahubad (Bihar and Orissa)"? 

(b) Are Government aware that a largely signed petition, setting forth .. 
t;heir grievances, was suhmitted on behalf of the assessees of the district 
of Shahabad, to the Income-tax Commissioner on the 16th January last? 

(e) Are Government aware that no step has so fa.r been taken to 
remedy those grievances? ' 

(d) Do GovernlIl'ent propose to enquire into the allegations made in 
the aforesaid arlicles? 

JIr. A. B. Lloyd: (a) Yes. 
(b) Yell. 
(c) and (d) The principa.l complaint was directed against 1he locution 

of the Income-tax Officer's office at Gaya and not at Patna. This has 
already been met, as the Shahabad district has been amalgamated with 
the Patna district with headquarters at Patna from 1st April, 1986. As 
regards complaints made against the Income-tax Officer the Commissioner 
of Income-tax has already mad'e investigations and taken necessary action. 
The Government are satisfied that no further action is called for. 

INDIAN AND EUROPEAN OFFICERS IN THE CIVIT, SERVR'1I. 

lu81. "'JIr. Anugrah Narayan Sinha: Will Government be pleased to 
by on the table of the House a statement showing: 

(It) the number of officers in the civil service in the whole of India 
under the Central Govemm.ent in tbe years 1910-11, 1920-21, 
1980-ln and ~  
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(b) how mBIDy of them were Indians and how many Europt'IIllS ill 
the above-mentioned years, respectively? 

The Bonourable Sir Bamy Oralk: (a) and (b) I am not sure what 
information the Honourahle Member requires? If he requires information 
about the Indian Civil Servioe, the statement which I lay on the table 
shows the strength nnd composition of the service as a whole on the dates 
ment.ioned. If he wishes to have information about the branches of the 
civil service, using that term in its wider sense" it will be convenient if 
he will specify the particular branches about which he wishes to have 
information and I will consider whether it clln he collected wit,hout, undue 
t,rouble. 

$atemenl IIhowing the Number oj Europ __ anB and IndiQAII in 'he Inditm Ciui.l Service 
during cAe ywrIl1910-Il. 1920·2], aad 1930·31. 

YeRI". I EUl"opeans. Indians·1 Total. 

-- I 
.,----

1910·11 1,226 66 1,292· 
1920·21 1,15!l 

\ 
96 1,254 

1930·31 H69 427 1.296- -Includes incum-
bent!! of IiRt.ed 
posts. 

1935·36 756 544 1,:{(lO 
(January 1st, 1935). i 4' 

('o!'!" OJ' ~  A'SD ('OMMI'M'EES, 

1582. -Mr; Anugrah Narayan Sinha: Will Government be pleased t,o 
"t.ate how mlln,v eommission::; and committee.; have been appointed since 
1911, either by the Government of India or by the Sf.cretary of State 
for India to enquire into the affairs of India, and what has been thl' 
cost of each of these commissions or committees? 

The Honourable Sir Henry Oraik: For information in regard to (;om-
missions and Committees appointed between 1921 to 1931, T would refer 
the Honourable Member to pages 22 to 27 of rart II of the report (in-
terim) _of the General Purposes Sub-Committte of the Retrenchment 
Advisory Committee, a copy of which is in the Library of the House. Infor· 
mation for the period from 1932, up to date is being collected und will be 
placed in the Library in due course. As regards Committees appointed 
before ] 921, I CRnnot· find that the information has ever been colleoted, 
anq I fear that to ~  it now would mean an expenditure of labour 
which would hardly be justified. 

TREATMENT METED OUT TO BRITISH TNDIAN Rtrn.TEOTS Rl!IOARDINO 
ApPOINTMENTS IN INDIAN RTATES. 

11;83. *Bhal Parma :Nand: (a) Are Government aware of the faot ~  
subiects of the Indian States are eligible to aT1nointments to Dr.Bctieallv 
all services, including superior services, in the British India, whereas the 

R 2 
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British India subjeots Me being debarred, year after year, from accepting: 
any service in such States (unless of course they are appointed On deputa-
tion) by most of the IndiaD States, so much so that some of those already 
in the State services have been turned out? 

(b) If so, are Government aWl\re t.hRt this has caused great heart-
burning amongst those who have been ousted from lI\lch StRtes only by 
reason of their not being nat,ives of the States? 

(0) Are ~  prepnred 10 devio;e Borne ways and means in the 
new Constitution to so arrange things liS to remove these inequalities and' 
foster a spirit of gTPRt.pr unit:,' and po-operation Amongllt the people 1\8 11. 

~~  ' 

The Honourable Sir Henry Oraik: (6) Subjects of Indian tltateH are 
eligihle for appoinhneni to an;" .)ffice under the Crown to which a native 
of British India may be appointed provided R declnrRtion has heen obtaIned' 
under Section 96-A of thp, Government of India Act, 1919, to this effect. 
No Indian State entirely prohibits the employment of BritJsh Indian 
subjects in their services. Several of them give l)referential treatment to 
their own ~  thi;;; prinriple ill not unKnown in British India aR 
regards Provincial Services. Government are not aware of any cases oll 
dismissal from service in Indian Rtotf'R I1wrf'ly h(,CflUSf' t·h£' pmployet· is u 
British Indian subject. 

(h) Does not artse. 
(p) (;fl\'('rnmt'nt ,.in I'O! t.hinl, it. necessary to take any Hction in the 

matter at, present. The attentioD of the HOTlourahle l\f('mbl'1' ~  howc" {'J'. 

invited 00 section 262 of the Governmrnt of Tnoill Act. H)!l;'i. 

DEMOUTIO'N' OJ!' THE HFlMAINS OF' A HINDU TEMPLE ~  IN THE Cx1'Y 
KOTWAT..I, DELHI. 

1584. *:Mr. S. K. B08maDi: (a) Are Government flware t.hat the' 
remains of It Hindll temple were discovered in the City KotwaH Station, 
Delhi, on or ah011t th" 23rrl DN'emher. 19R!). two. notwithstnnding great. 
remonstrance and agitation, tht. authoritics in r'hargc fJ·emolished the 
same? 

(b) Are Govennnent prepared t.o appoint flU independent officer to study 
the situation from ~  ~  poiu! of view and. after Ii thc.rough· 
investigation, pl8pe the whole materiAl before the public? 

(c) Are Government prepared to consider the advisability of making 
it over to th(' A"('}IIPologieal Deportment for prcservotion tinder the Pre-· 
servation of Anei",jj, l\follllmpnt,f\ Aet? 

(d) Are Government prepared to adopt some suitable measureR to con-
demn the action of those responsible for the demolition? 

The Honourable Sir Henry Oraik: (a) There is no truth in the' skd,p-
ment that the remains of a Hindu temple were found in the City Kotwali. 
An underground chamber was discovered: during excavabions 'and was 
viewed by responsible Hindus. Enquiries show, however, thnt there could 
be no question of its being a Hindu temple. It is probably an old ~ 
or a htlmmam. 

(b) No. 
(c) and (d). Do not arise. 
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'TIME HUlTABLE )loa HOLDING EJ.E<n'10Nt4 TO THE P!wYINOUL LEflISLA.·rU&E IN 
MADRAS. 

1585. *Kr, S, Satyamurti: Will Government be pleased k> state: 
(a) whether their attention has been drawn to the statement of the 

Finance Member of the Madras Government in the Legisla-
tive Council thnt in the opinion of the Government of MRdras, 
the middle of February, Hl37 , was the most suitable for 
holding elections to t.he Provincial Legislatures; 

(b) whether they have nny infornlllt·ion from t·he Madras Government 
on t.his matter; 

(c) whether they hnve made up their mindFi in this matter; 
(d) whether they are aware tha.t February is a very undesirllble 

time for holding these elections; and 
{e) whether they propose to direct the Local Governments to con-

sult public opinion, including that of Congress, before they 
make up their mind:; finally? 

'!'he Honourable Sir Hripendra Slrcar: (a) Yes. 
(b) to (e) I would invite the Honourable Member's llt.t.ellUOll to the 

1mswer given by me k> parts (c), (e), (g) ana (h) of his stnrred question 
No. 1144, to which I have nothing to add. 

Kr, II, Aaaf AU: Ma.y I put quest.ion No. 1586 on behalf of Mr. Ham 
Ndrayan Singh? 

Kr, Presidenti (The Honourable Sir Abdur Rahim): Has the Honourable 
M ember been authorised? 

IIr, •. Aaaf All: I have not been authorised. 

Kr, President (The Honourable Sir Abdur Rahim): The House has 
ma.de a rule that unless there is a written Authorisation, no Member can 
put a question on behalf of another. 

Mr, II, Aaaf All: With yoUll permission, I desire to put it. 

Kr, President (The Honourable Sir Abdur Rahim): Unless there is 
written authority, the Chair cannot allow it. 

RmHL CONnITlONS IN THE DELHI PROVlNCR. 

1586. *Kr, Ram HarayaD. Singh: (a) ;Has the attention of Government 
been drawn to t,he local Congress Committee's reply to the Honourable 
the Home Member's statement of the 20th March, 1936, regarding the 
rural conditions in the Delhi Province, published in the Ri"tlU8t"''fI, Timp.8 
of the 28rd'Marcb, 1986, and if BO, are they prepared to consider the 
desirability of constituting a joint enquiry committee of Official and NOD-
'Official Members of this House to find out the real conditions of the 
people of the villages of the Delhi Province? 
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(b) If the ~  to the latter portion of. part (8) be in the negative, 
are Government, prepared to eonsider the desirability of making at least a 
public enquiry by officials into the rural conditions in the Delhi Province? 

(c) If the allswer to part (b) be in the affirmative, are Government pre-
pared to consider the desirability of accepting the local Congress Com-
mittee'f; eo-opprnt.ion in this matter. nnd if so, in what way Rnd on what 
terms'? 

The Honourable Sir Heilry Oralk: (a) Yes. Government arp not pre-
pared to consider the appiontment of a joint, enquiry committee, 

(b) No. As 1 stu ted ill ~  tIl supplementary question on the 20th 
March last. th(, officers of GoYernment, in It small pro\'ince like Delhi 
nr(' l'onstuntl:v PIlCJlliring into and in touch with rural conditions. 

(c) Doos not arisij. 

15H7 .... M:r. II. Asaf Ali (on behulf of Maulvi Badrul HasHII): Will 
Government plcflfl(' state if Act X of H:lIiH (I IlIYH'rird l 'ollncil i was enforced 
in Delhi? If so, under what cirrular? 

The Honourable Sir Henry Oralk: Under section 15 of Act X of 1858. 
the Government· of t,he ~  Province!; iBsued the ,Tudicial De-
partment notification No. 905, dated th" Hith April, 1858. extending thcI 
provisions of t.he Ad to all the Districtf, of the North-vVestern ProvinceI' 
including such portions of t.he Drlhi trrritory us w(.orr then inclndrd in 
thosp provinces. 

FXTENSION 01' TJTF. ~ ~~ ~ 1.11, COMMEHC}>; Ir-. TilE LEGISLATIVE 
ASSEMBLY ANI! 'I'HR BOMBAY LEI:IHLATlYE COUNCIL "0 ALI. hUOR'I'ANT 
REC'I'IONS ~ Tn": BpSl'NESH COMMT}XiITY IN BOMBA). 

1588. *Babu B&ijnath Baioria: (II) Are Govel'Dment aware that besides 
the Indian Merchants CllIullber of Bombay, there is another important, 
and influential Chamber of IndiAll Commerc'e in t,hAt eit.y, <'Riled the 
MArWIIJ'i Chumlw!' of CommerCf'? 

(b) Arc Govf'ruTllent aWllrE' that thf' melllb('nl of the Mltrwari Chamber 
of Commerce hol(l HS suhstuntillJ int.erests in tht' trade, commerce and 
industry of the presideney and t,hr ('01mtry Its t.hose of t.he Indian Mer-
chants Chamber alld that the former chamber regulates and oontrols 
certain trades, provides efit,dive arbitral H1achiner" ~  restricts member-
ship to husineE;smen ~  . 

(c) Are Government Itwart"' that the present arrangement in Bombay 
for representation of ]ndian CommerCE' in the Assembly and in the Bombay 
Council is regarded as wholly inadequate and unsatisfactory by important 
sections of business communitS, particularly those represented by the 
Marwari Chamber of Commerce? 

(d) Are Government aware that there is a strong feeling among these 
.actions that the plan for repres6lliatian of Indian commerce in the legisla-
tures to be formed. under the new oonstitution should be based on a more 
equitable prinoiple than the membership of 8 sinli\'le association, so 81 to 
ext-end representation to all important sections bf the businesl ~  
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(e) Are GQvernment prepared to make a. suitable l'Qpreaen·te£ionto the 
Secretary of State for India. in connection with the Buggestion conta'inecJ IDj 

:P8l't (d) above so that the same may be considered with. the report of 
the India.n Delimitation Committee? 

'!'he Honourable Sir Krlpendra Slrcar: (0.) Government are aware that 
there is an association called the M l\J"Wari Chamber of Commerce in 
Bombay. 

(b) I Mn not in a position to comment on the Honourable Member's 
contention. 

(c) I am not aware that there hn!'; hecn any !'Iorious dissatisfacHon in 
regard to the. existing arrangement. 

(d) and (e). 1 understand that. ~ question of t.he ~  of 
Indian Commeree in Bombay in t,he Legislatures under the new con-
stitution was examined fully by the Bombay Provincial Delimitation 
Committee and by the Indian Delimitation Committee and I see no 
reason to think that the clnims of the Mllrwnri Chamber of Commerce 
were overlooked. GovernmE"nt RrE" not prf'pnrefi to ndrll'E"R!'I the Secretary 
of State in the matteit'. 

NON-INOL1:SJON IN THE HELICCTIONS FROM THE EVIDENm: '!l'BMITTED BEFORE 
'l'HE INDIAN DELIMITATION COMMITTEE 010' ORAL E,·TDRNCF. I.F.TI BY TRY. 
lNTlTA'N :\IF.RCHAl''TS' rHAMRER OF HO.\1RAY. 

1589. *Babu Batjnath Bajona: Will (iove1'lllllenl be pleased to state 
• the reasons why ill t.he pUblication of seledions from the evidence submitted 

before the Indian Delimitation Committ·ee, the oral evidence led by such 
an important body as the Indian Merchants' Chamher of Bomhay was not 
included? 

The Honourable Sir lIfripendra Sircar: GOWl'lHnellt hll\'p nu inrorm-
ation. 

DEMAND OF THE MARWARl CBAMlIER OF COMMERCE, I..I.MlTED, ROMBAY. FOIt 
A COMDINED SEAT IN THE NEW LEO:M!\LATl"RES. 

1590. ·Babu B&1jnath BaJor1a: (a) Is it true that while taking the 
evidence of the representatives of the Bombay Mill owners . Association, 
the Chairman of the Indilln Delimitation Committee Baid that he knew 
nothing of the Marwari Chamber of Commerce, I,imited, Bomhs;\', and 
confused it with a similar bo!J.y at Calcutta? 

(b) Will Government be plea.sed to sta.te wbether the memorandum 
submitted by the MarwQTi Chamber of Commerce, Limited, Bombay, to 
the Indian Delimitation Committee, was placed before the Chairman of 
tIle said Committee at all? If not, why not? . 

(c) Are Government aware that the Marwari Chamber of Commerce, 
Limited, Bombay, occupies an important position in the field of trade, 
commerce and industry of Western India? 

(d) Will Government be pleased to state the reasons why the delnand 
"of the "Marw&l'i Ohamber of Commeroe, Limited, BombB,", fol' R ~  
seat in the new Legislah1l'es has been turnM down'! . 
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'l'Ile Honourable Sir Brlpendra Sircar: (a) The statement is given at 
page 152 of Volume III of the Report of the Indian Delimitation Com-
mittee. I am scarcely in a position to explain what may have be.en in 
the mind of the Cho.mnan. 

(b) Government have no information. 
(c) and (d). I would draw the Honourable Member's attention to ~ 

reply given to parts (b), (d) and (e) of his question No. 1;)88 

ABSENCE OF A SHEll 01\ TAE 1'1.AT.I!ORlIt OF THE HARDWAB RAILWAY STATION. 

1591. *1Ir. Muhammad AIhar Ali: With reference to the answer given 
on the 9th July, 1934, to sta.rred question No. 554, asked on the 27th 
March, 1984, regarding the absence of a shed on the platform of the 
Hardwar Railway Station, will Government! please state: 

(a) the number of passengers who are accommodated with their 
lugga.ge in the covered portion 12' x 140' or 1,680 square feet; 

\b) the length of the passenger trains received on t.he p1ntforrn 
which has tIDe covered portion 12' x 140'; _ 

(c) whether the gradual slopes leading to the platform, which are 
nine feet higher than the road le\"('l, are used for passing in or 
out the passengers entraining or detraining the trains; 

(d) whether the gradual slopes are considered safe for traffic; if so, 
by what authority; 

(e) the daily in and out traffic of passengers between 15th March, 
1935 and 15th October, 1935; and 

(f) whether they are prepared to consider the desirability of provid-
ing amenities to travelling public in respect of their safety 
of. passing in and out of the station and shelter from heat-
stroke and ra.m; and if not, why not? 

The Honourable Sir Muhammad Zafrullah Khan: Enquiries are being 
made from the Railway Administration and a ~  will be laid on the 
table in due course. 

RECONSTB1:CTION Of THE HARDWAR RAILWAY STATiON. 

I 
1592. *1Ir. Jluhammad Alhar AU: (a) Will Government please state 

how far it is true that the East Indian Rttilway do not propose to expend 
any sum of money on the remodelling or otherwise of the Hardwar 
fltation ., If it is true, what are the reasons for not providing a station 
at Hardwar worthy of its traffic and why were preferences given to those 
stations whose earnings are far below those of Hardwar? 

(b) Do Government now propose t6 undertake to make the present 
station sufficient for its traffic, and if not, why not., 

The Honourable Sir Muhammad ZafruUah XhaD.: (1\) and (b). The 
East Indian Railway propose to carry out improvements to Hardw8l' 
Station as funds become available. 
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DnIoolft'llmAlfoB 011' '1'Jl)II {Tn OF CASTOR On. AS LUJUaOAft ON. STAft 
RAILWAYS. 

1698. *Mr ••• A8af .Ali (on behalf of Mr. S. Satyamurti): (a) Are 
lGovernment aware that the :State-owned Railways have recently com-
menced to use 8 non-Empire mineral oil, Gargoyle H Dark lubricating, 

:imported from America in place of enstor oil, an indigenous lubricant? 

(b) If the reply to part (a) be in the affirmative, will GovernmAnt be 
:pleased to slute whether they have studied the economic effect upon 
Indio. resulting from the rliscontinuH:lCc of the use of castor oil us lubricant, 
osuch as: 

(i) effect on the Indian oil industry; 
(ii) 1 ht' dIect 011 the ludian sligar industry through t.he absence of 

'mRtr'r cake a8 II fert,iliRel': 
(iii) the ... !'fact on lhe Indian agriculture for want of castor cuire as 

II fertiliser and loss of market for castor seed: 
(iv) the effect on the wear and tear of locomotives; 
(v) the loss of milage due to the locomotives remaining In rCIJair 

shops for 0. longer time; and 
(vi) the loss ·Jf railway freights on castor seed, castor cake, coal, 

mill accessories, gunny bags, empty drums, etc., used in the 
castor oil crushillg industry? 

(c) Is it II fact that the East Indian, the Bombay, Baroda and 
'\.:entral India, the Bengal and North Western, a\ld the North Western 
·Railways owned their own ~  oil mills for producing lubricating oil some 
ien years back:) 

(d} Will (ioVcruUll!llt bl' pleased to stuLe the qualltities of castor oil 
lind mineral oiis used during e!lCh of the past five years by each of the 
State-owned Railways. nnu for what quantities of t.hese oils contracts 

,have been placed for Uw year Hl36-37? 
(e) Are Gc,verl1lnent aWllm that the oil crushing industry is one of the 

industries, whieh the L:nilf·d l)royinces and other Provincial Governments 
lire fostering? 

(f) Will Government be pleased to state what efforts they have made 
;to encourage the pressing of oil seeds in India '( 

(g) Are Government aware that the discontinuance of the use of castor 
oil by ltailways is likely to kill the el\stor seed crushing industry estab-

Jished in India sinee good old days? 
(h) Are Government aware that the departments of agriculture in the 

'1IUgar-cane growing areaS'lre Ildvocating an iT'eressed use of cBstor cake 
as a fertiliser for thl-' sugar-cane crop? 

(i) Are Government aware that the effMt of importing mineral oil for 
usc in Ruilways in place of castor oil will couse a serious- shortage of castor 
cake to the detriment of the sugar-cane crop in particular and agriculture 
.in general? 

(j) Will GO"ernment be pleased to i1tate whether any comparison has 
'been . made between the life of locomotive bearings when castor oil is 
,used a8 a lubricant and wheu mineral oil is used? • 
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. (k) Is it ,ll fact that ,many looomotive engineers are of the opinion 
that castor oil as a lubricant is superior to mineral oil for the high tempera-
tures prevailing in India, on account of its high flash point and good 
viscosity at high temperatures? 

(1) Will Government be pleased to stute the loss of revenue due to· 
locomotives being laid up while under repairs on account of this substi-
tution of castor oil as a lubricant? 

(m) Are Government prepared to undertake that in future castor oil 
made in India will be given preference over imported mineral oils for use 
in the State-owned Railways? ' 

(n) Do Government propuse to consider the question of enhancing duty 
011 t,he import of allY oil which may be used as a substitute for n vegetable 
oil produced.in India in order to prot-ect the oil industry? 

The BODourable Sir Jluh&mmad Zafrullah Khan: Information is being 
collected and will be laid on the table of tIle Hou8e in due eoursE'. 

1.AND WITHIN 'l'HE OLD ALMORA UANTONMENT. 

1594. ·Pandit Sri Krishna Dutta Paliwal (on behalf of Mr, l\Iohall 
Lal Saksenl\): (a) For how long hllR thp olcl AlnlOl'a CantollIllellt beell in 
existent'.!' ? 

(b) Do Government claim all thl' lImd within the old Almora Cantcm-
ment as Government land? If so, when and hy ",hi('h notification was 
thit:; land declared to be Government land? 

JIr. G. R. P. Tottenham: (a) 'Fol' about 90 years. 
(h) Yes-with the exception of one or two sma]] plots which .. re in 

private ownershiv. The land has been recognif;t'd to be Government land 
ever since it was taken from t,he Gurkhas well over 100 ~  ago. 

HOUSES W'ITBlN THE OLD ALMORA CANTONMENT. 

1595. *Pandit Sri Krishna Dutta Paliwal (on behalf of Mr. Mohan 
Lal Saksena): (a) How many houHeE; ~ t.hcl'f' within t,hc old Almora 
Cantonment belonging to privnte indi"i(lllul" '! 

(b) Do the houses and their compounds belong to the house-owners, 
01 i\rp the., lessees of t.he land over which their properties stand? 

(c)Hllve the house-owners executed any lense for the land that they 
hold within the old Almora Cant.onment? _ 

(d) If not, under what right. do they hold such land? 

JIr. G. R. P. Tottenh&m: (a) About 16. 
(bl, (c) and (d). Except in two cases where the land is pri!atelyowned, 

the houses and their compounds are held under old grants m accordance 
with whieh the owners of the houses possess occupancy rights only in the 
land. I - • 



QUESTIONl:I AND ANSWERS. 

Ho'(lSIlJIio WITHIN' THE Or,!) ALMORAC.U1TONdWr. 

1596. ·Pandit Srt KrIshna Duttla Paliwal (on behalf or' Mr. 
Lal Saksena): (a) Is it a fact that many of the houses within 
Almora Cantonment were built before they were taken into tbe 
ment limits? 

Mohan 
the old 
Canton-

(l:J) If so, under what circumst.ances were houses allowed to be included. 
into the Cantonment area? . 

(c) If the reply to part (a) be in the negative, under what oiroUllllitan-
ces were houses allowed to be huilt within the Cantonment· Area of the 
old Almom Cantonment? 

(d) Do Government possess an., title 01' a.greement under which the 
land \\'ithin the olel Almom Cantonment could he' declaren as Government 
land? 

(e) If so. on what condit,iollR W88 land allowed to private individuals 
to build their houses upon? 

Kr. G. R. F. Tottenham: ~  and (b). Govemment have no informa-
tion, but it is improhahle thRt, many houses w"re built, before the can-
tonment was formed. 

(c) to (e). 'T'hp majority of the houseR in t1w Clmtonment were no· 
doubt built unner the regulations then in force in other cantonments, 
ill nc('.ordance with which Government made free grants of the occu-
pancy rights in certain plots of land on conditions that the grantee 
erected thereon a bungalow for a military officer to live ill. The exist-
ence of these grants is evidence of Government's title to proprif'tary 

• rights on the land. 

TIMBER AND FuEL OF THlt TREES IN '.rUE OLD ALM'ORA CANTolOOln. 

1 ;')!)7. ·Pandlt Sri Krishna Dutta Paliwal (on behalf of Mr. Mohan 
Lal Saksena): (a) Is it a fa'Ct that up till the year 1935 house-owners 
weru frC'f'lv allo\\'t'd to utilise thl' timher and fuel of the trees which were 
sanctliollf'd to he ('lit hy thE' CIIJltonmcnt l1uthoritv. Almora, within their 
private grounds? " , 

(b) Is it a fact that only recently the Cantonment Authority of Almora 
Cantonment iR cluiming such trees as Government property? 

(c) If so, is there an:v Government of India ruling to this effect? If 
80, when was it given? 

(d) Why was this ruling not enforced so long? 
te) DId Government give an opportunity to the house-owners to place 

their view-point before the Government prior to giving this ruling? 
. Mr. G. R. F. Tottenham: (a). (h) and (d). Government have no m-
formation. 

(c) In the absence of a'll express condition to the contrary 10 the ori-
ginal grant, Government retain proprietary rights in the trees growing 
in the compounds of houses. ThiRwBs made clear in a general order 
·on the subject in 1926. 

(e) No, but it is open to any oceupant who is not ~  with the 
position to take his CBse to court if he so wishes. 

Pandlt Sd EIIIIma Ddta Paliwal: As regards part (a), will Government 
please make. enquiries and give the information? 
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1Ir. Q. :a. 1'. "J.'otteDham: If any specific case is brought to the notice 
·of the Government, they will certainly make enquiries. 

1Ir. Lalchand !Tavalrai: Are there any aogreements where f,his stipu-
lation is made that the trees belong to thE' people to whom the bunga-
lows belong? 

JIr. Q. B.. 1'. TothDham: If there had been any such stipulation, 
-this question would not have arisen. 

RTATUS OF THE HOUSlII-OWN1!lRS IN THE OLD ALMOBA CANTONMEN'l'.\ 

1598. ·Pandit Sri KriahD.a Dutta Paliwal (on behalf of Mr. Mohan 
Lal Saksena): (a) Do Government propose to resume the land within 
the old Almora Cantonment? 

(b) If not, are Government prepared to define the status of the house-
owners having houses within the limits of the old Almora Cantonment? 

Kr. Q. B.. J'. Tottenham: (a) Government are not aware of any such 
·scheme. 

(b) Govornment have always been prepared to define the status of 
house owners in any cantonment by granting leases on reasonable terms 
to those who wish to have them. 

RXPENnITIJRE 0(1 ~ ALMORA CANTONMENT .DURING CERTAIN YEARS. 

1599. *Pandit Sri Krishna Dutta Paliwal (OIl behalf of Mr. Mohan 
Lal Sn.ksena): (a) What was the total income and expenditure of the· 
Almora Cantonment during the yeal's 1932-33; 1933-34 UIIt! 1934-35 '! 

(b) What portion of the expenditur(> WHS incurred on the staff includ-
ing the Executive Officer? 

JIr. G. B.. P. ToUenham: (a) and (b). I lay on the table :l Fltatement 
·showing the required information. 

1932·33 (Actual) 
-193a-3( (Actual) . 
1934·113 (Revised estimate) 

Statement. 

I 

i 
I Income Tot ... 
I (excluding cxpenditul'9. 
I grants-in-aid). 

Ra. 
9,369 

(a) 6,751 
(b) 1,3'36 

RB. 
10,905 
10.198 
11,664 

Expenditure 
on .tail 

including the 
Executive -

Oftkoer under 
General 

Administra-
tion. 

RB. 
3.197 
8.266 
2,976 

(II) Excludes ordinary grant-in-aid of Rs. 313 paid by Government to the cantonment 
f.:md. 

(b) Excludel ordinary grants-in-aid of RI. 6,'85 paid by Government to the canton-
lDent fund. 
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1600. ·Pandit Sri KriahDa Dut.ta Paliwal (on behalf of Mr. Mohan 
Lal Saksena): Has the Ahnora Cantonment a ('antomnent Committ(le:' 
If 80, how is it formed? If not, why not? 

Mr. G. B.. l'. Tottenham: No, Sir. 'fhe Civil popula\ion ot Aimol"a 
Cantonment is far below the statutory limit at present prescribed in 
section 14 of the Cantonments' Act, 1924. 

LEASES F'OR THE I.AND HELl- BV HOUSE ·OWNERS IN THE ALMORA CA'NTONMENT. 

HiOl. ·Pandit Sri Krishna Dutt.a Paliwal (on behalf of Mr. Mohan' 
Lal Suksena): (Il) Is it Il fact that t.he house-ownerB werp once asked to· 
execute le8s('8 for til'" Im1(l whic·II t lip\, h",hl "'ithill t hp Cantonment of 
Almora? . 

(b) Is it, a fact that no leuse" were pxpcuted and the house-owners' 
claimed that they had the land ill their ~ posspssions UII sole ~ 
much hefore ale Cant.onment c:mw ;l1to being? 

Mr. G. R. F. Tot.tenham: (ft) and (b). Government hayp no informa-
tion. 

.-\ llOLlTION O}<' TRill ALMORA CANTONMENT. 

Hi02. ·Pandit Sri Krishna Dut.ta Paliwal (on behalf of Mr. Mohan' 
Lal Saksenll): (n) Do Onvernment propose to abolish the Almom Can· 
tonment? 

(b) Were Government advised by a high military authority sometime' 
in the veltT HlR2 or 11lHR t.o RholiRh t.his yerv small cnntonment with II 

view to' ret.renchment.? 

lIr. G. R. F. Tottenham: (a) No, Sir. 

(b) The question was considered in 1982, not primarily from a re-
trel'lehment point of view, but from the point of view of the SUitability 
of t,he station for troops. The examination showed t,hat from neithpr 
point of view was the proposal worth pursuing. 

DonRA SROOTDIG CASE AT Anum. 

1600. ·Pandlt. Sri Krlahna Dutta. Paliwal (on behalf of Mr. Mohan' 
Lal Saksena): (a) Will Government please put on the table of the House 
a statement relating to the Dogra shooting case at Ajmer, showing (i) 
the toOtsl number of ~ witnesses called for and paid for in the 
said case; (ii) the totp,l nmnof'Jl" of PJ'9s'ooution witnesses produ('ed in court; 
(iii) the total number of prosecution witnesses summoned from outside-
but not examined in eourt; imd (iv) the total numbl'r of proReeution wit-
nesses whose evidenoe was recorded in court but Bubseqnently withdrawn 
by the prosecution '? 
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(h) Will Government please inquire and state (i) the amount of expenses 
paid to the prosecution witnesses in the Dogra case, who ac;:tually gav,", 
evidence, Rnd (ii) the amount of exptmses paid to the proseeuti'on witnesses 
who were given up by the prosecution after their having been called to 
Ajmer from outside? 

(c) What ~  the names and addresses of the prosecution witnesses 
who were called from outside Ajmer to give evidence in the Dogra shooting 
C8se, but. were given up by the prosecution? 

The Honourable Sir Henry Oraik: I regret I am unable to ~ this 
informatioll as the cQSe is still Bub-judice. 

DoO.RA SHOOTING CASE AT AJMER. 

1604. ·Pandit Sri ][rishDa Dutta Paliwal (on behalf of Mr. Mohan 
LalIS'aksena): (0.') Is it a fact that after the shooting of ~  Dogrn r1 new 
special jail was established in Mohalla Ganj, Ajmer? 

(b) Will Government please inquire and state (i) what was the total 
amount spent in establishing and maint.aining the 8aid special jail, and 
(ii) what is the t<>tal amount spent so far in connection with the said 
Dogra shooting caAe? 

(c) Is it a foet that there is II big central jail at Ajmer with sufficient 
accommodation for under-trial prisoners in the said eentral jail? If so, 
what ne<?essitated the creation of a special jail in Ganj Moh all a , Ajmer? 

(d) What was the average dfdh attendance of under-trial prisoners 
m the said special jail:' 

(e) Whot expensp did Oovf'rnrnent incur per day in maintaining the 
said special jail? 

(f) What was the (i) maximum, und (ii) minimum nurnLpr of under-
trial prisonerR kept in the sai"d special jail? 

(g) Whflt Ims t·he total number of prisoners kept in the said special 
Jail ? 

(h) How many persons kept in the f1ajd special jail, were prosecuted in 
B1ly court of law? 

'!'he Honourable Sir Henry Or&!k: (a) Yes. A poliee station was 
vacated and made over as a lock-up. 

(b) Minor alterations were made. The total cost of these is not avail-
able at present. 

(e) Yes. It was considered desirable that·· the accused in this case 
shou!d be housed in a separate lock-up. 

(d) and (f). Two under-trial prisoners and one other accused. 
(e) Exact figures are not available but. the total expenditure fOl",thc 

jailor atld warders was somewhere about Rs. 18 a clay. 
(g) Three. 
(h) Two. 
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DoOlU. 8HOOTl"Q CASK AT AJMER. 

1605 .• Pandlt ~  Dutta Paliwal (on behalf of Mr. Mohan 
LsI Saksena): (B) Will Government please enquire and state ~ the ~  
ber of houses searched, (ii) the number of persons taken mto. pohee 
.oustody, (iii) the nwnber of persons released after custody, and (IV) ~  
number of persons sent for t,rilll, in connection with the Dogta shooting 
,case at Ajmer? 

(b) Is it a fact t.hat the police ~  uIUlhlp to recover any una.uthorised 
arms or a.mmunition from: any of the houses searched and any of the p,er-
sons taken into police ~  in connection :vith the Dogra shootmg 
cRse? 

(c) Is It a fact tha.t the orphanage building, where the alleged accused 
it-; said by the prosecuti0n, to bave taken shelter in the night after firing 
on Mr. Dogru, has not been Rearcheli as yet by the police officers in charge 
of the Dogra shooting ease investigation:) If so, v\lill Government please 
state why the alleged sheltering place of t.lu!' accused (the otphsDage) was 
not searched while a lnrge number of houses belonging to innoeent per-
~  were searched? . 

The Honourable Sir Henry Ora1k: In the public interest, J am not 
prepared to give the information asked for. 

DOORA SHOOTING CASE A'l' AJMKR. 

·lOO(i, ·Pandit Sri Krishna Dutta Paliwal (on behalf of Mr. Mohan 
Lsi Saksena): (a) Are Government, aware that in ~  the 
Puhlic Prosf>eutor is, as a rules paid Rs. 12, Rs. 20 and Rs. 80 per day 
for appearing in the courts of n }fngiRt,rnte, Sp!'I!'Iionl' JuclgE' nnn the 
Judicial Commissioner, respecti vel.v ? . 
. _ (b) Is it ~ fact that the Special Puhlie Proseeutor appointed to appear 
in the Court of thf' Adclitionnl District Magistmt,e in connection with the 
Dogra shooting enRf' Was puicl Rs, 60 pf'r clRy of hearing, together witb 
Rs, HI for comHiltation on ~  . 

~  ~ ~ ~ 

(c) Will Government please state what necessitated the appointment 
of the said Special Pulilic ,Prosecutor on such high payment? 

(d) Is it a fact that' Government. paid only Bs. -12 per day of hearing 
to the defence eOUDsel in the said Dogrn shooting caSe under seetion R07, 
Indian Penal Code? -

(e) Will Government please state whether they are aware that the 
'Special Public Prosecutor and ~  defenQe counsel in the Dogra. shooting 
·case were generally practising and appearing for the same parties in cases 
prior to the -Dogra shooting case? If so, why WlLs such choice made? 

The Honourable Sir Henry OraDr.: (a) Yes. As a general rule the 
Public JlTosecutor is paid those fees, but in important cases or for other 
i1pecial re8.90ns higher fees cfl'n he a!,ld lire occasionally given._ 

(b) Yet. 
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(0) It was necessary to secure the ~  of n Special Pilblic Pro-
secutor as the Public Prosecutor and the Assistant Public Prosecutor 
had not the time to tlLke Ill' this case. The ~  W88 not exoessive-" 
and it was considered necessary to secure the services of the Ulost suit-
able Counsel Q'Vailable. 

(d) ~  The Defenc,' Counsel wus employed b;y one of the other sus-
peets in this case during the investigation and was accepted for the de-
fence by the two accused. He is ~  C'ompetent lawver. 
(e) No. < 

Mr. Lalchand Bavalrai:" With regard to pa.rt (d), why was there ".:1 
difff,rence in the Rcu'le of ~~ ~ paid to ihe Public Prosecutor and to the 
Defpnce Council ? 

The _oDourable Sir Henry ~  'I'lte one was u more expensive· 
Counsel H1Im the other. ~ 

Mr. Lalchand :Ravalr&i: Was the Counsel appointed by the Govern-
ment for t,hf' n(·.cuRed alRo? -;;,' 

The HODourable Sir Henry Oraik: Yes. Sir. 

Mr. Lalchand NavaJral: Why WllS not a Counsel appointed for the' 
Defence as competent and as c;lpnble as the Public Prosecutor, so that 
hoth (!Ol1ld he' pnirl th(' Ramp RC':1h, of fe! R ? 

T)le Honourable SlrHenry Oralk: The Counsel for the Defene(. was 
thEl infm selecf.Eln by th(' ucclIRE'd thf,mse]yes. I hB-ve staied thut he is 
a ~  IlLw:ver. The Counsel for the Prosecution was Spel'i'lUy en-
gaged from outside till> stal··ion nnrl hnd to be paid higher feps. 

lIIr. Lalchand Navalrai: WitS flU), Ilogreement come to with the Couu-
sd for I ht' Defence to l\ecppl II lo\\,('\, scale of feeR, or did the ~ 

ment·, of their own accord, dE'cidc that. lower fees should be pllid to-
hlm? ~ 

The HODourable Sir Henry Ora1k: I de 
written agreement with the Counsel for the 
usual daily fee prevalent there. 

not know if there waf; any 
Defence. ··He was paid the 

~~ 

"0,;, 

' ... "'.: 

lIIr. Lalchand Bavalral: Was tha Public ~  paid the ~  
dailv fee 8S the Counsel for the Defence, or was he paid a ~  fee 
nyC!: l\'lld above the usual daily ~  " 

The HODourable Sir Henry Ora1k: I Bay that the ~  for lobe-
Defence was paid the usual da{ly fee wtlich is paid in I!utp circum-
stances in Ajmer a.nd he. accepted it. He did not raise any, objection. 

,;;.. 

:Ror.TlJNO OF HIS Co (T R'l' Ai' au; BUN(JALOW BY THE CoHlllISSIONBB 011 AJMKR-
MER'''_'-RA. - .. 

. 1607. ·Pandit Sri ltr1shna Bntta Paliwal (1m behalf of Mr. Mohs!? 
Lal Saksena).!:'. (a) Is it a fact that the Commissioner, Ajmer-Merwara. 
is thp Distriot and Sessions Judge? 

.> 
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(b) Is it a fact that the Commissioners in Ajmer-Merwara used to hold 
their court within the Ajmer Court's precincts, prior to the advent of Mr. 
-C. H. Gidney, present Commissioner of Ajmer-Merwara? 

(c) Is it a fact that the said Commissioner, Mr. Gidney, holds his 
,court at his hungalow and not in the court room? 

(d) If 110, will Government state the reasons which have led the 
:Commissioner to do so? 

, 

Sir Aubrey Jletcalfe; (a) Yes, but the work ~  and .Sessions 
.Judge is done by the Additional District and Sessions Judge. 

(b) No, not invariably. Commissioners have used their J.iscretion 
according to the greater or lesser amount of their Court work and tha 
Dature of it. 

(c) The Commissioner has'., hU'ge office with waiting room attached 
in his bungalow and does his occasional court work there. 

(d) The Commissioner has only very 0!!c3!sional Court work. and that 
too mostly of an appellate natll!'e and he.bas regarded it as generally a.nd 
administratively more convenient to do this work in the ofi1ct:' in his 

,house. No representation ha& been made to him that this pract,ice is 
·causing incollv( pience. 

Sardar Sant aingh: May I know whether the combination of the 
.posis of Commissioner and District Judge is in ~  with modern 
ideas? 

.. Sir Aubrey Metcalfe: I have explained that although he is ~  
f,he District and Sessions Judge, practically all the judicial work is done 
by the. Additional District and Sessions Judge and that officer is-.s' whqle-
time judicial officer. 

Sardar Sant Singh: Then, why is this additional office given to the 
Commissioner '? Why not deprive him of the powers of District and 

. Sessions Judge? 

Sir Aubrey Metcalfe: I shall require notice of that question. 

Mr. Lalcha:Q.d Navalrat: With regard to clause (c), may I know whe-
ther the Commissioner. has got a separate Court room for heari!lg cases 
or if! the bungafow used for both purposes? 

Sir Aubrey Metcalfe: I shall require notice. of that question. 

Pandit Lakshmi Kanta Kattra: Does he hold Court in the bunga.low 
'with the permission of the ~  Buthorities? 

Sir Aubny J(etcalfe: Presumably. 

PandU Lakshml J[anta MaItra: Is the Honourable Member DClt aware, 
that there is no specific rule of Government laying down that in certain 
~  Couna -'1' 1M held in bungalows? 

o 
(No reply.) 
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OH.J.LANB BY POJ.ICE UNDER SEOTION :\4- OF THE POLlOE ACT L'i BESPEOT 01' 
THE BAZAR .:\REA. Ot:TSlDE M:A.DAR GATE, AJMER. 

160ft ~  Srt .Krishna Dutta Paillwal (on behalf of Mr. Mohan· 
La! Saksena): (a) Will Government please state whether it is a fact that,. 
in the middle of December, 1935, the Inspector General of Police, Ajmer-
Merwara, (i) personally visited the roads of the Bazaar outside Madar' 
Gate in the city of Ajmer, (ii) found the said roads obstructed by un-
authori.,u(! 1f1l1'1 ••• ond hawkel'S. and (iii) reac:hf'd the Kotwali police stad.on, 
to tlloke steps in the matter? 

(b) Will Government please lay on the table o(the House a statement 
showing the number of chalans by police under section 34 of the Police 
Act, in respect of the bazaar area outside Madar Gate, Ajmer, in (i) Sep-
tember, 19B!), (ii) October, 1935, (iii) Novembflr, 19B!), (iv) the part of 
December, 1935, prior to the visit of the Inspector General of Police, and 
(v) jUHt hfter the lns]1ect0r General of Police't; visit in the month of 
December, 1935? 

(c) Is it a fact. til;,', aiter the Ylsit of t.ile Iuspector General of Police 
to the roads outside Madar Gate about the middle of the month of Decem-
ber 1985, a large numher of chalans were marle under se··tion 34 of the 
Police Act? If so. will Government please state why such clvr,l'l,n8 were 
not made prior to the said visit of the Inspector General of Police to the 
locality referred to in parts (a) and (b) above? 

Sir Aubrey :Metcalfe: (a), (i) Yes. 
(ii) No. 
(iii) No. 
(b) The number of chalans under section 34 of the Police Act is: 

September 
October' 
November 
Up to 17t11 December 
After 17th December to 31st December 

(c) No. 

44 
12 
42 
36 
12 

REMOVAL OF THE INCOME-TAX OFFICE I"ROM HA'1.ARIRAGH. 

1609. .JIr. Ram Narayan Singh: Is it. a fact that Government have 
finally decided to remove the income-tax office from Hazaribagh partly to 
Deoghar and partly to Puralia in the Manbhum District and if so, are they 
prepaTed to reconsider the question? 

Xl • .A.. H. IJoyd: T would refer the Honourable Member to the reply 
given to his question No. 1488 on the 7th April, 1936. 

hmu.Ns IN ABYSSINIA INJURED OR KIT.LED IN THE ITAr.o-ABYSSINIAN 
CONFLICT. 

1610. *:Mr. :M . .Asaf Ali (on behalf of Mr. T. S. Avinashilingam 
Chettiar): Will Government state:' 

(a) whether any Indians in Abyssinia have been injured or killed in , 
the Ita}o·Abyssinian conflict; 
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(b) if so, how many; and 
(c) whether properties belonging to Indians have been dam&ged; if 

so, how much? 

Sir Aubrey Metcalfe: (a)-(c). The Honourable Member's a,ttention is 
invited to the Press Commun;que issued in the morning papers of the 
tUh April, 1936, which gives all the information available. 

A copy of the Communique is laid on the table. 

Pre8S Communique. 

The following message haD been received from His Majesty's Legation, Addis 
Ababa; 

"As far as can be ascertained no registered Britisb subjects or protected pe1'IODa 
were killed or injul'ed in Lhe boihbardmellt of Jijiga. About 50 persons were killed 
8.nd 100 wounded there and these may include some unregestered Somalis. 

Damage and loss to British subjects in Jijiga from bombardments and sublll'9uent 
looting is roughly estimated at 150,000 dollars but detailed facts can only be estabhshed 
by a personal vif.t, for the town is deserted and telepbone communication alm. 
useless. It is proposed that a British Consul should visit Jijiga for this purpose al 

loon as possible. 
No British subjects or protected persons were injured in the bombardment of 

Barar and no complaints have been received of damage to their property. Merchants 
have been able to remove most of their slocks during the past few days a.nd the town 
is now deserted." 

ACOJllENT NEAR ~  IN TIm .JUBnULPORE·GONDIA SECTION OF TXB 
REl'iGAL NAGPf.'"R RAILWAY. 

~ ~ 
1611. $:Mr. Ghanshiam Singh Gupta: (a) Has the attention of -Govern-

ment been drawn to the Railway accident near Charegaon to the 144 Up 
passenger train in the Jubbulpore·Gondia section of the ~  Na.gpur 
Railway, reported in the H ind'U!8tan Times of the 26th March,' 1936? 

(b) Will Government please state the details of the accid'ent, parti-
cularly on the following points: 

(i) the circumsvances under which the accident occurred; 
(ii) person or persons, if any, responsible for the a.ccident; 
(iii) details of the injury caused, the number of the dead and injured, 

with their names, and nature of the injuries, if possible; and 
(iv) measures of relief adopted? 

The Honourable Sir Muhammad Zafrullah Xhan: (a) Yes. 
(b), (i) and (ii). The engine of the train left the rails at the end of a 

eurvf:> at the approach to the br;dge at mile 664/8 of the Gond:a Jubbul-
}lore narrow gauge line at about 16 hours, due to t.he buckling of the tract 
caused by heat and the dosing of joints. The engine and two leading 
third class. coaches ca:psized and fell int'o the bed of nutIah, and one upper 
class compof;ite tI:lI':'Jdge ct'_vized (,n the hank. 

(iii) Driver ~  and fireman Sheo Ram of the tra!n engine 
were killed. Manso Ram, a passenger, was badly scalded on the face Rnd 
body and Govinda, another passenger, had two of his ribs fractured. Four 
railway Sf>TVAnts. two m aU service employees and eight other plUlBengerB 
were slightly injured. 

02 
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(iv) District officers with un Assistant Surgeon and a Sub.Assistant 
Surgeon proceeded, with ~  first aid equipment to the scene of the 
.accident which they rellched at 6-30 P.M. First aid was rendered at once 
to those who required it. One passenger seriously injured and three slight. 
ly injured were taken to Nainpur hospital where thev are reporlled to be 
making good progress. The passenger who was scalded and ~  who 
were sl;ghtly injured were allowed to ·proceed to their destination at their 
own request. 

Mr. Ghanahiam Singh Gupta: What was the number of the dead? 

The Honourable Sir Muhammad ZafruUah ][han: So far as I have 'been 
able to ascertain, two. 

SMUOOUNO OF OPruM AND ('HARA8 IN TnE PUNJA'R AND THE UNITED 
PROVINCES. 

1612. *Qazt Muhammad Ahmad Xazmi: (a) Will Governmpnt be plp!l!'erl 
to state whether their attention has been drawn to the statement of the 
Punjab Government on page 91 of the Punjab Administration Report for 
1933-34. to the effect "It appears t,hat there has been constant smuggling 
of the drug (opium) through the Punjab for consumption in other Pro· 
vinces, every effort has been made to check the evil, but the re!\l remedy 
is the adoption of a uniform poEcy hy nIl the provinces concerned."? 

(b) Has the attention of Government been d!'nwn to the Excise Arlmi-
nistration Report of the United Provinces for 1934-::15. on page 17 of whinh 
they say, "The dispm;ty in price!' of d,arn8 prevailing in the province and 
in the neighbouring provinces of Delhi, Punjab and North-West, Frontier 
continue to be a great temptation to the smugglers to exploit the United 
Provinces fqr their unlawful trade"? 

(c) Are Government aware that the clisparit.y of the rates of Rale of 
opium and charns hetwpcn different Provinces are the chief reasons for 
the large amount of smuggling of these articles that is going on? 

(d) Are Government aware of tme fact that the Provincinl Gove'"l1ment.;; 
are not taking any steps to co-ordinate their policy in this matter, and 
has their attention been drawn to the statement of the United Provinces 
Government made on page 17 of the Excise Administration Report ~
85:-"Contraband articles ',mrth Rs. 45,A8!J were B(,il'cd.... . fir.es 
~  forfeitures imposed on the accused ..... was Rs. 3,476, the total 
beingRs. 49,581, including all cuses. The expenditure on the entertain-
ment of the Rtnff amounted to Rs. 34,843 and thus the st::tff cost practically 
nothing to Government"? 

(e) Are Government aware that these cases take up a considerable 
time of the Courts Bnd cause very grave inconvenience to the public? 

(f) Have Govethment considered the advisability of inducing the various 
Provincial Governments to co·ordinate their policy regarding the duty and 
sale price of t.he excisable drugs and sllve the public from great incon-
venience, expense and worry? If not, why net? 

J[r . .A.. H. Lloyd: (0) and (b). The Government have read the state. 
ments in question. The statement quoted from the Pun:ab Administra. 
tion. ~  rolAte!; to the smuggling of charas and not opium. 
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(e) Any disparity in the sale-prices of drugs in cWfereu.t provinees is-
likely to lead to inter-provincial smuggling. 

(d) and (f). The Government have read the statement in question. The 
0. ~  of t.he sille-prices of drugs was considered at a Conference of 
represcntutives of Local Governments held in 1930 which ~  

tha.t Llocal ~  <;hould be [\I'.ked to Iliuke an attempt to equahse 
salL·-prices on their respective borders by mutual consultation. The Gov-
ernrnent of India, who are in sympathy with this objective, duly conveved 
this recommendatioIl to Local Governments, but, as "Excise" is a provin-
cial trlmsferred subject, they have no power to take any further aotion 
m the matter. 
(e) Tbis seems to be a matter of O'j)inion. 

SMUGGLINC 01" OPIUM AND CIIARAS IN 'l'lIJl: PeN.fAi": AND 'rnE UNITEQ 

PROVINCES. 

1613. *Qazi Muhammad .Ahmad Razmi: (a) Will Government be pleased 
to state whether they are Ilware that the quantity of opium and chanu 
thaj, can he sold to anyone man--{)r can be kept by him-is higher in 
the Punjab than in the United Provinces? 

(b) Arc Government aware that innocent persons coming from the 
Punjab to the United Provinces and carrying the proper quantity of these 
drugs according to the Punjab rules are held to be in possession of illegal 
quantities of the said drugs when they enter the United Provinces and 
..,if.re prosecuted for offences under the Excise Act? 

. (c) Are Government aware that t.he disparity in the quantities of the-
excisable drugs. that are retailed to public is causing great trouble and 
worry to the public? 

(d) Have Government considered the advisability of inducing the 
Provincial Governments of the two provinces to co-ord;nate their work 
in this direction and save the public from considerable inconvenience't 
If not. wby not :' 

Mr. A. H. IJoyd: (a) Accordinr.r to the latest information in the pos-
8cssion of the Governruent of India. the position is as descr:bed by the 
HOllourablf' Member in the case of cha1'as but not of opium. 

(b) and (c). The Government have no information. 

(d) The Government of India have no Duthority to interfere in the 
Inf\tter, since excise is r, provincial transferred subject. 

DOCt:MENTS ACCF.:rTRI> AS At'THOBlT.\TIVE PROOFS OF AGlII OF GOVERNMEH" 

SERYANTS. 

1614. *Pucilt Lakshmt Ruta Kattra: (a) Will Govehlment be pleased' 
to state whether for public purposes they accept University CErtificates 
for Matriculation or Entrance Examination, Baptismal certificates and 
horoscopes, as authoritative proofs of age of the persons holding them? 

(b) If the answer to part (a') be in the negative, will Government be 
~ ~ state what exactly are the documents that they accept as 

authorItatIve proofs of age for the purpose mentioned therein? 
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• 
(e) If the ~ to plU't (a) be in the affirmative, do ~ 

propose to allow their employees to ha'Ve their dates of birth, wrongly 
recorded in their service records, corrected in the light of the particul8l'lJ 
contained in the ~  to in part (a), so as to enable them 
to enjoy extension in the period of service? If not, why not? 

'The Honourable Sir Henry Oralk: (a) and (b) If the Honourable 
Member il) rek1'l'ing to ~  d Itge f::>r tJ.e purpoRe of eligibility for a 
G('vcl'l1rnent appointr!hmt, tIle procedure d thp. Public Service Commission 
if! to accept the age of R canilidate recorded in his matriculation ~  
or E>CJuivalent certificate. unless there is S::lme reaRon for not ~ it;. 
When the age of a candidate is in doubt, the Commission consider all avail-
sUe evidence and are not, bound to nccept any particular kind of evidence 
~ llecesRarily authoritlltive. 

(c) Applications from Governmcnt servants for the correction of their 
dntes of birth are considered and decided on their merits. 

Xr. Lalchand Navalrai: With regard to clause (e), what proofs will 
Government accept? 

The Honourable Sir Henry Craik: Any evidence available would be 
tlOnsidered. 

'Pandit Lakshmi Kanta Maitra: With l'egnl'cl t.(l pH!'! (b), what exactly 
are the proofs that Government require us to the correctness of the age? . 
The Honourable Sir Henry Oraik: It is usual to accept the .matricula-

tion certificate or a. similar eertific:ate if one is available If not, an entry 
in the municipal register of births would ordinariiy be aecepted if thlllt 
sppears to be a genuine entry. And any other evidencp that happens to 
be available would be considered. 

Pandit Lakshmi Xanta Kaitra: In the ease of plIhli(' serY;1Jlts who hn'le 
been in service for a hr(Ze number of years and who are nearing the oom-
pletion of their career, if it is found that their age hilS lwen incorrectly 
reccl'ded, by what kind of proof will they be allowed to rectify the mistake? 

The Honourable Sir Henry Oraik: It depends on what kind of evidence 
is available. If 0. G.:>vernment servant has accepted and not taken any 
~  t·o get an entrv corrected for a large number of years, the onu8 
of pl'oving that the entl'} is incorrect is ver'y strongl'y on him. 

Xr. Lalchand Navalrai: Are horoscopeS! accepted? 

'!'he Honourable Sir Henry Oraik: I cannot say that they are alWBYS 
accepted. They would be considered, 

• 
('"oNDl!lMN;'-TION OF THE D!'FFERIN BRIDGE OYER Tlllll OANGES AT BENAREs. 

16]5. *lIIr. V.  V. Girt (on behalf of Mr. Sri Prakasa.): (a) With 
referenoe to the reply given to starred question No. 449 on the 14th 
February, 1936, do Government propose to call for the ~ of the 
Committee appointed by the United Provinces Government in 1926 IIoni 
presided over by Sir Ala.n ~  and consider it? 
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'(b) 'In view 6£ Government's decision not to build .. another bridge over 
'the Ganges at Benares. are they prepared to consider the desirability of 
hroadening the pedestrian passage on the city side of the bridge to enable 
yehicular traffic to pass over it, and reserving, the passage on the further 
side for pedestrians, thus eliminating the necessity of the pontoon bridge 
which exist.s only for half the year? . 

The HOnourable Sir Muhammad Zafrullah Khan: (a) No. Had there 
'bp.en any matter in thi", report which was the concern of the Governor 
Gener.al in Council, ~ Local Government would, no doubt. have forward-
.ed a copy to tho Government of India. They have not done so. 

(0) The (,Of>t :)f tIll!'; pr ~  which wc·uld be considerable, would i'8ve 
W be borne by the road authorities, that is, the Locu.l Government. The 
mutter i!'l, tlwreJJre, ono fur tlH'ir cO<lf;i(\eratioD. 

ACCOMMODATION lOR ~  AND ~  IN LOWER CLASSES ON TRlII 
RAILWAYS. 

1616. *Mr. V. V. Girt (on behalf of Mr. Sri Prakasa): With reference 
to the reply given to stnrred question No. 451 on the 14th February, 
1936, is it not a fact that the kit of soldiers is more . compact t,han 
that of ordinAry pa9Rengers and that special hooks are attached to the 
roof of the railway compartments for their rifies? Are Government 

·prppared to ~  jpr the TIflCeRsity of f>q"P,JiSlllf, the status of ,soldiers 
. and ordinary passengers so far as acc(.mmodntion is concerned? 

The Honourable Sir ~  Zafrullah Khan: Soldiers' kit taken 
int,o thf! Huilwa,v cnrr:age consists of rifle (for which there are special 
fittings in the curriage), equipment, bedding and, in the cool season, great 

,coats. The kit of ordillary passengers varies almost from ~  to 
passenger und, it is. therefore, not possible to say whether a so!dier's kit 
is or is ))ot more compuet than thut of an ordinary passenger. Go,'prn-
meat :.l'e not p·CJHl.l'cd to make any alt<'wticn in the carrying capacity of 
third class carriages. 

'WAITING ROOM ... ·OR INTlr.RMEHIATE Cr,ASS PASSENGERS AT THIIf BRNAKJ:S 
CANTONMENT RAILWAY ST!lTION. 

1617. *J[r. V. V. Girt (on behalf of Mr. Sri Prakasa): With ref'erence 
to the reply given to starred question No. 492 on the 14th February, 1936, 
.are Government prepared to ask the East Indian Railway, pending the 
-construction of ~  !". P nat:'! w'l.iting room fer intermediate class msIe 
passengers a.t the Benares Cantonment Railway Station, to partition off 
. the portion of the Flweetmcnt vendors' shed now reserved for such passengers 
with at least wooden screens all round, 80 as to give them sQme privacy 
.and protection f1'Jm s\,n and 'he rala bt:ating OJ.i them from the sides? 

The HoDoura.ble Sir MuhammBd ZafruUah nan: A copy of the ques-
tion will be forwarded to the Railway Administration for consideration of 

·itb(, suggestion therein. 
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1Itr. V.  V. Girt: May I also suggest to the Honourable Member that 
he shl}uld advise tIle railway ~  u> provide for intermediate class 
passengers ~  dation :n the pee,mel elm s waiting room till regular 
accommodation is provided for them? 

The Honourable Sir Muhammad Zafrullah Khan: The whole question 
:mrl anewer, including the supplementary question, will be sent to the 
Agent. 

\ 
CLOSING 0Ir TIlB LE\"BL CROSSING NEAR THE BENAIIEA ~ ~ RAILWAY 

~  

1618. *1Ir. V. V. Girt (on behalf of Mr. Sri Prakasn.) : (0.) With 
reference to the reply given to stan-ed question No. 493 on the 14th 
February, 1936, is it the contention of the ruilway that the level crossing 
near the Benares Cantonment Station is closed only once in 24 hours 
and that for a period of over 15 minutes, or iR it· that. it iR eloeed once 
for over 15 minutes and at vnrious other times for leRs than that period? 

(b) Is it not 0. fact that every evening, about six or seven, the level 
crossing iR closed for a long period for shunting purposes and very often 
closed and opened after some time without any passage of trains at all in 
the int.erval? 

(c) Are the Railway authorities prepared to issue instruct.ions that the 
level crossing, as a rule, is not t,o be closed for more than fivf' minutes· 
at a time, except on the one occasion and the one purpose referred to in 
the previous reply? 

(d) Is it not a fact that the Grand Trunk Road actually passes over 
this level crossing; and if so what is the reason for postponing the con-
struction of a subway here till the diversion of the road from its present 
l)osition to some other? 

The Honourable Sir Muhammad Zafrullah Khan: I am making puqui-
rit's from the Hailway Administration and will lay It reply on the table in, 
due course. 

RAILWAY FREIGH1' FOR ~  BRASS VXSSl<:LS. 

1619. *1Ir. V. V. Giri (on behalf of Mr. Rri Prnkasa) : (u) With 
reference 'to the reply given to starred question No. 495 on the 14th 
February, 1936, will Government state when they expect the revised 
classification, equalising t.he rnte of transit by railway for both ornamental 
and ordinary brass vessels will come in effect? 

(b) Are Government prepared to instruct the railway to treat 'BenareR 
brassware, tin-nickelled' as included in the term "Moradabad, Brassware, 
tin-nickelled" with reference to paragraph (c) of the previous reply? 

The Honourable Sir Muhammad Zafrullah ][han: (e) In the rev:sed 
.. lnsRification wh:ch Railways have notified will have effect from 1st May, 
1936, no diF;tinction is made between ornnm(·d.al and ordinary brass vl"s-
sels. These come under the nomenclature "Brassware, not otherwise 
daBl'ified " . 

(b) Government do not consider that the issue of Rny instructions i .. 
~ for. 
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CONSTBU(.'TION ~  HYDRANTS St'Fl'LYlNO DRINKnm WATER OR URINALS UD" 
l..ATRINES BY THE RoAD·SlOE IN NEW DELffi. 

1620. *JIr. V. V. Glri (on behalf of Mr. Sri ~ ~  (a) Are ~
~  aware that no public hydrants supplymg ~ ~  or pubb.c 
u!'inals and latrines, have been constructed by the road-sIde m New Del.hI, 
nnd this is c:lu,.;ing If,llCh inconvenience or,d embarrassment. to pedestrrun!l· 

and visitors generally? 

(b) Are Government prepared to take steps to construct these at 
suitable places? 

Sir Girja Shankar Bajpai: With regard to provision of water taps I 
would refcr t.he Honomnble Memher t.o the answer to Mr. C. N. Muthu-
ranga ~ question No. 856 asked on 13th February. On the other 
points, information has been called for and will be furnished to the House 
as soon as possible. 

UTILISATION OF A RETURN Tlf:RE'r' FOR RHEAI' OF JOURNEY ON THE EAST' 
INDIAN ~  A Y. 

1621. *Kr. V. V. Girl (on behalf of Mr. Rri Prakasa): (a) With 
rdcrence to the reply to starred question No. 1128 on the 11th Maxh, 1936, 
will Government please state the nature of abuse that has been discovered 
in actual practice when a person on  a ret,urn journey. say, from Delhi 
.00 Benares has stayed six days at Cawnpore instead of five, as pennitted, 
even though t.he whole journey had been completed within the time 
allowed by thE' Ol"!!; lint relurn ti(:);c,t? 

(b) Do not the punches, now supplied to ticket examiners, stamp the-
dutes und fltations of the check on the tiel,ets? 

(c) Is it not a fact that no certificat,es are given by Station Masters 
when a journey is broken, despite Il rule on the subject, and have Govern-
ment considered whether an arrangement for the prompt giving of such 
certificates by the ticket collector at the gate will not prevent possible-
fraud nnd conduce to the convenience of passengers? , 

(d) Are Government prepared to reconsider the matter and recommend 
to the ~  to ~  a passenger holding a double journey ticket 
to break hIS Journey on hIS return anywhere on the way, provided the same 
is completed within the time permitted on the ticket concerned? 

The Honourable Sir Muhammad Zafrullah Khan: (a) Any extension 
of the pGriod of availability of 0. t:cket once a journey hRS commenced, .. 

~  the possibilit.y of the ticket being used for another journev in· 
the same direction. . 

(b) I am making enquiries on this point. It is not, however, possible 
to ~  that every tieket is punched by a ticket examiner. 

(e:) nnd (d). The rule to which the Honourable Member refers requires 
that tickets should be endorsed to the effect that the journey hus been 
broken und if its ~  in every case were practicable, an abuse of 
the IJrivilege could be checked. I shall communicate the Honourable. 
Member's suggestion to Railways for consideration. 
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'UTILtsATION OF A RETURN T(C1(JDT FOR BRlII.\-1{ Oll JOlTBlOlY ON THB EAs'l' 
INDIAN RAlLWAY. 

. 1622 .• Mr. V. V. Girt (on behalf of Mr. Sri Prak8.sa): Is it a fact 
'that holders of tickets between Benares and Allahabad are permitted. to 
break journey for one day at Bindhachal On the way, and do Govern-
ment propose to recommend to the Railway to permit them to break 
journey at Mirzapur or Chunar also as au. alternative? 

The Honourable Sir Muhammad Zafrullah Khan: Yes. A break of 
journey is ('nly allowed on tickets issued for d:stances ~ 10') miles. 
'The ~  between Benares and Alluhnblld is only 8.1 miles and the 
break of journey permitted at Bindhachal is. therefore: obviously a conees-
ilion. I shall, however, convev the Honourable Member's suggestion to 
-the Agent, East Indian Railway, for consideration. 

-oPENINO OF A PASSACE DIRECT TO THE DHARJ\lASHALA OUTSIDE F.TAWAB: 
RAILWAY ~  IN THE BOUNDARY WALl.. 

1823 .• Mr. T. V. Girt (on behalf of Mr. Sri Prnkasa): (a) With 
-reference to the reply given to starred question No. 1125 on the 11th 
March, 1936, will Government state whether the plot of land ~ 
the Etawah Railway Station, on which 11 wall has been rn:sed, shut.ting 
out the frontlige of the Dha.rmashaia, was a part of the land originally 
.required for the construction of the station, or was it acquired later? 

(b) If it was acquired later, was it acquired specifically for the purpose 
.of enabling the Ruilway to construct this wall, and if 80, what specific 
public purpose docs this wall serve? 

The Honourable Sir Muhammad Zafrullah Xhan: I am mak:ng enqui-
ries frolll The l:ailway AdP'l;lll;irntion (Incl Ellwl1,lay a reply On the table 

·iB due course. 

-Rt'LES ON THE EAST INTltAN RAILWAY RE ALTERNATIVE ROUTES "OR TlmO"(TOR 
T!tA\'ELLrNO AN!) BREAK OF .TOl'R"F.Y. 

1624. *Mr. V. V. Girl (on behalf of Mr. Sri Prakaslt) : (a) With 
,t'eference to the reply given to starred queRtion No. 1127 On the 11th 
',March, 1986, have Government seen pages 100 to 192 of the Four Anna 
"Time Table of the East Indian Rail},I8Y, giving various alternative rates? 
III it 01 fact that in some CRses it is mentioned which is the longer route 
and whether break of journey is permitted, while on most items such indica-

• ·tions are not given? 
(b) Do Government propose to insist on the Railway giving full in-

formation about the comparative length of the route and permission to 
.break journey on each item? 

(c) Are Government aware that railway officials themselves are often 
.confused owing to the complicated nature of these rules? 

(d) Wha.t is the exact pomt in permitting alternate journey but prevent-
ing break of journey on the alternate routes? 

(e) Are Government prepared to ask the Railway to permit break of 
journey wherever it permits an alternate route? 
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"!"he BODourable Sir Xuhammad Za!ra1lah Kban: (a) Yes. 
(b) In the reV-sed time-table in force from the 1st April. 1936, Govern-

'ment' c·bserve that an (,ndeavour appears to have been made to meet the 
Honourable Member's point of view. 

(c) Government have no reason to think that this is the case. 

(d) :md (e). When th£:: alternative route is a longer one, the use of ~ 
. is intended to allow a passenger to complete his journey in a shorter time 
,wherever this is practicable. It is not equ:table that a pnss::nrrer who has 
paid the fure by the shorter route should be allowed the same privilege 
in regfird to breakinJ journey as !l passenger who pays the fare by the 
long-"r route. 

HANlIWRITINf: AS A OUA[l1"YIN(! SnIlJFJC'l' r. THE 'MINISTERIAl.. SERVICE 
FI(AM!NATIONS'TI'ELD Tl'y 'J'lIE PUlf.IC SER\J('E ~  

1625. .Seth Sheodass Daga: (a) Is it a fact that in the Routine Grade 
and First, and Second Division examinations of the Government of Iridia, 
held by Public Service Commission more importance is attached to hand- , 
,\\Titing than to any of the other subjects and that a candidate i8' required 
to have 40 per cent. marks in that subject? 

(h) Will Government please state whether they have imposed any such 
condition on examinations for superior services? If not, why not? 

.. (c) Will Government please state when this subject was made a quali-
fying subject and why 40 per cent. marks were fixed as the qualifying 
standard? 

(d) Do Government notice from the previous results of two or more 
of the Commission's examinations any difference of marks, awarded to 
one and the same candidate in handwriting? 

(e) Is it a fact that candidates are required to have a typewriting 
certificate of at least 40 words a minute? If so, how do Government 
justify a qualifying standard of 40 per cent. markS' in handwriting? 

(f) Is it a fact that it is not the practice of the Commission ~ revise 
or recons!der this paper and a ~  ~~  fails in handwriting is ineligible 
for appo.ntment, however good hIS pOSItIOn may be on 'the general list? 

(g) Will Government please state what steps they have taken to 
modify this rule? 

The Honourable Sir Henry Oraik: (a) Handwriting carries only 100 
.marks, while General Knowledge carries HiO and English 200. In recent 
examination the Public Service Commission have required 8 minimum of 

·40 per oent. in handwriting. 

(b) No. Handwrit;ng is not. a separate ~  in Superior Examina-
tiens, but deductions are ronde for bad handwriting. 

(c) The Public Service Commission are empowered to fix a minimum, 
and fixed 40 per cent. in this subject as a sufficiently low mark. It haa 
:been made a qualifying subject only recently. 

• '. 'I 
~  Government have not noticed th;s, but would expect such differ-

ences to ocour. 



3876 LEGISLATIVE ASSBMBLY. 114TH ApJ.IL 1986. 

(e) Candidates for t,hl'l Routine Grade examination are ft'quired to pro-
duce a certificate of proficiency in typewriting but there is no rule regard-
ing the minimum speed. The Puhlic Service Comm:ssion exercise their' 
own discrstion in recognising certificates. 

(f) The Public Service Comm;ssion check and scrutinise the marb· 
~  bflfore the results are passed. but do not rev1se them afterwards., 

A candidate who fails in handwriting is ineligible for appointment. 
(g) The rule has been designed to secure the services of capdidates 

witb good handwriting [lnd Government do not see any reason to mQdify it. 

STA1.'EMENTS LAID ON THE TABLE. 

Information promised in reply to parts (c) and (d) of lltaTTed queatiOti 
No. 60 asked by Mr. Amarendra Nath Chattopadhyaya on the 3rtJ 
September, 1935. 

FAOILITIES GIVEN TO NEW VENDING CONTRAOTORS A.T RAILWAY STATIONS 
ON THE EAST INDIAN RAILWAY. 

(c) Four PQsses have been issued as follows: 
one between Dildamagar and Benares Cantonment for one maund provisions i 
two between Lhaksar and Saharanpur each for two maunds provisions i 
one between Lhaksar and Dehra Dun for two maunds provisions. 

These paRses hILve been iSRupd to enable the contractors to ohtain adequate antl 
regular supplies from other Rtations when local supplips are not of thc required quality 
or quantity for sale to passengers. 

(d) Hawking feea now recovered from the area contractors on the Howrah and 
DillBpore Divisions, where the area contract system has been introduced, amount to 
Rt;. 1,853 per mensem. 

The hawking fees previously rpcovered from the petty vendors who were replaced 
by area contractors on th{'se two Divisions amounted to Rs. 1,609 per mensem. 

Information 'TIrnmj,wd in rl'1l111 to IItaTTlld qurlltion No. 1176, an1ced by Mr. 
Ghan.hiam Bing" Gupta en t •• 1St" March, 1936. 

~  I'ROI'OflJJ.o I1Y 'rHE ~  DJWRJH,AED CLAflSER MISSION 'l'()o 

ESTABLISH A DEPRESSED CLASSES SETTLEMENT IN DELHI. 
(a) The Chief Commissioner agreed to estahlish a settlement for pereons belonging 

to the depressed classes only. 
(b) Yes. 
(c) The orders of 1926, sanctioning allotment to members of the depressed eIaaae. 

OIl th" recommell<iation of the mission, were followed till April, 1932, when it wal 
discovE'red tbat several persolls not belonging to these classel had been recolllJllended. 
fol' sites In the area. It was then decided to make allotments direct and not through 
the mislli.on. As it was further discovered that quite a number of plots allotted to-
members of the depresaed classes had not been built on, the Chief Comlllisaioner 
decided ~ the Deputy Commissioner should be given discretion to disposo of part 
of the sIte In the manner most advantageous to Government. Allotmente to members 
of the depressed cla.sses havs Dot been stopped. 

(d) and (e). No. 
(f) I would refer the HOllourable Member ,to the answer I have given ~ part '(0. 

of the question. Government do not co •• ider it ne_ary: to, Jay, .. ooP1 ., ~  
oorrelpondence on the table. 
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.Information. promued in reply to .tarred question No. 1278 tlIIked by 
Khan Sahib Nawab Siddique Ali Khan on the 17th. MaTch, 1936 . 

.PBRHANENT WAY INSPECTORS APPOINTED ON tHE GREA'l' INDIAN PENINSULA 
RAILWAY. 

Government are informed 11.8 folloW8: 
(a) None. 
(b) to (d). Do not arise. 
(e) 91. 
(f) 2. 
(g) The ordel'o fixing a definite percentage for Muslims on the Great Indian 

-Peninsula Railway apply to, direct l-ecruitment only, and if BUitably qualified MUlllim 
candidates arc forthcoming the percentage reserved for them will be worked up to, 
bnt if vacancies are filled by promotion they will .not be, ~ to these orders, 
6uch vacl\tlcies being filled by merit and 8t'niority. ~~ of bommuna1 con.ider-
atlOns. 

Information promised in reply to staTTed question No. 1370 a.ked by 
Raizada Hans Raj on the f!oth .\larch, 1936. 

·REPRESENTATION ADDRESSED TO HIS EXCELLENCY TBE VIOEROY BY OFFIOERS 
OF ORRTAIN STATE ~  

la) Th·, infOJ'matio'. is not ;'eadily availahle and its collection will involve an 
Iomount of time and labour not COmmel1RUrate with the l'('sultR likely to be obtained. 

(b) No. 
(c) PrcNunmhly the Honourable l\1pmi>er iR I'efl'rl'ing to Part III of the Public 

Service Commission (Functions) Rules, 1926" If RO the Public Service Commission 
arp consulted il. regard to appeals from otTlCtn·s which are required to be referred to 
~  ~  thew, Rules; :, copy of which iR in the Library of the House . 

. .". (d) :So. 
(el As regards the first part of tht' qucstion it ~ understood tbat n.cE>pt in CRSE'S 

ift which it ~ ol,ligatorv t.o consult the Puhlic SE'rvice Commi3sion the circumstances 
of each case are taken' into consideration before deciding whether the Public Service 

Commission .11Ould IlP cOllouit"d or not. With ~  to the latter part Government 
do not conRi<ler it nl'cl'ssary to go hpYClJld thl' provisiol1" of the Puhlic Service 

CommiNsion (Functions) Rules 

Information promised in reply to unstarred question t..-o. 411 asked by 
Mr. AnugTah Narayan Sinha on the ~  March, 1936. 

NON-PAYMENT OF GRATUITY TO THE RETIRED EMPLOYEES IN TII1!J MORADABAD 
I)'YISIO" OF THE EAST INDIAN" RAILWAY. 

(a) and (c). The reply is in the nogativp. 
(b) Government 11.1'(; informed that there are a few casei in whi"h th: pnyment of 

I!ratuity of employees who had retired r.as l'ot yet been mad!' pendin!! invr·,:tiC:lltion 
And that steps havp been taken to eXTIedite the' RE'ttiemeTJt of thesp ~  

(d) In \';ew of my reply to part (b) no further nction iR !'alled for. 

Information promised in reply to Uf&8tarred question No. 419 asked by 
Mr. O. N. Muthu1'anga Mudaliar on the 20th MaTch. 1936. 

EXQUIltY AGAINST TBB SALT FAOTORY STAFF IN MARKANAM, SOUTH AROOT 
DISTRIOT. 

(a) Yes. 
(h) No action wae talen against the factory officer a'S no allegation against him was 

"F.9ved. 



3878 

(e) No. 

(d) No. 

LEGISLATIVE ASSEMBLY. [14m APRIL 1986; 

(e) and (f) 538 maunds of salt 'were destroyed as this salt was left unstored for 
a very long time after the closure of the season and as the licensees did not take any 
steps to store it in spite of several notices iS8uEld to them. 
(g) Thiel adion taken was in accordance with the rules. 

In/Ormation promi.ed in reply to starred question No. 1390 ~  by-
Pandit LakBhmi Kanta Maitra on the B3rd MaTch, 1936. ". 

DIVlSIOKAL StJPKlUKTDDDTS ON THE EAST INDIAN AND NORTH WE8TBaN' 
RAILWAYS. 

(,,) and (b). I place a statement on tl", tahle of the ~  glvmg the requirf>d 
information. 

As reg'\dd the qualifications of officers, I would refer the Honourable Membf'r to 
the "History of Services of the Officers of the Indian State Railways". a copy of which 
is i" the Liorary of th,· House. 

(e) Two are ~ and their ~ of pay are shown in reply to parts (a) and (b). 

(b) Mr. L. P. Misra was first appointed to officiate as Divisional Superintendent 
from the 31st May, 1935, since which date he has been officiating continually in that. 
post. . 

Rai Bahadur N. C. Ghosh has officiated as Divisional Superintendf'nt for the 
following periods:-

(i) from 19th March, 1934 to 14th June, 1934; 

(ii) from 17th August, 1934 to 9th November, 1934; 

(iii) from 9th February, 1935 to 12th November, 1935. 

He bas now again been appointed to officiate as Divisional Superintendent from the 
12th March, 1936. 

Name. 

Erue Indian Railway. 
1. Mr. L. P. Misra . . . 
2. Mr. R. E. Marriott 

3. Mr. B. G. Smith . 
4. Mr. R. E. Rutherford 
6. Mr. E. R. C8AelTlent 
6. R. B. N. C. Ghosh . 

NOf'th Westef'n Rmlt11f1!1. 
'1. Mr. L. E. Brock. . 

8. Mr. A. K. Homan 
9. Mr. A. C. G·iffin • 
10. Mr .. J. G. O'Neill . 
11. Mr. C.  C. T •• Breret n  . 
HI. Mr. S. E. L. West, O.B.E. 

13. Mr. B. C. L. Vean 

Statement. 

Division on 
which 

employed. 

Howrah 

A88Il801 

Dinapore 
Allahabad 
Lucknow 
Moradabad 

Delhi . 

Karachi 
Rawalpindi 
Multan 
Lahore 
Ferozepur 

Quetta 

Payete. 

Rs. 2.150+Rs. 131·4 Caloutta . 
compen88tory all lwance. 

Rs. 2.150+ £13·6·8 OVerlleas 
pay. 

Ditto. 
Ditto. 
Ditto. 
Ditto. 

Rs. 2.150+£13·6;8 Ovel'leU. 
pay. 

Ditto 
Ditto. 
Ditto 
Ditto. 

Re. ~  ~ 
pay. 

Ditto. 
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1"formation promi,etJ in reply to .tarred question No. 1401 asked by Mf'. 
Lalchand Navalrai on the j3rd March, 1936. 

PAY OI'FBBBD TO ASSISTANT AND SUB-AsSISTANT SURGEONS APPOINTED Olf 

THE NORm WBSTIIRN RAILWAY. 

(a) Eight temporary Assistant Surgeotill and eleven temporary 
Burgeons. 

Sub-Assist.nt{ 
!  . 

,It) .. \11 were ILppointed in a temporary co.pacitiY 011 the .cales of pay in force at the 
tim& which was !pecified in their letters of appointment. ).p, they were appointed 011 
a temporary basis Rnd after the 15th July, 1931, there \vas no ~  to specify that 
they'would bf. liable u. allY revision in scale;; of pay that may be introduced. 

(c) Yes, because under the rules, persons a.ppointed after the 15th July, 1931, ate 
to be govern"d by th" new scales of pay. 

(d) After careful conMideration of the repregentations made by the staff, it Wal 
decided that· there was no ground for giving the men concerned the old scales of pay. 
&ovenmllut do not propose w takf' any further action in the mattH. 

Information promi8cd. in reply to unstarred question No. 446 ·asked by 
Mr. Muhammad Aehar Ali on the 23rd March, 1936. 

WATER SUPPLY AT SHAlIDARA, DELHI. 

(a) The ~  duppli{'d to ShahJara is not harder tha.n Jll the case of many other 
towns. The Notifit:d Area Committee cannot afford to instal and run a plBIlt for 
~  it. 

(b) No. The water ha.s Been analytically examined and it has not been found to 
be in any wily ~  to health. A statement giving the vit.'\l statistics for thO! 
last five years is attached. 

N Ol"IFJED AREA COMMI'1TBE, SHAHDAllA. 

Vital Stati8tics 01 the Notified Area Oommittee, Shahdara, Delhi Province, /rOfll 
the year 1.930-31 to the year 193';'-35. 

Detai's of Deaths. 

No. Year. iii ] ~  

r' ~  
0 

ri 
g . ~ Remarks • .c .... 

~ 3. ~ ~ III ~ 
~ A 

-; I> S'a .. ...,.21 e ., 
r:T.l 

~ ~ ~ OA 

-------------_._---------
I 1930-31 296 141 2 134 I 5 .. .. 
2 1931-32 322 107 2 91 . 9 G . . 
8 1932-33 389 180 8 162 4 6 .. , 
1933-34 423 389 340 I 32 8 9 Malaria fa ~  .. 

demio form ue 
to floods. 

5 1934-35 168 240 I 

"'I 
35 8 40 Malaria COD-

I 
i 

tinued due to 
i after-eft'eete 01 

I I floods. 
I , 
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~  pTomited ~ Telpy to .tarred ~ 
Khan Sahib Xuwab Siddique Ali Khan on 
1936. 

[14TH APRIL 1986. 

No. 1426 a8kedby 
the 24th March, 

'V ACANCIES u, C)-:H'lAlN ~  (,F TIlE GRBAT INDIAN PBNINilOLA 
RAILWAY. 

Government are informed as follows; 

(a) (i) Transportation Department 
(ii) Commercial " 

(iii) Engineering " 
(iv) Medical " 
(v) Meohanioal " 
\ vi) Interlocking " 

325 
~  
24 
15 
39 

1 

(b) and (d). Up to April, 1935, applications were invited by advertisement as 
'nooessary; after this date all vacancies to ue filled by direct recruitment were adver-
ctiaed_ 

(e) Yes. 
(e) 54 . 

. Information promised in reply to starred question No. 1440 asked by Prof. 
N. G. Ranga on the 24th MaTch, 1936. 

PREVALENCE OF DROUGHT AND DISTRESS OF PEASANTS IN BElUE. 

(a) (i). There was partial failure of crops morc on account of excessive, untimely 
. or ill-distdb:lter, rain and cold than of drought. 

(ii) No. 

(b) Famine conditions have not prevailed in any districts of Bernr during the last 
five years. • 

. (e) Relief of distress is the concern of the Local Government which granted remis-
sions and suspensions of revenue, distributed taccavi loans. and took other ameliorative 

measures where necessary. 

THE ITALIAN LOANS AND CREDITS PROHlBITION BILL. 

JIr. President (The Honourable Sir Abdur Rahim): The House will now 
resume consideration of the Bill to prohibit the making of certa.in loans 
and credits. Mr. Ananthasayanam Ayyangar. 

The Honourable Sir lamea Grigg (Finance Member): May I ask which 
amendment is under consideration? 

JIr •. PreBl4ent (The Honourable Sir Abdur Rahim): The third amend-
ment"'. 

·"That to clause 2 of the Bill, tbe following proviso be added: 
'Provided that nothing in this Act shall be construed to affect or prohibit the 

payment of ~~  premia to any ~ Company ~  business in India, with 
,relpect to the pohCles taken before the pa8810g of this Ac,.t'. ' 
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A point of order was raised. The mattor was one onwhtch tAle Chair 
did not want to stifle c1iscl1ssion if any Honourable Member thought the!'"e 
was room for any doubt, aud since an eminent la.wyer, Mr. Desai, expressed 
doubts, the Chair will allow dis0ussion. 

The Honourable Sir James Grtgg: Perhaps in would simplify IIIatters 
if, with your permission, I made a brief statement about. this amendment. 
The Honourable Member wished to exclude from the operation of the Rill 
certhin classes of paymentB which, r Rssured him, were not included 
within the damage of the Bill and the position of which the Government 
of India had made clear in an official communique. The Honourable 
Member refUBed to accept my aBsurance, and I elicited in private conver-
sation afterwards that the ground of his non-acceptance of that aBsurance 
was that the prosecution would lie with local authorities, whereas the 
aBsurance had been given by the Government of India. In order to make 
the assurance water-tight, all amendment hus heen put down on behalf 
of Government which will make it clear that prosecubions cannot be under-. 
taken, except with the conBent of the Governor General in Council. If 
the Honourable Member is prepared to accept that amendment plus the 
assurance a.s satisfying himself, perhaps he would not mind withdrawing 
both his amendments and allowing Government to move theirs. 

Mr. M. Ananthasayanam Ayyangar (Madrus ceded Di;;tricts lind Cbit-
toor: Non-Muha.mmadan Rural): My difficulty is that the assurance is 
not sufficient. I have considered the assurance und find thut unless an 
explanation is attached to the chmse ill the Bill excluding insurance premia 
f!oom the scope of the Bill, it will not be convenient or desirable to allow 
it to stand aB it is. 

1Ir. PreBident (The Honourable Sir Abdur Rahim): The Honourable 
Member does not want to move the amendment? 

.'-' 

Mr. II. AIlanthuayanam Ayyanpr: I shall move the amendment. 

The HOIloarable Sir .Tamil GrIa: I want to make it quite clear to the 
H'Jnourable Membfr that if my offer is not BcceptM, then I shall re_ 
his amendment and not move my own. . 

. Mr. II. AIlanthalayanam An&lllar: I shall state the facts whicll ga •• 
rise to thestl amendments. Afterwards if, individually, as regards each 
one of the!'!e f.lmpnttmpnt.s, the HI)J\c.l.rablo Member gives an 88surance, 
I shall consider the withdrawing of the amendments. 

". . ». 
Mr. PreBident (The Honourable Sir''Abdur Rahim): This amendment ie 

nOl before the House. Does the Honourable Member wish to move it? 
~  ~ 

Mr. II. AIlanthuaJanam Ayyan.ar: I wish to move the first amend-
ment. . ~  

Mr. PresIdent {The :aonourable Sir Abdur Rahim): The a.tendment 
now before the House i. No.8. 
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Mr ••• .AIwlthua11D&Dl AnaDlu: I move: 
~ 

".That to cllm"" 2 of the Bill. th,> following proviRo be added: 
'Providt-d that not.hing ill thi. Act Nhall he conKtt-ued to affect or prohibit th,> 

pByn>ent of ill"umne" premia t.o any Italilln Company doing hn8ineM8 in India, with 
rellpect to th,' policieA takplI hpj'ol'" th .. IJaMMing of thi" Aet'," 

Sir, the object of the Bill and the scope of the Bill is to prevent t,he 
making of certain loans and credits to any Italian Company or to the 
It.Uan Government or to any person doing business in Italy\ By thifl 
amendment I want to make it clear that the payment of insurance premiu 
to an. lbeJ.ian Company, doing business in India, does not come within 
the purview of the mischief contemplated by this Dill. I consider that. 
pa.yment of an insll.'"8nce premium is tantamount to tdw advancing of a 
loan and will be covered by the provisions of this Bill. 

'l'he HODourable Sir .Tames Gnu: May I interrupt the ROllourahltl 
Member at this moment? I had laken legal advice since the Honourable 
Member mMe that assertion last time, and I understand that there is 
absolutely no warrant. in law for the statement thRt 11 pllyment of' till 

insurance premium is 01\ can possibly be a loan. 

Mr. Il. Ananthaaayanam Ayyangu: I do not lmow whal t.hl' HUUl'ee 

is from which the Honourable Member gets that informatiolJ, but. I hav!' 
riot been able to find any judgment, of a Court which' sayR that insurllncp 
premia are not loans advanced to companies. There I\l'e various kinds of 
insurance, marine insurance, fi!'O insurance, life insurance, Whatever mRV 
be ~  with regard to marine insurance and fire insurance--t.hal ~ 
contracts ~  in the nanure of indemnity contracts, that only the losses 
aTe guaranteed to be paid by the insurance companies, 11 different kind 
of construction is placed on contracts relating to lift> aSSIll'flllce. Life illlo\\I-
l'Rnce contracts are not contracts ~ indemnit.y, 1 would like to r(\fer ill 
.this connection to a passage in Halshury's Laws of Englnnd Rt page MR' 
nf Volume 17: 

"The "Ollll'"ct" ~ to lif,' ill'UI'IUICt' eontraeb-diffel'M from othel contract. 
oj' ir,SlIl'allct' ill thi. impol'tant I'CNPCct, that it is not a contract. of indemnity. •.. This :. 
obvious (rom the fact that a man may inRure ~ life for any' ~  that he:p'lease8Bnd 
~ ~ ~ ~ (}I' IllpT!'Rrntllti\'CR can reroy,'r t.hiA sum in full from til<> inaurers," ' , 

Honourable ~  may be aware that in inslll'allcc cont.mctt; thel'!' 
a;e various modes .and various kinds of contooct. One kind. of co.nt:-act. iEl 
nut ill whidl lIlt' fdlll',Jnt" ar(' ]:uYflhlc unl,\' 01, Uw death of the assured. 

~  are contracts whioh go b1-the name of endowment policies wherl' 
at the end of a particular period, if _ the premium· is -paid -regularly, a defi-
nite sum agreed upon is liable to be..,paiq. and the insurance company under-
t.a.kes the obligation ro pay back a: eonsolidated amount in consideration 
of the various, instalmnnts of premin being paid regularly [01' a period, 
This is in the nature of a recurring deposit mnde either in a bank ~ a 
co-operattivesociety .. H?nourable Members who ?Ilve ha:d Ilny,thing to do 
with co-operati'te SOCIetIes may be aware tJlat In eo-oper&tive 8oeie'ieR 
various kinds of recurring deposits have been instituted. A depositor l)BVII 
8 deposit of one rupee every month for 24 montilli. and at the end he' is 
pMd Ba. ~  in .• ~  .at the end ~  that period he is entitMld to get 
back HII. 25. rhere IS h!tle or no dlI'fPl'('h(·ll. ~ 'that'tranHdtion 
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between such an arrp.pgement and an endowment ~  that, IS t,uken ill 
an insurance company. There is an additional guarantee or risk provided 
for in the latter that if within the period for which the policy is taken 
out, the assured dies, his represeuta.tives are entitled to recover t.he amount 
without t.he liability of payinp.· further im;tnlments, foc the enhre endow-
ment period: that is the only difference. In other respects, til<' endowment 
polie.,' i., .nerdy a COliJ!1in,)t,l()l} of two c(,nhacts: one is in the nature of a 
recurring deposit and the other undertakes Il risk. I would, Uwc('foce. say 
with regard to 8udh recurring deposits that it cannoti be easily said ~  
one is not a loan, Honourable Membe!"B may be awore thnt what,ever IS 
lent to another with an expectation of getting it back is n 101111. A cye1e 
taken by a friend for a certain period and then ceturned or· taken back 
is a loan. Whatever is intended to be returned is a loan. In the CllSO 
of these endowment policies, is there or is there not an intention that 
there should be repayment of the amount? It might be with or without 
interest, or there may be a stipulation for paying inberest oonsolidated at 
so 1lIlich 1)('1' ,',('Ill.; I),;t ill j:,ing till' Hl'h.lmt that ~ liable to he paid, all 
these several ingredients are hl.ken into account" The mlln who enter!; 
into an endowment policy gOAS into a contract to Ildvance 1\ certain amount. 
and at the end of the period if the subscriptions are regularly paid, he is 
entitled to get back that amount and he has R CQllse of action jf the-
amount is noli paid back. I have already referred to the passage in Hals-
bury ~  a distinction is made between life assurance and ot,her forms 
'of :IlSlIl'[\I1l'P likl' f,,'p ~  n11l1'ill('. lIfo, :11/l: tI.h: cliffi(,lIltv in view, clause 
II provides for . . . . ' 

Kr. President (The Honoucable Sir Abdul' Rahim): TIlt' Honourablf> 
Member need not go on to clause 3: t.he ~  is now dealing- wit,h clauRe 2. 

Mr. M. Ananthasay:mam Ayyangar: 1 I'd('" \11 Ihut ('111111',1-' to show thut, 
the framers of the Bill themselves were not without douht" ond t,hllt they 

.contempl'lted some inconvenience or till" kind T rt'f('rl'('d to. ClnuRP:!, (8) 
RIlYS: ' 

"Nothing in thi.l ..ectiori ~  be takeri to prohi"it, the ~ of any contract 
~  ~ the 18th day of Novemhel', '1935, with any ~  or person otbr.f 

than such a Government 01' ~  UN is m .. ntioned ill clause (u) of ' sub· section (1), but' 
save as aforE'Raid the ~ of this ~  .hal1 ha\'p !'ffect notwithRtanding 
anything in any contract." 

This includes only oontracts entered into before the 18th Novemper, 
1935. with (·h.,\'ernmp,nts rind ~  (,thrr than those mentioned in the 
WeV:OllS port,ion. Person is made to include ~  ",Iso. Thu8 :re-
trospective effect is given to all contracts made before the '18th November, 
19S5, with ~  Italian Government.or with insurance companies ~  
fhere. It IS only with respect to other classes of contract that this is not 
ma.de retrospective .. Apart from the question 1\13 to whether tilis' is or iA 
lI.?t a, loan, is this or is this not a ~  By the making of the provi-
Sl:on In ~  2 ('!' it. ~ il'tcI'1(lp(l thnt c('riflin contracts which came into 
existence bpfore that date ought to be exempted from the operations of 
't·he Bill. The case I have in mind is' 'certaintv -one whlch comes \i'Mer 
that .category. '!O me it ~  ~  the ~  .to pay insurance 
prem:a to an Itahan cQmpany dOing butllnesB here comes within the 'OItTvleW 
of tIllS section. Lastly, I would say that if a doubt arises it is' absolutely 

D 2 
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necessary to make it clear: let us not leave the person who might be 
affected in the hauds of a COlll"t and leave t.he discretion to the court to· 
find out whether the provision applies or not. It is the essential purpose 
of a Bill to make it as clear as posRible, as unambiguous as possible. When 
1\ doubt has been raised, what is the difficulty in accepting this amend-
ment and making it clear that it does not apply to insurance premia? On 
that ground also, in order to avoid ambiguity, I would say that th:s amend-
ment should be gladly accepted by the Mover OF the Bill. That is all r 
have to submit. 

JIr. Presldent (The Honourable Sir Abdur Rahim): Amendment moved: 

"That to clause 2 of th" Bill, the following proviso be added: 
'Provided that nothing in thiK Act shall he construed to affect or prohibit. the 

payment of insurance premia to any Italian Company doing business in India, with 
respect to th .. poliei("x tllk"11 It"fore til!' passing of this Act'." 

Sir Oowuji Jehanglr (Bombay City: Non-Muhammadan Urban): Mr. 
President, I am not quite able t,o follow this discussion, if I may be per-
mitted to say so. It appears that the Honourable Member. who has just 
sat down, has had some doubts about insurance premia. The Honourable 
t.he Finance Member has assured him that it does not fall within the 
mischie! of the Bill. To add to that he haB iTlstrlwt,pd our friend, Mr. 
Lloyd. t,o put down Ull 1IIl1l'!Hlrlll'llt whl.'rehy no prospcution can take place 
by a Local Government without the permission of the Government of 
India. If he goeR so fur af; thnt to meet the opposition and to allay their 
apprehensions with regard to the real interpretation of the clause, whn-t 
is the objection to accepting this amendment? T a.m not able to follow 
thRt. 

The Honourable Sir James Grigg: I quite understand that the Honour-
aQle Member ~  not follow that. I say, and I have taken the best 
advice in the insurance and legal world, that this contract that the 

Honourf.lble Member haB referred to cannot possibly be a loan; and per-
sonally I have a rooted objection to being responsible for legislation which 
ill on the face of it ridiculous. That is the reason why I am extremely 
loth to accept this amendment which is on the face of it absurd . . . . 

Sir OowUjI Jehanpr: It means that the amendment is redundant? 
'!'he Honourable Sir James Grtgg: I think it is equivalent to saying that 

black is not white. Th:s amt'l1dment has as much sense as that statement. 
Sir Oowuji Jehanglr: It amounts to saying that white is white. You 

say it ill white: they say they want it to bl! white and they amend the 
clause to ensure that it is white; and then you say: "Why put down an 
amendment which says white is white 1" That seems to be the argument. 
If that is the position, may I Bsk, why do you put down an amendment 
that ~  prosecutions shall require the sanction of the Central' Govern-
ment? 

'!'he HOD,01I1't.ble SIr Jamea. Grigg: I put that down in order to SAtisfy 
the Honourahle MAmher that the aB8urance given could be: mAde eRective. 
l.'he Honourable Member does not accept that assurance and my offer i8 
now wtihdraWll. . 
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Sir Oow",1 "ehulcIr: My President, I do not think there is .ery muoh 
in the discussion really or in the amendment. H appea1'5 to me that 
there were apprehensions: auuranees have been given that those appre-
hensions are not correct in law; but in order to meet the opposition the 
Honourable the Finance Member has put down an amendment. Now, ,Sir. 
it is .... ory often nCeer:lSal), in J iills to make !lIf.&tters doubly clear, and per-
sonally I I eally cannot see the strong ~~  of my Honourable friend, 
the Finance Memhol'. to accepting an amendment of this sort and cutting 
the debates short. I know very often the interpretairion of a Bill is quite 
olear m the upiui'JIl or ~  ('l'1Uiient IJr (.i the fmmer of the Bill. but, if 
somebody has a doubt and a provision of tchis sort is suggested. and the 
Mover of the Bill agrees that that is the correct interpretatioD,-he says 
'''All right have it, and be done with W'. Unless there is something behind 
this amendment, which I do not understand, or if this amendment leaves 
a loop hole for somebody to he able to play, what in ordinary parlance 
is called ~  with the Act and give a loan to the Italian Govern-
ment, then I can understann the objection of the Fina.nce Member; but 
if that is not posRlble, then I tJhink the discussion might be cut short,. 

The Honourable Sir J&mes Grigg: Sir, the Government. cannot accept 
this amendment. There is always the posflibility of an amendment accepted 
,hllstil.V covering- something which nobody eVAr foresaw when it Wfl.fI 
accepted. I have, I consider, given t.he Honourable MembrT all the 
assurances that he can legitimut.el,\' ask for. amI he has not accepted 
those assurances, aon, therefore, In\' pOflitioll if:. that till' (}overnment 
are unable to Rceept this amendment'. 

Mr. President (The Honourable Sir Abdur Rahim): The ~  is: 
"That to clauee 2 of the Bill, t.he ~  proVISO be added: 

'Provided that ~ in ~ Act ~  l,e construed to affect or prohibit the 
~  of in.uranpf' premiu to any Italian Company doin!/: business in India with 

.respect to the P?liri.," tak('n 'befm'!' t.I,P paRsing of thi8 Art'." 

The motion was negatived, 

lIr. President (The Honourable Sir Abrlllr Rahim): Tht're is "an 
~  to clause '2 .,tanding ill the name of Mr. Ayyangar. That 
18 substantIally the Rame flS the amendment whirh th!' Chair has just 
.disallowed, otherwise it will mean g-oing back 

'Mr. President (ThE' HOllolll'ublf' l.;ir Ahdur liRhim): ThE' question is: 
'''That c1auso 2 Rtand part of the Bill." 

The motion was adopt·)d. 
Clause 2 was .added io t·he Bill. 
Clauses 8 find 4 were !lnded to the Bill. 

lIf. A. H. Lloyd (Government of Tndill: NominAted Official): Sir, I 
410 not move my amendment-. 

Clause 5 WIU! adden to t,he Bill. 

~  after clause 4 of the Bill, tIle following new clause be iOl8rted, aDd t.b • 
• ubsequent clauses be re·numbered accordingly: 

'5. No proaecution" undor this Act shall be instituted except with the previous 
.IIeaotlOD. _ proII8e1l"on. I&Mtion inwritinj( of tb" Governor General in Counoil'." 
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1Ir .•• ~  ""angu: Sir, I move ~ 

"That after elause 6 of the Bill, the following new emule be in.erted : 

'6, No prosecution shall be instituted undel' ~ ~  {'xcept with the pre..-
ilanetion in writ,jng of thl' Local (}ov"rnml'nt'," 

Sir, with respect, to t,he previous amelldmeut, I stilted that there are 
various other matters which mn)' be brought. uuder the definition of a 
loan, fOr Itliltalll'l', imlll'Hlll'(' !'remia, H"'lag cOllsidered such a difficultJ, 
the Honolll'lIbl,) Ihe ~  of the Bill F'l'huF" asked another MeIrlter 
of the Government, to give notiee of an nmendment, to the effect that ~  

prosecution under this Act shall be Iflull('her1 without the previous sanc· 
tion in writing of the Governor General ill ('ouncil. Now, Sir, after I 
pressed my amendment to t·he previous clause the Honourable the Mover 
who had evidently asked another Member of the Government to give 
notice of his amendment again asked him to withdrltw hi!; lImendment. 
Sir, is it a wordy warfare or is it by WHy of revenge by one Member 
against another that legislation of thit-; llature should be introduced? I 
am exceedingly sorry that t,he Honourable the Finance Member thinks 
that it is a matter of personal qum-reJ bet.ween himself and myself. There 
is nothing of the kind. We are legislating for the whole of India. There 
are a. hundred thousand people who uliwarily enter into contracts of this 
nature. After all, why should not tfll:' Governor Genera.l ill Councilor 
the Local Governments keep it in their hauds to see that. unnecessary 
and improper prosecutions are not launc'hed under this Ad? This is 
sought to be a beneficent measure, You arE\ trying to support Abyssinia 
against Italy and prevent. Italy from defeating poor Abyssinia, but whether 
you are ~ Abyssinia or not, one thing is clear that t,itere will bf' 
a number of reckless proserlltions launched. I am not !tule to understand 
the mentality of the Honourable the Movl!r of the Bill, and also the 
Member of (':rOvernment who hUb wit.hdrawn his nm!:'nclment with some 

~  What I1rc the reasons for ~  it? ,The very fact 
that, Ull amendment of like nuture has betn AivPll notice of strongly sup· 
port.s my amendment that u new proviso -ought to be substituted. I 
~  that the Local Governments should be invested with the power 
of sunctioning u. prosecution, but the Mover of the Bill perhaps thought 
that the Local Governments not to be trusted in with the power of sanc-
tioning 8 prosecution before one is lfmn('hed: he perhupf! considers that 
Local Governments Ilrc f uo small for this purpOf;e, and in a nt of 
enthusiasm he asked II: 1Iemher of tlw GoverllllIeut to I!ivt· notice of an 
amendment to substitute the Governur Gt'nel'lll ill Council fol' Lo('sl Gov. 
ernments. That is exactly the object of t.his umenwnent. Sir, I am 
surprised that thp Honourable Memb('r has withdrawn his amendment. 
It is unnecessary for me to labour this point further. The very fact thai; 
an amendment of like nllturl' ~ tllP Governor Generul in Council 
for Local Government!; waH given notice of Hnd !mbsequently withdrawn 
after T refused t{) withdrnw my amendment shows t,hat there is some 
justification fo), my present ~  Sir, t.here are sOllie ot.her diffi· 
culties also. I was surpriRed that the> Honournble the :Finallee Member 
did not ask hi!> ~  the L.lW l\f('rlther, whc is certainly the best law 
authorit,V on this subject, to express his opiruon lind to SHY :whet,her my 
doubts lIud, sUBJ;>ieions in regard to insurance premia are well founded or 
not. Sir, I arn II. Vakil; I have been practising for 20 ~ I do not 
know with what ~  anoHl('r g-ent:lemflll who is not, il lawyer t!aD 
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oppose my amendment, unless it has' ~ established -rby ~  h4Jtest 
tribunal ill this eountn that the view held by the Government Member 
is correct, Even if a 'High Court Judge holds that insurance premia do 
not come within the purview of this Rill, I would not be satisfied, because 
one Judge holds one view, und it is soon disturbed hy Illlother Bench oi 
Judges of the same Court._ Again Ilnd again t,he very same Judge holds 
one and the same view, bul luter on finds that a particular ar!!ument was 
not placed before hin' and so he ehanges his view, I do not know what 
legal experience this young Member of Government has, to say that my 
amendment is a ridiculous' on<', or t.hM. it. is an absurd one. 

Mr. President (ThE' HO[l;(lUrablt, Sir AbelUJ' Rahim;: That. dauae hal! 
alreRdy been passed. 

Mr. X. Ananthaaaya.nam Ayyangar: Yes, Sir. but it it! because there 
is that. doubt that I insil>t. that this amendment should br· accepted, The 
Local Governmcntf; must. have the power to lnullrh prosccutionil. There-
fore, T cln pr£'ss thiR nmenclment wit.h all the force J can ('ommand, 

Xr, President ('I'lw HOlJoul'lIbk Hir Ahelm Hahi!!)): Amendment 
moved: 

"TIIl,t "ftl'" dUIISI' 5 or th£' Bill, thl' following m,w elause b" illserted : 
'6. :0\0 I'l'u'I'I'II1.ion _luLlI Ill' institllh,d under thi. Act f'XCf'pt with th(' previous 

aandion ill wI'it-iug of t·h" Local (iovprnment'." 

The Honourable Str James Grigg: 'rile Honourable Member has been 
" link II'S'; tlllnl ennr1ic1 ill this. ~  Two ~  sets J,. Non .... 
of Cf)JIVl'I'",nt ion!' took placl' wit.h IIiIll oYer hi" previous amend-

menl. He t..:l(l 1111' ill ('OIlVf'rslltioll thnt the renson why he was unable 
to accept my IlS8UrmWl' ill regnrd to the insurnnce ('ontructs, that; no 
proseellj,ioll.<; would 1)(' \IIl1lerlakell, WIIR thnt there WIiS no riiellllS of making 
IlJY aEHlUl'Illlee "fft'ctiv(' 1)('('11111'(' ]lJ'()!'l'(,lIliolls could be 1II1dt)rtu.ken bv 'other 
thun the (ioyp.rlllllent of T ndill. Thnt. being so, he then went away and 
put IloWJI /III Ullll'lIllill(,1I1 about tht, requirement of Local (Jovcrnment's 
sanction fOI' proRlwutioll. Hubsl'qllent to t.hllt, certaill ('onveri;lutiOlls took 
place lluthoris(ld hy me, offering to put down an amendment to cover 
the point nbout, pl'Osecutiollll requiring sanction of t.he GovenlOr General in 
Council, provided that he would then s('cept the assurance that I bad 
givt>n, n.nd 011 whiGh I hurl nonsult.ed the I .. aw Member-since he is so 
(JUrious aboul thut-I had cousult.ed the Law Member and other legal 
authoritie'i und ('(,I't,.ill in",/I'lLnC() pull101ibes IIna I have received exphcit 
assurances from them that my view is correct, The Honourable Mem-
ber indicated-I am not. going to Ray f01' ~ moment that be categorically 
accepted that, propoRRI. hul hp indicated thllt he would probably accept it, 

Mr. Presldsllt ('I'hl' HOllourable Sir Abdur Rahim): The Chair does not 
think it is nec68Asry to diRCIlHS conversations t,hat took plaee outside ·t.he 
House, 

The lIoDourable Sir oTa.m •• Grill: lie hr.s not accented it. and I say 
that both tbese amendments are unnetl6SSRl'Y, The House has decided 
that One of them is unnecessary, and I, therefore, say, that the adjl,lllct 

if! one which is alRo unnecessary and I do not accept t,he amendment. 
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Mr. PnIld .. , (The Honourable Sir Abdur Rahim): The question is: 

"That after c1a\l8ll 5 of the Bill, the following IIt'W c1auKe be inserted : 
'6. No prosecution ahall be instituted under this Act. t'xcept with the previOOl 

..action in writing of the Local Govel'llment' ... 

The Assembl.\' divided: 

AYES-30. 

Aeai .\Ii, MI'. ?II. 
Ayyaugar, Mr. M. Allant .... 

aayall&D1. 
Azhar Ali, Mr. Muhammad. 
Chaliha Srijut Kuladhar. 
Chattopadhyaya, Mr. A.marendra 

Natb 
Chunder, Mr. N. C. 
Das, Mr. B. 
Da8, Mr. Basanta Kumar. 
D&8, Pandit Nilakantha. 
Datta, Mr. Akhil Chandra. 
Deshmukh, Dr. G. V. 
Eaaak Sait, Mr. H. A Sathar H. 
Gauba, Mr. K. L. 
Girl, Mr. V. V. 

Abdullah, MI'. H. M. 
Acott, Mr. A. S. '\T. 

NOES-5U. 

Ahmad N"wo.z Khan, Major 
Nawa.b. 

Allah Bakhsh Khan Ti\\ ana, KhlloTl 
Bahadur Nawab Malik. 

Aminuddin, Mr. Saiyid. 
Ayyar, Diwan Babadur R. V. 

Kriahna. 
Ayyar, Baa Babp.dur A. A. 

Venkatarama. 
Bajpai, Sir Girja Shankar. 
Bewoor, Mr. G. V. 
BUlB, Mr. L. C. 
Craik, The Honourable Sir Henl')'. 
Dalal, Dr. R. D. 
Dash, Mr. A. J. 
DeSouza, Dr. F. X. 
Dow, Mr. H. 
Ghiaauddin, Mr. M. 
Ghuznavi, Sit· Abdul Halim. 
Gidney, Lt.·Col. Sir Henry. 

. Grigg, The Honoura.ble Sir JaUlee. 
Handa, Mr. A. S. 
Hudson, Sir Lealie. 
Hutton, Dr. J. H. 
James, Mr. F. E. 

Jawabar Singh, Sardel' Babadur 
Bardar Sir. 

JenkinR, Mr. F.. M. 

The motion WfMl negati vecl. 

Gupta, Mr. Ghanlbiam Singh. 
Jogendra Singh, Sirdar. 
T .. hiri Chaudhury, Mr. D. K. 
I .. Ichand Navalrai, Mr. 
Laljee, Mr. Husenbhai Abdullabhai 
~  Pandit Laklhmi Kanta. 
Malavira, Pandit Krishna Kant. 
Manga Singb, Sardar. 
Murium Sabib Bahadur, Mauivi 

Syed. 
Paliwal, Pandit Sri Krishna Dutta. 
Parma Nand, Bhai. 
Sant Singh, Sardar. 
I-Ihaukat Ali, Maulana. 
Som, Mr. Suryya Kumar. 
Umar Aly Shah, Mr. 
Viuanji, Mr. Mathururlas. 

Lal CharuJ. I '''ptailJ l{Il" B ... hadur 
Chaud"l'i. 

~  8;1' Da,'''Y 
Lloyd. MI'. A. H. 
MacDougall. M1'. R M 
Mebr Shah. ~  Sflhihzada Sir 

Say;"l !lhlhammlu]. 
Metcaife, Sir Aubrey. 
Milligan, Mr. J. A. 
Morgan. Mr. O. 
~  Nauman, Mr. 
Mukherjee, Rai Bahadur Sir Satya 

Cbaran. 
~  The Honourable Sir Frank. 
Rajah, Rao Babadur M. C. 
Rau, Mr. P. R. 
Rougbton, Mr. N. J. 
Rale, Mr. J. F. 
Surma. Mr. R. S. 
Hcott, Mr. J. Ramsay. 
Sher Muhammad Khan, Captain 

Sardar . 
Singh, Rai Bahadur Shyam Narayan. 
SircBr, The Honourable Sir Nripendra. 
Rpence, Mr. G. H. 
ToU-enham, Mr. G. R.F. 

~  Mr. C. H. 
Yamin Kban, Sir Muhammad. 
Zafrullah Kban, "rbe Honourable Sir 

Mubammlld. 

'. VI. Pr •• l"nt (The Honourable Sir Abdm' Rahim): Thp question is: 

•• That olauae 6 "t.and part of the Bill." 
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'Mr ••• ADaDtha8ay&lWll A"aDlar: (Sir, I beg to move: 

·'That claU" 6 of the Bill be omitted." 

Clause 6 reads tl.S follows: 

"The Governor General in Council may, uy notification ill the Gazette of. India. 
4eclare that with effect from such date as may be specified in the notification thi. Act 
ahall cease to be in operation and upon the issue of Ruch notification thiB Act .ball be 
4eemed to be repealed on the.date 110 spedfied." 

Before thig Bill Wlls intl'odut!t'd. in NO\·PIlI!;,-r. 1935, an Ordinance was 
passed in terms of this Bill. Under the terms of this ·elauBe power is 
.sought to be given to t.he Governor Genpral to rapenl this Act as and 
when he chooses. 'l'hus this is another Ordinunce which gives power to 
the Governor General over the heml of the Legislative ~  to repE'!al 
this Act and this Assembly's power is only II. ~  

JIr. President (TIle f!'ollourllble Sir AlJdur Hahilll): 'I'he Honourable 
Member must no!' make that remark. 

Mr .•. Ananthu&yanam Ayyangar: \\"hut 1 mean 1,0 gay iR that by 
this provision the powers of the Assembly [\re sought to be mnde a 
mockery. It makes the power absolut.ely Hugawry. I would point out 
that the work of repealing a mellsurc is essentially the work of the 
Parliament and this Assembly. Let us not ~  Ilny shifting of this res-
ponsibility give away the power of this Asspmhly to repeal a measure. If 
the Governor General Bnd the Exeoutive Council find that it ill not 

.. neoessary any longer to continue the provisions of this Act, they eRn cer-
tainly come to this Assembly and have this Act repealed. 'l'hete is 
absolutely no difficulty. 'rhiE\ Assembly would surely not be unreason· 
able, but will take all the relevant fa'Ctors into considern.tion. I would, 
tltprefore, suggest that th£1l'e is absolutely no neEld to have It provision of 
this kind. 

There is another matter which I woul<l like t<.) pillct· before thtl HouRe. 
When the Ordinance was ilassecl, this HuUt;e ~ not in Session and this 
Bill has been brought before the ROUSA beroT(' the expiry of six months 
frllm the date of the promulgation of the Ordinance. I say this measure 
is &bsolutely tardy. It dOLs not relieve the person whom it seeles to 
rel1eve nor does it impose a penalty against the persall' in respect of whom 
penalty is sought to be imposed. HdoeR not reall) impose an) penalty 
against the count.ry which is the aggressor. Therefore this is an illeffective 
measure. We would like much more effective measures taken and before 
the Act is repealed, this Assembly has got· II right t·o know whether it is 
being repealed prematurely. Why should we give up this right to deoide 
what is really in the interests of the PBl'ty for whom this Bill is going 
to be ena.cted in pursuance of the mandate of the League of Nations. 
Then there is another point and that is why should we give power to the 
executive over our head? In this connection I would like to point out 
that I have given notice of another amendment by which power is given 
to the Governor General to suspend the operation of the Act by means 
of a notification and then for bringing the matter for ratification· later 
by the Legislative Assembly. This amendment gives ample power to 
the Viceroy to suspend the operation of the Act for a few months, 80 
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that he can place the matter before the As!!emblv. In these oircum-
stances I strongly urge that we should not give ~  power to. 
the Governor General to repeal t,his enactment. 

111'. Pruldent (The Honoumble Sir Abdur Hahim) : Amendment 
moved: 

"That c1I1U"" 6 of t.h,' Hill ~ olllittl'd." 

Th. HonOUl'llbl. Sir James Grigg: 1 hesitate to give any further' 
assurances to the Honourable Member but if he will accept an assurance r 

I caD assure him that as far 8S I or the Government. of India are con-
cerned, we cannot conceive of any circumstances arising in which the 
Government of India will repeal thh; le\!islat,ion except il) t.he event. of n 
decision by the ~  of Nations to remove the sanctions. On the other 
hand, if the League of Nations does deeide to remove the sanct,ions then. 
if the Government of India retainR them in opemtion, she ill doing whnt 
is akin to an act of war against Italy. In point of fact the Honourable 
Member is undulv sUBpicious. If the League of NlttiollR removes the 
sanctions, India has simply got, to remove the Banct,inns unless she is 

~  to go to WItI' with Haly. As T SIlY I cli:nnot concf'ivp of any 
circumstal1ccs in which India would removt' thp RlIl1c·tionl-\ in IIdvancp of 
• ~  decision of the Lea'!ue of Nations to do RO. Thllt hpinl\' so, 
there really is no latitude in the matter of action OJ' inaction. When the 
Lea/?up takes its decision. India simply followR snit and it is not R 

Question of trYing to remove thiR frol1l the purview of t,he. Legislature.· 
It is much ~  a qllf'!'tion of prevpnt.in<! the eoming to the Legislature 
merely to ask them ~  rat.ify what is a fabt accompli and turn it into a 
ratifying machine without, any discretion in the matter whatever. I sub-
mit that the second eourse would be much more derogatory to t,he ~  
of this House than the course which we propose. 

Mr. President (The Honourable Hir Alldur Hahim): The cl'wst,ion he 

"That ~ 6 of the Bill l.t' omitted." 

The motion was ~  ved. 

Ill ••• Ananthalayanam Ayyangar: Sir. 1 move: 

"That for clau8e 6 of the Bill, the following be 8ubatituted : 

'7(0) The Governor General in Council may for Bufficient ~ sUBpend thE" 
operation of thiM Act, by 110 lIotification in thE> GazO!tte of Tnd;". from 
Much date a. may hf' specified ill the notification. 

(b) Such notification .hall be suhject t{) ,·"tifieation hy the LpgiRlativf' "," .. ml.ly'.' 

I was speaking about the previoul! amendment, ~  I have ~  
Rt;ntf'd that both in the mot'er of the ir-itilltion O!: proceedings, as also ... '. 

1Ir. Preatclent ('l'be Honourable Sir Abdul' Rahim): The ~ 
Member need not repeat all thOle argumP11t •. 
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Kr. JI. •. An,a.f,hlsayanam AY1&Dgar: I havealreaciy: ~ the ~ • 
• tall('t!8, bnd I would st:ll say, that without hampermg, w:thout tVlng' 
down the hands of the Governor General in case of an ~ ~ ~  ~ the 
circ'umstnnees should he placed before the Assembly. Sir, thiS I!I uD; mno-
CUOUA amendment, dE:Higned to put us in knowledge of all tile ~ 
stances under which Ilct.ion if; sought to be taken by the, G:)vernor General. 
I would tberefore SIIY' that. it is really not derogatory elt.her to the one ,or· 
~  tho oOler; we s:mpl., wJlnt to be apprised of 1\11 tht' ~  8 r, 

I move, 

1[1'. ~ (Tht' HOllouruhle Sil' AbdUl' Huhim): Amendmnt 
moved: . 
"That for clause 6 of the Bill, till' following LJt' ~  : 

'7(a) The Gowl'nor General In ~ mll:Y ~  ~  CU.ll..., ~  the 
operation of thiH :\ct, hy ~  ~  III .the Gazette of India •. from 
such date :I" may he "p"clfh·d III the notlficatlOll. 

[1I) Such Dotificutioll shull he Kuhjeet t<> ratification hy the LegiKlativI! ASKemhly'." 

Mr. Latchand Navalral (Bind: Non-Muhammadan Rural): Sir, I wish 
tl: support. this nmendmcllt. Thp issue involved in the last UmendInfnt 
thnt was placed hefol'(' t,he House was whether delegat;on to the Governor 
General in Council RI1'11Ild be made for terminating the operat!on of this, 
TtJliac Loans Acl. ~  thi'l amendment is still It more reasonable one 
tholl the other OIll' eOlwel'ning the question whether the ~  should 
be made to the Goveruor General in Councilor whether the House should· 
consider the termination of this Bill whf'n it, is brought up before them 
fc.r th:lt purpose. Now that first amendment was lost. ~  the present 
onp is a more reasonable one and', I think. there if! every reason for nov-
.. 'jrnment to accept this, because what iA wanted is this'. It. is said that. 
if t.he Governmont, at any time, ,"er,) to mRke up t·heir mind that there 
shoulo. be a terminatic;n of this Bill, then the Governor General in Council' 
!!houJd issue 9 noLificatiun to that effect and, after issuing that notification, 
that matter should come before the House for consideration' 
~  aff.er t.\lUt con&ideration, if tht' House comeR to the con-
e1usipn that the j ime hRS arrived when the terminaW1n should take 1,looe. 
it should de so, and not otherwise. Now why is it that it is proposed that 
novernment should ~ f'XPclItiv(' power in toto to do Hnything that they 
would like to do, witLout consulting the House? Now, thp reason given 
wns thnt it would be t.he League of Nations that would first of all decide 
whether tihis Bill !!Iwuld rel11a.:n on any longer or should be cancelled or 
brought. to a termination. .Thllt is all right. if the League of Nations 
eomes to that concluaion; may I usk wwt, difficulty there will be to place 

~  League of Nations' decision before thi(;l House to arrive at a conolusion-
whether in the ~  of India or ill 1111,' lal'gel' interest it woula be light 
tc., ad up t.o ~ Well. there' l\I'l' HUllly COllventions llIudp by tt-e League 
of NutioIlM,:nd the UO\l'l'llIl1t1l1t itself ~  them hefo"e the House and 
pre pose!" not to Tlltify them. III till' Jikt, manner, Mimilal' questions may 
arise here also; hlld, lherefolie. to l:)iiHH Il Bill like thiR to give power inte> 

~ hands of t.he l'XoCllt.ive. at thit! t:IIle, is wholly wrollg, ;md I think it 
would he wise, illtltc:l(l of givillg that power ill advance. lio aet ill another 
Wlly.-l:> think coolly I.lld cOllsidt>rately over it ILQd to granttbe powers-
:.II' :md when t.he 1IE".ooRsit.,v l\I'ises. The only thing that we want is that 
power should rel11lliu ;Il thH House u.nd not that the powers should be' 
.4clegated absoluttlly t() the Hovernor Ge'tteral. III that viE"w I BlJpJ:cri 
~  [lmendment, 
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'The Honourable Sir lamea ·Q.ri.gl: Sir, I was under tlle impression that 
we were discussing tao two amendments taken together. I have, there-
.fOl'e, nothing to add tl) what I have already said on the previous ocoasion. 

1Ir. President (The Honourable Sir Abdur Rahim): The question is: 

·"That. for claUIe 6 of the Bill, the following nc "ULttituted : 

'7(a) The Governor General in Council may for sufficient cause 8uspend the 
nperation of this Act, uy a notification in the Gazette of India, from 8uch 
date 1\8 may UE' ~  in tbe notification . 

. ( Ii) Such notification .hall hI' .ubject to ratification by the Legi.lative Aaaembly'." 

"ThE' motion WUI'1 negRtived. 

-Clallf"t' fi W/lf\ added to the Bill. 

<JltHI !:!l , 1, and th,· Tille and the Preamble were lidded t.o the B:ll. 

'The Honourable Sir James Grigg: Sir, T beg t.o mOVf>: 

1Ir. President (The, HUlIomahl., Rir Abdur Hahim): Motion m0ved: 

"That. the Rill he pasHt'd." 

Dr. Ziauddin Ahmad (Unitel1 Provine-es Southern DiviRhns: Muham-
madlln Hural): S:r, in a part:cular State, whose name I would not like 
loll dic!<'lo;,!e, a fire broke Out in un out-c f-tlle-wfl:, country-place. The fim 
WLIS ~  severe and the tehsildar of the' pluce apT-lied to t.he Finance 

~  that mOlley t'llOuld be s:.ndloned ill order that the fire could be 
extin1uished. The 'budget for extinguishing t.he fire was sent to the buwet 
.-ofiif'el' a.nd it was laid before the Leg!slative Assembly of that particular 
State in the form of a supplementary grant Ilnd there waR Il Ilood denl of 
-diF.l'llssi->n on it whether the sum required for extingu:shing the fire was 
-1!ufticieut, or whether It should be increased or diminished. Sir, this pBrti-
.culi\.r incident, real or imaginary whatever it may be, rean v reminds one 
d U:c present state Qf affairs. Here is u. fight between Italy and poor 
Al..,vs!linin which, bdorp, thlH Bill is put into (·perat.ion. will probably bp 
·settled. 

Now. the League of Nations is r\ ally in UIl,' eaRp. acting as the tehsildar 
who sent his estimntes in orntlr to extinguish the fire. We are now 
discussing that law; but before this law is enacted and applied, I fear the 
fate of Aby!.'siuiu ,,,ill be t·he ~  HS ~ fate of fire in this stJry. 
Now, l'cally speaking, tr.e Leag".le of Nations ought to have taken 
mere quick action, What they ought to have ,said is, immediately 
they at'e unable to aettle it, they alle uld havE. left it to the St;,l1.es 
which have got lDte"est'l in this J,orti"ular 'War; but they have done 
neither the one nor fl.e other, fl.lld T f,m nfraid, by this rim, 
'we are not helping the issue at aU,-that is, the fate as between Italy 
and Abyssinia. Now, the League of Nations, I think, should either justify 
itli exist.ence by being more practicaL or they should announce very 
dafinitely that the;v Ilre n'>t in 8 position to Folve the affairs and let tne 
'Stlltl'oi lookdt.er ~  ~  course, tlie Lea'tue of Nations has ~  
4caeribed ~  one humorist as being ~  n pleasant club which people 
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may enter ",·henever they like and from ~ they may get ~  ~ 
~  it is convenient for them to do so. This has been happenmg t x;ne: 
Ilftor time: and T t,hink  for any country to take such action, on the advice-
~ the Leb.g'ue of Natior.s is really taking. ~  on .the . advice of a Secre-
tary of a Club which has no statutory pOSitIOn. I ~ If we had ~ left 
al,me to ourselves and If only the G(;wJ'Drtl(.nt of India would have Issued 
B notiCE: that everybouy here was at liberty to volunteer h·mself. ~ ~ 
probably we would have tl?ken q.lic]wr ~  and probably helped Abytt81-
nia in a more practicJ11 manner. 

Panmt Krtahna Kant Kalavlya (Benares and Gorakhpur . J?ivisiollS:. 
Non-:\fubammadan Rural): Do they really want to help AbysslDla? 

Dr. Ziauddin .Ahmad: That is a question which I would I:ke the-
Honolll'uhh Membel' to reply. But, ro my mind. the whole procedure is a 
very unsound une; it is really a waste of time, and indirectly it amounts 
t,1 helping Italy, though it is intend(d really to help Abyssinia; by giving 
tim(J. they ar·J helping ltaly, lind the very cbjeci for which the whole enllct-
mt)nt is intended il-l altogether i(.IIlt. f:'o, though I do not oppose the-
Bill, yr;t, ut the iUlme tiTlie, I sLc1lld like to draw the attention 
of the House to the fact that the whole measure is practically ~ 

because, long before ~  Bill is placed on the Statute-book and  any 
!Jractical step is taken, the war will be over, and the drama is much· 
like thf' r;torv that I huvp just now related. I think the Hrit:sh Govpm-
mont a.nd the Gov(lI'nment of India should chalk out a more eft'er.tive plan 
for settling this matter, and unless somo of the bigger powers intere,t 
tileJlJAt·lves in this matter and settle the aft'a:r, there iF! no chnnce of any 
~  of the dil:lpute, heCll.llStl ~ I'&illia i ~ no match for Italy. (Tn-
less the stronger powerr, help Abyssin:.a, it is impossible for her to win 
thp war. The League of Nations is intended to give help to the weaker-
nations. 

An Honourable Kember: They do not do so in practice. 

Dr. Zlaudd.la AhmAd: My Honourable friend doubts it. Bu' ~ 
I.o(:a,rllo of .Nations cbims to support the weaker natiollS. In f ... ot, the 
League is not in a P08WOD to do 80, as is evident from the present instance 
anu from many other instances which happened in the past. 1 take thil-
OpPflrtlLuty to emphasise the fact that the League of Nations is a very 
wel'lk body. It is retllly a ple'lsant club, and the money we contribute· 
to the upkeep of the League of NatioQs -is, rt-. not altogether a waste, at 

~ I:ln expenditure for which we do not der.ve as much benefit as we 
shculJ. Several times. I pressed on the Government that we should ha\'e· 
some time allotted to discuss the question of the League of Nations, bu, 
unfnrtunlitelv no lillie \\'atl allotted (>ither on toe; excuse that the Reso:u-
~  was not balloted or Vel'hops tbf'Y hy tlll't the Leaders do not demaad 
such allotment of time. But the fact remains that for the last four ye"ra, 
t;me n:ter time, I ~ been demanding for an opportunity to discuss the 
a.fflurs of the I_olague of 1IJntinn!!. 'luis cpporlunity unfortunately was De\'er 
f!;vrn. ·Here is a particular Bill under wllich we take action under the 
direl!tion of the Leag1le of Nations, but I submit the action we take n'>W 
i'J d ",prv wellk one. The bodv under whose guidance we are taking this-
5!·t:OTl :i, 81so a verv weak body, ~ wEI should try to make that body 
either strong or ~ it alone. 
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Dr. Q. V, Deabmnkh (Bombay City: Non-Muhammadan Urblm): Sir, 
1 hope I will not be misunderstood when I stand to oppose the passing of 
t.his measure. Sir. my position is this. I think there is no doubt.. there 
"'Jan be no doubt in the minds 'If :my tha.t we have oUt' fullest sympat,hies 
with Abyssinia. and if we could Iltlsist Ab:VHsinin in any practical wa,v. WE\ 

would whole-heartedly do so. 'Rut, what is t,he position? I take it that 
bhis House has always prided itRelf that it is n. practica1 House and ~  

it is never carried away by sentiment lind thnt" it alwavs lookR lit ~ 

from a useful and prnctical point I)f view. I wnnt t.o consider t.his ql1(,s-
,t,ion from a practical point of view. 

'l'he quealil0n can be C011Sldt;:rec.l ulldtlr two hellds. \Ve ~ supposed to 
'b(l ~  lJ1u"pt:uucut iugnatory 01' 11.11 lUUl·pt:HUtOrot member 01 the ~ of 
NIK10ns WlllCll was B1;arteu lor tne IJlCbcrvUL.!Oll 01 liJ.le ~  ~ bUlwl 
,natIOns and to help' the smaller naLwns ~  tne BtrOllgtJl'. 'l'hati IS 

what 1 want to consider hrst 1l'01l1 that pomt ot VIew, anu, sBConUly, 1 
want to prove to the House that thE! voice that is rung out in the ~ 

of NatIOns as the VOIce ot Ind18 IS not the l'eal vowe ot 111<116, but \,Ull.t 
it is the voice commanded by a IDdstl'r, that is tile liritlsh nutlOn or 
Enghl.l1(l. ~ we tuke the til"tlti lme and I say that we are an IQ-
,dependent member of the Leagull of ~  then what are tHe cOllsi-
d'erations? The considerations that 1 want to urge o8l"e these: supposmg 
we pass this Bill, are we going to belp Ab;E!sillla in any way at all 'I 
_A' }'l":lctwlI.l llit'n, thl're Ca!U1Jt' ue t.ny d.oubt that we cannot help Abyssinia. 
How is this Hill going to help Ab.yssinia? You may try to mjure ltaly, 
but that is not going to help Abyssinia. 1 have grave doubts whether 
I,his measure will help AbyssiDill. ill any way. This is the same thing 
as what we heard during t,be titn'3 whl"n we could not say . boycott " you 
eould say 'swadeshi '. This comes prndically tu the same thing. It 
only means that you are acting, at the present time. in a way which shows 
t hat you are trying to boycott Italy without netually engaging yourself 
in helpill!\, ~  in fIT,) ,'ay. Thnt:E' ",lid it comes to. Therefore. I 
think the House will agreE-that by passing this metl1lUre, Abyssinia' cannot 
be helped in any way. Supposing we were an indepelldellt patio') Hnd 
~  we did pass a. Bill of this kind. what would be the result? Let the 
pl'evious history ot this country giva \.IS the ilnSWElr, previolls history than 
~  there cannot be any bettor (·xample. We alienate ourselves 
ngainst the Italians. What would be the reE-ult of this nrHenation of India: 
a/!ainst any other power? ~  ha'l nlways used India as A. pawn in: 
tho ~ t.o :urt,hC'r Il'lr cwn ~  A!i soon 80S an agreemtlnt is' 
reached between Italy and,Engolllnd, eV(lllt.llllll:v. we nre the people who 
yrill suffer and England will be safe. I will give th€' House one instant'e, 
When the war against the Boers in South Africa was '.irRt started, W(l were 
told that the Boers were treating Indians very badly and it. W'i!i \'0 ~  

h.etter treatment of Indians by +.he RlIers. t,hllt the war was waged. When 
the war ended, and eventually South Afri"a h£came independent, what 
was thfl result? The Boers hore a grudge a<!'ainst the ~ far having 
rendered help to Britain ~ the 'VIU', and, eventuallv. it WflS not ~ 
British people who were put to nnv disadvant,nge in ~  A"trica, 1)ut 
the whole force and momentum nf 'hlllJred ('amt: a"'ahist the Indiami. :r 
oon aBBure the House that eVAntllllllv the Mme position win aMRp. now:. 
-Bv mf'lAns of treatlpA, hv mpl\n<I of nf'!!ot,iutioTls nnrt h" mear19 of taHot;lg 
'rohnd the j:(reen tahle. things will be -so arranged that t,he ~ ~  ~  
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"16 ~  England and Italy will uguiu be good friends ~ that Italy will 
"Teak her vengeance on lndia for huvi.lg enacted measures of this sort. 
That is going to be the result. I.ogically agnin, if India as an independ-
ent member of t.he League ::>i N ntiolls follows the same line with regard 
. .to other affairs, what happens? '1'(.oday it is thl CBse of Abyssinia. He-
cently Germany marched into the Rhineland. Supposing the League of 
Nations tomorrow says tM.t there should be II march of troops against 
Germany. Will the Government or ] lldia despatch troops from India to 
Qlarch ngainBt the Germans? India bemg an independent member of the 
League of Nations, the logical pOilition woUld be that we should send an 
Indian regiment tomorrow to march into the Rhineh',nd ~  Gprmany. 
On the other hand, when, the other day, u ft·w questions were Bsked in 
this House as to what was the ~  of the G')vernment of India about 
the march of German troops into ~ R.hinelund, we were told by the 
Foreign Se('retary: "No, you cannot ask this qnestion, because these 
mattel's relate to foreign «flnit·!' l.nd so RIlCh questions cannot be asketl". 

'Well, Sir, I need not go so far as the :r.hinelnnd. but coming nearer home, 
in Asia, Japan took by force Manchukuo last year. WhBt wa'll the atti· 

,tude of the League of Nations t.helJ.... Tha League of Na.tions, perhaps 
~  wisel.". hut, I say. t.o the utter ostOnle.hllleni-

Mr. President (The Honourable Sir Ahdllr Rahim): 'Ine Honourable 
Mpmber rannot, discuss the generfti question ahout the League of Nations. 
He mURt confine himself to ~ Bill hefore the House. 

Dr. G. V. DeBhmukh: With due apologies, I submit that I am con· 
fining myself to the subject. matter of the Bill. 

1Ir. President (The Honourable Sir Abdur Rahim): But if the Hon-
',JUrable Member enters into a general discussion of the League' of Nations, 
it ill not relevant.. 

Dr. G. V. Deshlllukh: I only w·mt to point out that if India adopts ,a. 
~  attitune with ~  to thi'l mcasure today. the B8me ·.kind of 

action will be expectcd of her ,m fut.ure N·('.HRiollS ..... . 

1Ir. President (The Honl)ul'RLh· Sir Abdul'. Rahim): 'rhe Honourablt., 
Membel' need not discuSfl IlH ROI·ts of h,vpoLhetieaJ questions. 

Dr. G. V. Delbmukb : I urn putting fr,rwnrcl arguments to show what. 
attitude Indin will have t.o +,ake ...... 

1Ir. President (The Honournhld Sir AbdUl' Ruhim): The Honour8ble 
lIIlemher must confine himself to the Bill neforc the House and not enter 
into Il general discussion on the Lellgue of Nations. 

Dr. G. V. »1I1llllakh: In pUI'i'll/mee ot t,he obliuations imposed on 
India 8S a signatory to the ~  the Ieo/Zue of Nations, I. tn,ke. it 
·that this position will ~  :lnse and my argument shortlv IS. th.IS : 
~  if we take this' step logICally we may. he cornpelle,dto take SImilAr 
frlieDA in the futur(' which will lnntl this country in j;l':mble. 
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Mr. Prll1den' (The Honourable Sir Abdur Rahim): 'l'he Honourable 
Member's remarks must be relevullt to the discussion on the ~ 
Bill. 

Dr. G. V. Deahmukh: It is Dot in my nature to be irrelevant. 

Then. Sir, what heppened in the case of Japan? Japan usurped' or 
took this province of Manchukuo from China for which there was alll.olu-
tdly no justificution ant! which WitS Qgnmst an \' kind of justioe. What 
did the League of Nations do? The Lea;;ue of Nations did not move its 
little finger beyond appointing 11 sWllll COlllWitisioD to go into it. There-
fore. the question comes to this. Eecnuse we are supposed to be in-
derendent members of the League of Nations, is it incumLent upon us. in 
pursuance of whatever ArtiJ1e it Oldy be, thnt lie must necessarily do what 
the League of Nations asks us to do? This is the argument that I wal 
driving at. Now what is our voice in the l.r.ague of Nations? I do not 
want to say anything particularly hurtful. but I think, facts are facts 
and if you do not mention them on the fhor of this HousE' then I do not 
know where they are to be mentioned. ~  we are paving ~  out 
of the revenues of India. ~  shont the tlurd or fourth nation whhh 
pays enormously to the League of Nations. 

Mr. President (The Honourable Sir Ahilur Rahim): All theRe mny be 
verY ~  bllt they reallv do not srifle on this Bill. Thp q\1cstion 
of India's representation nn the League of Nntiong or what the IJengne. 
of NationI' has been iloin'! OT mnv ilf) (,Amlnt hI' ,liscussed now. The Hon-
ourable Member must confine himself to the Bill. 

Dr. G. V. Deahmukh: I am trying to develop the argument that the 
voice in the League of Nations is not ,.ur \oice and cannot be our voice 
for reUilons T am going to put forward. I would request you to be a little 
patient because. I 11m of the opinion that t,hig question is not a small 
question. Otherwise the Honourt\ble Member opposite ,,"ould have very 
well merely moved the Bill and we would have merely snid: "We CPIJose". 

Mr. PrutdU\ ('l'he Honourable Sir Abdnr l\ahimj: The Chair cannot 
allow any Honourflhle Member now to discuss generally the position I)f 

·India in the League of Nations or whether tbe League of Nations is Ml 
effective body or nut. The Chair cannot allow any such general discus-

sion. The Honourable Member must confine himself to the BIll. 

Dr. G. V. Deahmukh: Will .'10U allow this kind of argument that the 
voice there cannot be the voice of India? 

Mr. Prealdent (The H':mourable Sir Abdnr Hahim): The Honourable 
Member can state that and pass on to t.IIA Bill. But the Chair cannot 
allow any general discussion on th43 LeBg"lJe of Nations and India's posi. 
tion in .it. 

Dr. G. V. Delhmukh: I am discussing our voice in the League ~  
Nations. 
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JIr. Pr8l1dent (The ~  Sir Ab-:JUT Rahim}: The Honourable-
Member cannot do it. 

Dr. G. V. Duhmukh: I ~ abide by your ruling. and I wiU try ~ 
keep any general discussion on the League of N ~ .. as far out as .£ 
possibly can. Sir, these instructioll!> from tho League of Nations are 110' 

thing but instructions from the British Government. And, for this· 
reason, that our ~  in the League of NatioDs is not the repre. 
sentative of India.. And. . he is not the representlltivf:: of 
Indill., for this reason. There is no elective element in it. Whenever 
thp foreign policy of a nation is to be considered, it is not all in; 
the case of other nations ')r even in the case of the colOnies 1.llat he takes' 
t.he opinion of thE: Lpgisll1t.ure or takes ,the opinion of the Lender af the 
Opposition, but he is asked to say 1\ few things. He is 8Elked to agree to 
whatever is told him, nnd, ~  he han to say those things in ~ 
T.Jeague of Nations. And, therciore. even if it comes from the League pf 
Na.tions as the voice of India, it is ahr;olutelv necessarv and incumbent 
upon us to see whether it is ~  1.he voice ~  India 0; not. Under t.he· 
circumstances, I say that it is not the voice of India, because we are not· 
consulted; the Leader of the Opposition is Hot consulted; I doubt very: 
much whether even the Government or Jnnin are consulted. The High·; 
Commissioner is told to agree to certain ~ and on acc.ount of his: 
position he haR to agree to ~  things and that becomes t.he voice of-
India. 

Mr. President (The H,)lloumble Hir Abdul' Uahim): The Honourahle' 
Member can discuss i,he general features of the Dill. 'I'hnt 18 all that is. 
opln to discussion now. 

Dr. G. V. Deahmukh: Sir, ever since I clime to this House I ho.v.e., 
repeatedly heard that politics III mc)(lem days is nothing 'but economica; 
and, therefore, I want the House to look lit this proposition from the eco--
nomic point of view. India 18 it rllw pr,)dueing country. We nrc raw 
producers and we hud a fulI-drcstl debate for more thun three days Sl 
i.hat we ma.y have murkets and we may have cmstomers outside and the 
export trade of Indin may flouri"h. Now. Sir, Italy is one of our very: 
good customers of raw produce. Do you wnut to alienate this good cus-· 
tomer of ours hy passing this futile kind of legislation which is not going 
to help AbYflsinia in any ~  ~  is after all our objective in whntever' 
we do? I SHY that. all that you will he doing iEl thn-t you will be alienatmg 
a good customer and ,v0U wi!! be 108ing a good market. 'L'herefore from' 
that point of view also I say that cconomillRlly it is not a sound proposi-· 
t.ioll. In my part of the couotl"y. in Oujrat. there is a. saying that if :1: 
dwarf wants to walk along with 0 giant. either he will die or if he doep.: 
not die at least he will get lame. Now, Sir. if India is made to walk 
along with England that is exactly tho posit.ion that is going to occur. We 
ennnot keep pace with Englnn.i. Enr,lnnd can have ~  ssnctionF:. 
although England herself is frightened t\hnut Rp!)lying those sanctious. 
There nre the oil Aanctions. Whv have not. the cit sllnctionR been ~ 
If all the European nations could ha ve applied all the snnctionA that were 
t,hought of bv the IJeB!('lIe of Nation;!, thiR Will' could not; linve gone oD' 
even for n fortnilrht. Ancl yet we hellr ancl rel\d from dav to day in the 
pt\pers that the oil sanct.ions aM goin£! to bo applied. There was' a meel;-
~ md R committee ana . All thAt. Rbi" even now we db not Ana' the oil' 

W' 
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8&Ilctions applied. If a rich and industriul COUlltry like England, a coun-
try which has nothing to do with Italy as Ii cllBtomer, hesitates to .Ilpply 
these sanctions, why try to force them OD a poor country like India to 
the great ruin of its trade flnd alsl) ;)f the ssmpathy that India is veri 
much in need of from the foreig,a nuti:.ll1s:' l'ht:refore, to say that we ~ 
applying theBe sanctions in pursuance of Hegulation such and such o! 
the League of Nations cannot iLnd should nat (Ippeal to this HOURe. ,After 
all, there Ilre more powerful nfttirmr; thnt do lIot apply the snnctions which 
they were morally bound to rlo. And no\\' tht>:> wnnt us to I1pply those 
sanctions; in other words, we 111'0 nlwllY" 11".'U as pawns in the Imperial 
game. Whether it is trade or whether it is WIU', 'it is India and India 
alone that is usesl as a pawn in this Imperialistic gam!'. If it i'l ,··ar, it 
is on account of-Indians that 'll'(l bnrllv tl'tlftted: thel'efore, the war shoul:l 
be fought out, If it is trnde, t.he ~  of India should be thrown open 
to the colonies find t,he differmt nations !;o that t,hey may grow to the 
advanro!!e of England. This is so fn.r ~ the E'Rnctions are concerned, 1 
have told you that the voice., , .. 

Mr. President (The Honournblr: ~  Abdur Hnhim): The Honourabl!;' 
Member need not rep0.n1 himself. 

Dr, G. V, Deshmnkh: I um not repeat.ing lInytiling, ]f your point is 
that I [,hOllld not repeat anyt.hi!l; that ~  b(·('11 8!lid here" ... , 

lIrtr. President (The Hone,uruble Sir Abdur Rahim): Cl'rtllillh' tho Hua-" f 
ourable Member ('annot go on ~ what has been said ~  in the 
House on thiA Bill. Thnt. i'l th,· Hule nnd Shnding Order, 

Dr, G. V. Deshmukh: ~  1 ~  urge on this H.ousc t(l eOIJ-

sider OUr position as producer of raw materials; consider the positIon that 
you will be in need of 8ympl1thy of all the nations, und it does liS 110 good 
to alienate the sympathies of any other nation, 

Now, only this morning, 1 rend in the papers that the Negus was fed up 
with this League of Natiuns, 1 tlTll 8mo hp hn.!: not only voiced his OWll 

mind, but I am sure the mind of every Indian. We ure not only fl;!d lip 
with this League of Nations, wo nrc disguAj,ed with this League of 
Nations, We are a subject nation, and, therefore, we certainly look tv 
the League of Nations to safeguard our intcreRts, Never have the ill-
terests of our nation been safegltarded; ve have been made to go througu 
all kinds of things which are l.ot suitllhle Hnd which are not advantageous 
to our country. WeU, Sir, all I can urj;(e on ~  House is "consider our 
position economically, consider our position OR p, nation which is in need 
of sympathy" and. frorn. alI these points of view the Hill Rhould btl opposed 
'fUld, therefore, I urge on thil! Rouse to oppose the Bill. 

Mr. Q. II, Spence (Secretary, ~  Depart,ment): T move that, 
the question be now put. 

several ~  .embers bolD OftleialBftDChea: T.he question may 
DOW. be put.. 
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Mr. Jtrea1deAt (The HQIlourable Sir ~  'the ~~  : 
~ t.he question be now put." 

The Assembly divided: 
JIr. D. It. L&hirl Ohaudhury 

'8 point of order. 

; : f . ~  

(Bengal: Landholders): Sir, I rise to 

Mr. President (The Honourable Sir Abdur Rahim): No point of order 
can be raised now. (After a pause:) What is the point of order? 

Mr. D. It. x.htrl Ohaudhury: I want your ruling on this point: it is 
II P.lI. 

the general ~  even in Parliament, that when a Member 
hn.s entered a particular lobby for voting-by mistake or other-

wise-and when he shouted his name to the teller, then the teller is 
bound to take down the name. When I entered the "Noes" Lobby, I 
found an Honourable Member f;houting his name, but his name was not 
taken down ... 

Mr. President (The Honourable Sir ALdur Rahim): What happened? 
Mr. D. X. Lahlri Ohaudhury: Then I insisted that t,he nume having 

been shouted must, be taken down in the list: then he objected and the 
name was not taken down: I want your ruling whether this sort; of thing 
can be allowed. If he considered he had committed a mistake, he ought 
not to have shont,cd his name: but once his name having been shouted, 
,it must be taken down then. 

Mr. President (The Honourable Sir Abdur Rahim): Supposing he found 
out at the time that he had gone into the wrong lobby, does the Honour-

";able Member meM to Rnv that he must stick' to it and the vote must 
be so recorded? The C1;n.ir wants to know first whether his vote was 
recorded at all ~ 

Mr. D. X. Labiri Ohaudhury: His name was shouted: I expected it 
would be reeoraed. 

Itr. Prealdent (Tl](' Honourable Sir Abdur Rahim): Was his vote 
recorded? 

Mr. D. X. Lah\ri Ohaudhury: At his instigation, it, .WBS not recorded: 
I insisted it should' he recorded, but that he might take objection later 
on if he wanted to do so . . . . 

Mr. President (The Honourable Sir Abdur Rahim): Has the Honourable 
Memher any precedent Or authority for this? 

lIr. D. It. Lahlri Ohaudhury: Yes: so far IlS my recollection goe.-
and I have been here for the last nine years, and this is the tenth year-
there was an occasion when the vote was taken on a very historical divi-
sion on the Anny (Amendment) Bill, and there was a tie Bnd the tie 
was only known to the Members from going, to different lobbies and 
{lslculating the numbers: objection was raised at that time that there 
was no partition wall and every Member oould see everything, and since 
then the partition was raised . . . . 

Mr. President (The Honoumhle Sir Abdur Rahim): That has nothing 
to do with, it. Canth;eHonourable Member give any reference? 

An ~ .Imber I Who was the ~  Member? 
112 
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JIr. D. It.Lahhi Obaudh1l1'1: 'l'he Honourable Mr. Ana Bakeb . 
. JIr. PreIldent (The Honourable t;'ir Abdur Rahim): As regards the-

point of order raised, there is a ruling which really goes even further;. 
that is, a Member, who votes under a misapprehenlion, is entitled t<> 
have his vote corrected if he brings it to the notice of t.he Chair. 

JIr. D. I. Lah1ri Ohaudhury: That is my point: he should have-
brought it to the notice of the Chair after his name had been taken dawn. 

JIr. President (The Honourable Sir Abdur Rahim): Tho Chair J)ver-
rules the point of order. 

AYES-4Il. 
Acott, Mr. A. S. V. 
Ahmad Nawaz Khan, 

Nawab. 
Allah Bakhhh Khan 

I Leach, Mr. F. B. 
Major . Lindsay, Sir Darcy. 

Llpyd, Mr. A. H. 
Tiwana, MacDongall, Mr. R. M. 

Khan Bahadur Nawab Mehr Shah, Nawab Bahibzada. Birr 
Malik. 

Aminuddin, Mr. &iyid. 
Ayyar, Diwan Bahadur R. V. 

Krishna. 
Ayyar, Rao Bahadur A. A. Venkata· 

rama. 
Bajoria, Babu Baijoath. 

Bajpai, Sir Girja Shankar. 

.. 
Bewoor, Mr. G. V. 
Bhagchand Boni, Rai Bahadur Seth. 

BUBS, Mr. L. C. 
Craik, The Honourable Sir Henry. 
Dalal, Dr. R. D. 
DBI'h MI'. A .• 1. 
De&u:r.a, Dr. F. X. 
Dow. Mr. H. 
Ghuznavi. Sir Abdul Halim. 
Grigg, The HonourablE' Sir .Tames. 
Hands, Mr. A. S. 
Hudwn, Sir Leslie. 
Hutton, Dr .• T. H. 
• Tames, Mr. F. E. 

• lawahar Singh, SarduJ' Rahadur 
8ardar Sir. 

.Tt"nkina, Mr. E. M. 
Lal Chand, Captain Ran Bahadur 

Chaudhri. 

Sayad Muhammad. 
Metcalfe, Sir Aubrey. 
Milligan, Mr. .T. A. 
Morgan, Mr: O. 

Mukherjee. Rai Bahadur Sir Satya· 
Charan. 

Noyce, The Honourahle Sir Frank 
Rajah, Rao Hahadur M. C. 
Rau, Mr. P. R. 
Roughton, Mr. N. J. 

Sale, Mr .• r. F. 
Snrma. MI'. R. S, 
Scot.t, Mr .• r. Ramsay. 
Sher Muhammad' Khan, Captain' 

Sardar. 
Singh. Rai Bahadur Shyam' 

Narayan. 
Sinha, . Raja Bahadur Harihar 

Prosad N araynn. 
Sircar, The Honourable Sir Nripendra. 
Spence, Mr. G. H . 

Withcrin[!ton Mr. C. H . 
Yamin Khan, Sir Muhammad. 
ZafrnllRh Khan, The Honourable Sill 

Muhammad. 

NORS-3;;. 
Asar Ali, Mr. l\f. 
Ayynngar, Mr. M. Anantha· 

sayanam. 
Azhar Ali, Mr. Muhammad. 
Bhagavan DaB, Dr. 

/ Chaliha Srijut Kuladhar. 
t\,Chattopadhyaya, Mr. Amarendra 

Nath. 
Chunder, Mr. N. C. 
Das, Mr. Basanta Kumar. 
Das, Pandit Nilakantha. 
Datta, Mr. Akhil Chandra. 
Deshmnkh, Dr. G. V. 
Euak Sait; MI'. H; A. Sathar H. 
Giri, Mr. V. V. 
Gupta, Mr. Ghanahiam Singh. 
Hoamani, M,r. S. K. 
Jehangir, a\r Cowuji. 
Jogendra Singhl._ Sirdar. 
Joshi, Mr. N ••. 
~  motion WRS adopted. 

Lahiri Chaudhury, Mr. D. K. 
Lalchand Navalrai, Mr. 
Lal.iee, Mr. Husenbhai Abdullabhal' 
Maitra, Pandit Lakshmi Kanta.. 
Malaviya, Pandit Krishna Kant. 
Muhammad Ismail Khan, Haj; 

Chaudhury. 
Murtuza. Sahib Bahadur, 

Byed. 
Maulvj· 

Paliwal, Pandit Sri Krishna Dutta. 
Parma Nand, Bhai. 
Sant Singh, Sardar. 

Shaukat Ali .. Maulans. 
Siddique Ali Khan, Khan Bahi£. 

Nawab. 
Born, Mr. Buryya Kumar: 
Thein Maung, Dt. 

Umsr .Aly Shah, Mr. 
Vill8&nji, Mr. ~  al. 
Ziaudclln :A.tiIad; 'br .. ,' " 
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'!'he Honourable Sir Jamea Clnu: Sir, I do not propose to detain the 
House for more than two minutes. Most of the discussion on this motion 
was, as you have ruled, beyond t.he scope of the Bill. All I need do. 
therefore, is to congratUlate the Honourable Member who spoke last on 
his agility. He started eff by voicing t}:le sympathy of himself and his 
friends for Abyssinia. He ended up, after certain slight hesita.tions and 
tergiversations, by sa.ying what an outrage it is that this great imperial 
power, Britain, should foree this poor India into quarrelling with its best 
customer Italy. How on Etlrth he reconciles these two positions I do 
not know; but that is the character of the debate we have had so far, 

. and I do not think it is necessary to do more than merely point out 

. t.hat inconsistency. 

Kr. President (The Honourable Sir Abdur Rahim): The question is: 

"That the Bill be passed." 

The Assembly divided: 

AYES-- 59. 

Abdullah, Mr. H. M. 
Acott, Mr. A. S. V. 
Ahmad Nawaz Khan, Major 

Nawab. 
Allab Bakhsh Khan Tiwana, 

Khan Bahadur Nawab 
Malik. 

Aminuddin, Mr. Saiyid. 
Ayyar, Diwan Bahadur R. V. 

Krishna. I 
Ayyar, Rao Bahadur A. A. VenJ.ata· 

rama. 
Azhar Ali, Mr. Muhammad. 
Rajoria, Babu Baijnath. 

Bajpai, Sir Girja Shankar. 
Dewoor, Mr. G. V. 
Bhagchand Soni, Rai Bahadur Seth. 

Buss, Mr. L. C. 
. Craik, The Honourable Sir Henry. 

Dalal, Dr. R. D. 
Dash Mr. A. J. 
DeSouza, Dr. F. X. 
Dow, Mr. H. 
Ealak Sait, Mr. H. A. Sathar H. 
Ghuznavi, Sir Abdul Halim. 
Grigg, The Honc,urabl", Sir James. 
Hands, Mr. A. S. 
Hudson, Sir Leslie. 
Hutton, Dr. J. H. 
James, Mr. F. E. 

.Jawahar Singh, Sardu Bahadut 
Sardar Sir. 

Jehangir, Sir Cowaaji. 
. JenkinB, Mr. E. M. 

JOlhi, Mr. N. M. 
La!. Chand, Captain Baa Bahadnr 

Chaudhri. 

Lt'ach, Mr. F. B. 
Lindsay, Sir Darcy. 
Llpyd, Mr. A. H. 

~  Mr. R. M. 
Mehl' Shah, Nawab Sahibzada Sir 

Sayad Muhammad. 
Metcalfe, Sir Aubrey. 
Milligan, Mr. J. A. 
Morgan, Mr. G. 
Muhammad Ismail Khan, Haji 

Chaudhury. 
Muhammad Nauman, Mr. 
Mukherjee, Rai Bahadur Sir Baty. 

Charan. 
Noyce, The Honourable Sir Frank. 
Rajah, aao Bahadur M. C. 
Rau, Mr. P. R. 
Rou!\,hton, Mr. N . • T . 

Sale, Mr. J. F. 
Sarma, Mr. R. S. 
Scott, Mr. J. Ramsay. 
Shaukat Ali. Maulaus. 
Sher Muhammad Khan, Captain 

~ 
Siddique Ali Khan, Khan .. .a.hib 

Nawab. . 
Singh. Rai Bahadur Shyam 

Narayan. 
Sinh., Raja Bahadur Haribar 

Proud Narayan . 
Sircar, The Honourable Sir Nripendra. 
Spence, MI'. G. H. 

~  Mr. C. H . 
Yamin Khan, Sir Muhammad. 
Zafrullah .Khan, The BOIIOIIrabie Sir 

Muhammad. 
Ziauddin Ahmad, Dr. 
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. AuJ Ali, Mr. Y. 
Ayyanga.r, Mr. M. Anantha-

sayanam. 
Bhagavan Das, Dr. 
Chaliha Brijut Kuladbar. 
Chattopadhyaya, Mr. Amarendra 

Nath. 
Chunder. Mr. N. C. 
Das, Mr. B. 

Das, Mr. Ball&nta Kumar. 
Das, Pandit Nilakantha. 
Datta, Mr. Akhil Chandra. 
Deshmukh, Dr. G. V. 
Giri, Mr. V. V. 

The motion was adopted. 

Gupta, Mr. Ghanabiam Billih. 
Hosmani, Mr. S. K. 
Jogendl-a Singh, Birdar. 
Lahiri Chaudhury, Mr. D. X. 
Lalchand Navalrai, Mr. 
Laljee, Mr. Husenbha.i Abdullabhaa. 
Maitra, Pandit Lakshmi Kanta. 
Malaviya, Pandit Krishna ~ 
Paliwal, Pandit Sri Krishna ~  
Parma Nand, Bhai. 
Sant Singh, Sardar. 
Born, Mr. Suryya Kumar. 
Thein l\iaung, Dr. 

The Assembly then adjourned for Lunch till Half Past Two of the 
Clock. 

The Assembly re-asRembled after Lunch at Half Past Two of the· 
Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair. 

THE SAI .. T ADDITIONAL IMPOTI.T DUTY (EXTENDING) BILL. 

The Honourable Sir .Tamel Grigg (Finance Member): Sir, I beg to move: 
"That the Bill further to extend the operation of the Salt (Additional Import 

Duty) Act, 1931, be taken into consideration." 

I do not think that at this stage I need add more than a few words 
to the Statement of Objects and Reasons which sets out the considera-
tions which have led the Government to adopt the present proposal, which 
is to ~  the duty from 21 annas to Ii annas but to extend t.he opera-

. tion of. the Bill, not by one year as on previous occasions, but by two. 
The Bill is obviously, on the face of it, a compromise between two 
opposing views,-the view represented bv t.he consumers of Bengal and 
Bihar that the duty is completely unjustified and that it is nn unnecessary 
burden on the people of those consuming provinces, and the view of the 
producers, the more important of which are not on the mainland of India 
at all but in Aden, thn.t. they nre entitled to have such an amount of 
duty as win ensure their c.o'otinued existence without reference to the 
consumers interests at all. As I say, the Bill is, on the face of it, a 
compromise between those two views, and like all compromises, it 
obviously is going to please neither side, and I should be very surprised 
if I do not get attacked on behalf of both sets of interests this afternoon. 
I am not very pleased with the compromise myself. It inclines, in my 
view, rather too much towards the producers' than towards the consumers" 
interests, and I do not disguise from the House that I do not feel com-
fortable ahout it. But there it is, it is the best that I can produce, 
the neareRt. approach of being fair all round, and. as such, I commend' 
it to the House. I hope very sincerely that the House will accept the· 
Bill for wlmt it is, a compromise between two oonflicting set.s of ~  
and a compromise which cannot be altered without ra.ising conSideratiollS' 
which I.JlOpe will not be raised at this particular juncture. Perha,ps. 
I might add one other word. I have received this morning from the IndiSDo 
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Salt Association, II An Appeal to the Government and Members of ~  
Indian Legislature". I do not want to traverse the arguments used In 
that appeal. I would just like. to explain. to ~  House this,. that. the 
appeal reproduces in a tendenClous and ~ ~  way certaIn ~ 
which ~  at interviews ~  the AssoclatlOn ~  myself as to 
which T rereived from the ASSOCIatIon the most explicIt assurances of 
confidentiality, Those reports have been reproduced, as I say; I do not 
wish to sny more about it at the moment, but, of course, I reserve full 
freedom to traverse any use made of those statements. Sir, I move. 

Sir Oowasjl .Tehanglr (Bombay City: Non-Muhammadl\n Urban.): III. 
that the 0110 that we received this morning? 

The Honourable Sir .Tames Grigg: Yes. 

Kr. Prellldent (The Honourable Sir Abdur Rahim): Motion moved: 
"That the Bill further to extend the operation of the ~  (Additional Import Duty) 

Act, 1931, be taken into consideration." 

Sir Abdul Ballm Ghuznavt (Dacca cum MymensiIllgh: Muhammadan 
Rural): Mr. President, r beg to oppose this motion. It was·really a 
surprise to me to find the Honourable the Finance Member coming 
before this House with this Bill extending the Act of 1931 for another 
two years, 

4-

An Honourable Member: Do you want a longer period? 

Sir Abdul HaUm Ghuznavi: I want it to be abolished at once. Lei; 
us see ,,:hat the Honourable the Finance Member himself said about 
this Act last year when he made his budget speech. He said: 

"The tirdt of theMe is tho additional impOl·t duty on salt. p.,rsonally, I am very 
doubtful whether tillS duty can ever achieve the purpose for which it was de8igned." 

I am sure, he has been satisfied now thnt it ha!! not achieved its 
purpose: 

"I haVl moreover, a good deal of sympathy with the views which have in the past 
been ,,"xpresbed by tht' Honourahle Members from Hengal, that all impost which has 
~  effect of helping the proQucPTS at Aden at the CXPClISf! of the ~  of Bengal 
is fundamentally unfair." 

He says, Sir, that it is fundamentally unfair, and still he persists in 
inflicting that unfairness for another two yea,rs at any rate. Taking all 
these things into consideration, he said that he was disposed to think· 
that the duty ought to be abolished at once. That was, Mr. President. 
last year. ,In the next yef\r, what do we find? He comes with a Bill 
for extending that duty in 0. reduced form for another two years, whioh 
he thought in 1985 ought to be abolished at once. 

He said: 
"But, perhaps, that would have been a lit.tle hush to the ve8ted intere.ta." 
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[Sir Abdul Halim Ghuznavi.] 
'Vesiled interests-not the interests of Indian salt making on the main-

land of ~  but vested interests of four persons in Aden, and one is 
~  l:nwan, but an Italian. The FinancEl Member is making a presen' 
-of nearly Rs. 50 lakhs a year at least, if not more, which I shall be 
;able to prove from these books, to that Italian firm at the cost of the 
.Indian masses, particularly at the cost of Bengal, Bihar ~  . . 

Sir Oowujl Jehangfr.: Is it not a fact that in Bengal there Ilre' some 
,salt works producing the Bame quality? 

(Interruptions. ) 

Mr. President (The Honourable Hir Abdul' RHhim): Thp Honoumblc 
Member may proceed with his own speeeh. 

SIr .Abdul Ballm Ghuznav1: lt is 1\ fact. But if yOIl go on interrupt-
ing I will go on for two hours. 

Sir Oowasji Jehangir: 1 won't interrupt YOIl. T won't do it again, I 
'promise. 

Sir Abdul B&lim Ghuznav1: Here he said that it would be very harsh 
to the vested interests. It is the vested interests of four individuals in 
Aden which are in question. Till the 8th April this year, we, the Mem-

:-hers from Bengal, judging from the statement made by the Honouraple 
the Pinanee Member in his budget speech last year, thought tha.t this 
duty wa.s not going to be continued Ilny further. What has happened since 
last year and this year? This pamphlet" which I have received this 

. morning, ha" disclosed that the watchdogs of Bombay have been.fter 
the Finance Member sinee last December, and in February it appeared 

. that they came again and tried to ('onvince him that they ought to get 
:an extension, and I then find thl\t, the Honourable the Finance Member 
is so afraid of the Bombay wawhdogs that he gl\ve in. It was his own 
.conviction last year that it ought to be abolished at once. What made 
'him chang£! his attitude? What was behind this Bill when it was intro-
,duced in 1931? His predecessor,· Sir George Schuster, on the 17th 
March, 1931, moved, in a halting speech, for leave to introduce this 
Bill. What did he say then? He said: 

"1 move for It'lLvc to introduce a Bill to impose a teDlpol'ary additional duty 
~  ,II" word 'fnnporary') of customA on foreign salt." 

The ternpornry business of 1931 Reems to me to be coming to be a 
permanent business in 1936, going on from year's end to year's end, and, 
-:after two 'years, perhaps the Honourable the Finance Member will come 
,up with another Bill extending it for another three years. The back-
ground in 1981 for the introduction of this BilI was this. The Eastern 
~  of Bengal, Assam, Bihar and Orissa had been unable to pro-

.duce all the saLIfi they required. Consequently, they had to depend on 
.imported salt which averaged about five hundred thousand tons a year. 
Out of this, 180 thousand tons came from Aden. The Indian works a' 

'Karachi and Okha supplied only about 25,000 tons. The remaining 
:2,95,000 tonR came from foreign 80urces abroad, such 88 Port Said, etc. 



tilE SALT ADDITIONAL DlPORT DUTY (BXTKNDINO) BILL. 1906 

".Pille Tariff Board,. after examining the pOIIif>ion. had OOUle to the con-
~  that, for the protection of 25,000 tons of Karachi and Okha &alt. 
:it was unre8son&ble to impose a burden on the Bengal consumer. 1£ I 
am not correct, I hope my friend, Mr. Lloyd, would correct me, . 

lIIIr. A, ll. Uoyd (Government of India: Ncminated Official): Quite 
con-ect. 

Sir Abdul Balim Ghuznavl:: . . . . . and they were uncertain whether 
the imposit.ion of this duty would so expand 'Indism salt works 88 to 
enable them to supply, within a reasonable time, the major part of the 
requirementEl of the Bengal market. That was the main reason for the 
introduction of this Bill in 1931. That was one of the main justifications 
()f this prot.ective duty as laid down by the Fiscal Commission. A special 
Commitke was then appointed by this Honourable House. and they 
reported that, within the next five or six years, the Indian sources of 
supply oould be expected to produce about 50,000 tons more. It was 
also repOtted that the Railway Administration had undertaken to trans-
port salt from Khewra and other Northern Indian sources to the Bengal 
market !lot a rote which would be economical for the Bengal consumet. 
Let, us see if that object has been achieved. This was the back ground 
for this piece of legislation which is now before the House, this piece 
,of temporalJ- legislation, as we were told in 1931. When the special 
Committee was meeting, a serious emergency had arisen in the saIt 
market in Bengal. The price of foreign Imported salt, which had been 
Rs. 56 pf'r hundred maunds at the time of the Tariff Board's report. 
came down to Rs. 36 per hundred maunds, which was rather alarming for 
the salt industry in India. That 'is what made the Commit.tee to make 
that recotnmendation. They thought, therefore, that some emergency 
measure wa!! called for Rnd the temporary additional duty of 4-1 annas 
pel' mauna was imposed, but, since the introduction of this so-called pro-
tect,ive measure, the position has become different to what had been 
intended. Although the foreign sources have been successfully kept out, 
the gap has been filled lip by largely increased imports from Aden, not 
from India and by a very small increase from the ma.inland sources. 
Five year>:! have gone by since the introduction of this measure, and 
the Bengal market is being dominated today by four Aden firms. From 
about 1,50,000 tons of EPalt which used to be imported from Aden, Aden 
has increased to about three lakhs of tons, while the mainland sources, 
for which really this protective duty was imposed, has sent to Bengal 
under a hundred thousand tons. This is the position. You nt"e putting 
into the pocket of an Italian firm half I\, crore. 

An Bonourable Kember: You want it to go to Lancashire? 

Sir Abdul Halim GhuznaV1: I want to give it to India. Lancashire 
does not send fmy salt ut all. Sir, who are these Elalt manufacturer'! in 
Aden? Three of them are ~  and one is an Italian. I will read onf'l 
passage from the speech of Mr. C. C. Biswas, who was then a Member 
of this Hcncurable House and who opposed this Bill at that time. 

An Honourable Kember: Who is he? 
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Sir ·.Abdul 'lIaltm Ghumavt: You are surprised to hear hi. name? 
Well, he read out before this Honourable House a Resolution whicQ was 
passed by the Bengal Legislative Council to show that they did not wan. 
this duty to be imposed and then he informed this House that "out of 
the four concerns, the ItI\1ian concern is the oldest and the biggest of 
them all, and is big enough to swallow up the other three; as a matter 
of fact, tho output of the Italian concern is greater by several thousands 
of tons than the total output of the three Indian concerns put together','. 

An Honourable Jlembell: 'rhat, is not a fact. 

Sir Abdul Halim Ghuznavi: From records, I have now got in my 
possession, I cun show that it it; It fact. An Hnnoumble Member 
shouted .. twent,V times more' '-thE\ t was in 1931. 

lIr. Akhil Chandra Datta (ChittngDng ~  Rnjshahi Divisions: Non-
Muhammadan Rural): What is t·he date of that speech? 

SIr Abdul Halim Ghuznavi: 20th March, 1931, in Volume IV of the 
Legislative Assembly Debates. 

Bir, just see what is the position tod6Y. Mr. C. C. Biswas, in his 
speech in 1931, infonned this Honourable House that when in 1931, the-
-import from Aden was a lakh and fifty thousand tons, the Italiun firm 
wss making Rs. 85 lakhs, that is the present that was being given to 
them by this duty. Now, what is 1Iho Italian firm getting today when 
that import has been increased to three lakhs of tons? And still from 
a. pamphlet which we have received today and also from cuttings from 
the Bombay ChroniC/I' we flre told that the conf,Ulllers have not to pay, 
that it does not come out of the pockets of t.he consumers, and that, af'ter 
the imposition of this duty, the prices in Bengal have been much cheaper 
than before the imposition of this duty. Sir, I disa.gree with that, BS 

any economist would disagree, and I will just read one passa.ge 
from a speech of Prof. H. L. Dey of the Dacca University. 
"Protection"-he said-"is the legalised method of transferring crores of 
rupees tp a. section of the people at the cost of the masses." (The H onoUf'-
able Sir James Grigg: "Hear, hear")-and this is protection for a section 
of the people, viz .. three Indian firms and one Italian firm I The benefit 
of the protection that we are giving goes to producers of sruh, not from 
the main land sources, but from Aden which is not India. any longer, and 
practica.lly we are giving three-fourths of this benefit to an Italian fi!"lIl, 
and only this morning the Honourable the Finance Member had his Bill 
passed, with regard to sanctions. "Protection", said Prof. Dey, "after all 
taxed the consumers and brought profits to the few producers and was 
given to cover inefficiency and stagnation. (Hear, hear.) Moreover, once 
~  there was no prospect that it would ever come to an end" (Hear, 

hea.r),-and this is the position. Every year, year in and year out, we 
are having some protect.i.ve Bills ooming on giving protection to the extent 
of one hundred and two hundred per cent., and we will shortly have Bills 
oorning on granting three hundred per cent. protection. Sir, what ill t,he 
result of protection as it affeots the millions of poor oonsumers in this 
country? Prof. Dey, in addressing the Bengal National Chamber of Com-
merce, said what I ha.ve already quoted, and he is the Professor of Econo-
mics in the University of Dl-lccn. His remarks are ~  and 
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'thought-provoking. Sir, I hope I have been able to show that thili proteetive 
duty on salt has not in the least helped the mahi-Iand sources of the sal, 
industry. (Interruptions.) By shouting several times, you do not make 
your case stronger. Sir, I have been able to show that it has only hepled 
the four gentlemen, and here is a cartoon showing who are these' four 

• gentlemen who have been benefited. (Exhibit.) 

An Honourable Kember: Sir, that must be laid on the Table of the 
House. 

Another Honourable Kember: No exhibits. 

Sir Abdul Halim. Ghuluv1: Sir, this exhibit shows one Italian, one 
Parsi and two Mussalmans. The Italian, as you will see, is the heaviest, 
and this will show who are being benefited by this protection. (Voice8: 
"Lay it on tJlf\ table, ") That shows where the money goes, and how the· 
money goes, 

~ Honourable Kember: What is the paper you have got hold of? 

Sir Abdul Hallm Ghumav1: "The Indian Salt Industry and the Aden' 
Menace-Some Birds-Eye Views by the Karachi Snlt Asscciation". It does 
not Corne from Government sources, or from the Liverpool'salt sources,. 
but from a Karachi source . . . . 

Mr. Lalchand Navalrai (Rind: Non-MuhnmmRdlln Rum!): How is it 
'that the Karachi people have sent this to you? 

Sir Abdul Halim. Ghumav1: BecnuAe thev know thev have got a chRm-
pion of the intf1r(>st,s of tho poor consumers 'here. (Iro'nicsl Cheers). Sir; 
we have something here from a pamphlet which we received from Bombay 
this morning showing who will benefit if this 8&lt dut,y is imposed . . . 

An Honourable Kember: Because we all know that you will support 
the consumers as you have been supporting them .. , 

Sir Abdul Hallm Ghumav1: You do not look to the consumers' inter-
ests, but you look to the interests of those gentlemen. 

Sir, the whole question is this, Bel1(\\,al imports 5l lakhs of tons and' 
3 P.M. 

Aden wants to capture the whole market. Aden wants 
protection against foreign salt to make t\.dditional profit. 

The Tariff Board reported that Aden has been able to compet,e with 
foreign BaIt without the aid of protection, and that, in fact, Aden needs 
no protection at all. Still the predecesRor of the present. Finance Member 
thought that a little protection W&B needed, and that that protection was 
needed in the interests of mainland sources. But, during the last five 
or six years, we find that the mainland sources have not ga.ined anything 
Qt all. I have got liter&ture on this subject in my house to show that 
the mainland sources have not been benefited at all. Whatever benefit 
was intended for the mainland sources is taken away by Aden . 

. PancUt KrIIkna Kant lIalavtya (Benares and Gorakhpur Divisions: Non--
Muhammadan Rural): On 8 point of inform&tion, Sir .... 
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JIr. PrIIidat (The Honourable Sir Abdur Rahim): The Honouarble 
Member should not interrupt now. If he wants to say a.nything, he, will 

;have an oppotunity to do so. 

Puldlt ErI81ma Kant lIala'riy&: I only want some information. 

Kr. President (The Honourable Sir Abdur Rahim): The ~  
~  is not giving way. 

Sir Abdul H&U.m Ghumavt: If once this duty is taken away, it will be 
only then that the mainland sources will be helped, nnd not otherwise. 
It is proposed to transfer Aden to the control of England direct and, 

'therefore, it is not fail' to treat 'Aden as part of India. So long ~  you 
keep this protRctive duty and give protection to Aden, the mainland 

-sources are not able to compete in Bengal market with Adl.'l1 salt. Khewra 
-salt is not able to compete with Aden salt. The Government, by their 
. protective measures, are only helping Aden as against the mainland sources. 
Eliminate Aden from this protection, levy a duty on all foreign 8alt, then 
[ have no objection. My only objection is that, you arc protecting Aden 

-1\8 ngllinst the mninlllnd !'(\urCl'S. Exdudl:' Ackll frolll this proteei.ion of 
21 annas, so that the mainland sources IOay be able to capture the Bengal 
market. Without that, they will never be able to capture the Bengal 
'market, and Aden will continue to take away all the profits from BengaL 
If you keep this dufiy after excluding Aden, I shall be the first. to support 
'this measure. 

Kr. Husenbhai Abdullabhai Laljee (Bombay Central Division: Muham· 
madan Rural): What about the protection advocated by the Professor 
refelTed to by you? 

"sir Abdul Balim Ghumavi: Aden is not my neighbour. I hl\ve mainly 
'to look to the mainland sources. The Tariff Board Report and t.he Central 
Board of Revenue wanted the mainland sources to be self.sufficient, so that. 
at any moment, in case of war, India could producl.' Emit for her con· 
sumption, and that she might not be dependent upon foreign salt for 

'her needs. So long as you give the benefit of this protection to Aden, 
the mainland sources will not be able to compp,te in the Bengal market.. 
Sir, I oppose this motion. 

Mr. BUHnbhai Abdullabhal Laliee: Sir, bef0re I speak 011 the Bill, r 
do wish to acknowledge that, as manufacturers, we have had two oppor· 
tunit1ies of meeting the Honourable the Finance Member and we do feel, 
Sir, that our caSe has heen very carefully considered by the Ho?-ourable 
the Finance Member. With regard to the reference he made to thIS leafiet, 
and to certain passages that! a.ppeared there, I do beg to express openly 
that I am really very sorry that some passages have crept in there which 
Qught not to have been there. After saying this, I do wish to point out 
that in introducing this measure, r feel that the Honourable the Finallce 
Member has generally done a duty by the country. When I ,say that I. 
do mean to say that every civilized country is out, for years together, 
jor protection to its own industries and if you have DOt; d.ooe that up till 
now in right ~  you have not done your duty. It is no use now ,at 
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this time of the day to say that we do not need prOtection. My Honour-
able friend, Sir Abdul Hllilim Ghuznavi, just now quoted a certain profel!sor 
with regard to protection, but within a few minutes he had to come back 
again and say thatJ he had no objection to the grant of protection to the 
mainland sources. At least so far, as that is concerned, he has had to, 

4Ccede within fifteen minutes. Now with regard to the benefits of pro-
tection and the employment that it gives and the drain that it stops and: 
the industry it creates in the country for being self-sufficient, these are 
subjects on which everybody has read a good deal and I do not wish to· 
dilate on this subjecb, but it is certain ~  80 far as this country is con-
cerned, we are very backward in that respect. I can give you one instance. 
Only last year, when I had fht' privilege of attending the Int€rnational 
Labour Conference, I had t() make that point clear that every country was· 
demanding employment for it,g unemployed Rnd demanded and desired 
that in countries like India, they should be given some room and I said,. 
we had much more unemployment because we were not developing our' 
industries as we ought to. What the effect was fllat the Honourable Sir 
.Joseph Bhore, then representing the Government, immediately jumped to 
his feet and said: "we are doing everytlhing that other nat.ions are doing, 
and, as an example, we hRve ereat{ld the Tariff Board". I do not now wish 
to go into that aspect of the question. We know very well how long 
it tnkes for a matter to refer to the Tariff Board, and how long it takes 
for the Tariff Board to enquire into that matter and submit its report, 
:md how long it takes for us to move in the matter. That is another 
question on which I do not wish to take up the time of the House. But this 
is certain, that so far fiS the salt industry is concerned, all that is needed 

.has been carried out by this industry and in t,he face of what we have 
been hearing from my Honourable friend, Sir Abdul Halim Ghuznavi, and 
others, and in the face of the fact that protection was given from year 
to year, I trust that even t,he Honourable the Finance Member will admit 

. that it does not help the industry to flourish as it ought to. Take the· 
instance of the salt industry. Right from 1873, the Province of Bengal 
has been supplied with foreign salt to the tune of nearl:\' fi{)O,OOO tons and 
no attempt seems to have heen made to replace this foreign salt right up· 
to 1908. Now, what was the salt that was coming in? Wha.t was the 
price thflt WE:' were ~~  That is Ow most important question that 
we have to look into. The price that we were puying was always over 
Rs. 66 per hundred maunde. The salt that came wile not only from 
Liverpool, hut. it came from other places, such as Hamburg, t,he Spanish 
Porh Said and even Mausea in Arabia and a little bit from Aden. My 
Honourable friend, Sir Abdul Halim Ghuznavi, has no objection perhaps 
to all the salt that comes from Hamburg, from Liverpool and other places 
and he would gladly pay Rs. 66 per hundred maunds, but he would object 
to salt coming from Aden. The price o£ salt was Re. 66 per hundred' 
maunds right up t.o the time when prot,ection was granted, that is up 
to 1931, and we were paying such a heavy price as Re. 66 per hundred 
maunds, while at prescnt it is ns. fiO which is not more than in any part 
of India. 

n. Honourable Sir .Tamel Grla: His OWn pamphlet gives the figuratl· 
for 1009, as Rs. 40 per hundred maunds. 

lIr ..• uenbh4i Abdullabbtl LaJfee: ~  is where I came in. I canDO., 
~  that. 
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[Mr. HUlenbhai Abdullabhai Laljee.] 
Well, Sir, here is 11 table right up to 1007: The prioes were high. In 

1908 aud ]909 the 'PrIces came down, for a short period, to Rs. 40 and 
Rs. 30. I did not wIsh to go into these things in detail but I cannot 
now keep ~  ~  ~  the Tariff Board Report, a fact wh;oh my 
Honourable frIend. "he Fmance Member. and Sir Abdul Halim Ghuznavi 
'Will have .to consider very carefully'. It is a fact that right up to 1908 ~ 

~  supplIed to Bengal was from fore:gn sources and, as I have sai4, the 
~  have been alwnys above Rs. 66. The procedure that was ~  
~~ ~  n new-salt came was as is given in the Tariff Board Report, page 

"The first of these is the tenacity with which the manufacturers supplying the 
-Calcutta .market have clung to that market and attempted to exclude all new.comera. 
In fact It would appear that the intrusion of any new manufacturer has been the 
~  for a price war. At the end of 1911 when the Indo·Aden Salt \Vorks ..... " 

Those are the works which we built in 1908 und 1909. The first ship-
ment that arrived W3g a small shipment in 1908-09. Our regular ship-
Illents started in 1911: 

" . . . . At the end of 1911 when the Indo-Aden Salt Works first commenced to 
import, the price of Liverpool salt which had pre\'iously stood at Rs. 71 was at once 

:reduced to B.s. ';1." 

I do not wish to remd further. but I will read the report of the Collector 
·{)f Customs awearing in the Tariff Board Report: 

• 'The Collector of Customs reports that a combine was formed with the object of 
-rnainta.ining prices at a high level and of obviating the eutting of rates ~  which 
competition giv.,s ~  The result was that prieM ruled hi!(h and there was a temporary 
holding off of purchallf'rs until more normal conditions occurred. In Decemher 1911 
an importation of Aden salt was introduced into the market and the comlline Will 
forced to lower it. prices in its endeavour to exclude the intruder. Liverpool, 
Bamburg ar.d Saliff salt dropped as much as Rs. 30 per 100 mounds." 

Aftt'r thnt. what do we find? Coming to the facts as they appear s:nce 
the Tariff Board report was msde. the price that was fixed was Rs. 66. 
Of cO\lnJe. a.t that time, the prices were put down at Rs. 66 because of the 
high freight rate and which was the price at which Bengal got its salt. 
Later on. when the freight rates went down. the price was brourrht down 
-to Rs. 56 and recently the price has been brought down to RA. 50. Now. 
Sir, the value of the salt, less the freight cominE{ into the whole of Bengal. 
is sc.mething like 35 Itl kh& of rupees. I ask my Honourable friend there, 
'how did the Italian salt works make 50 lakhs of rupees, when the val"e of 
1Ialt coming into Bengal. ~  550.000 tons. was not more tImn 35 bkhs? 
And T,robably ill 550,000 tons there was more ~ half the quantity of 
'salt that come from eutside to Aden. The quantlty that Aden brollght 
was between two lakhl! 50 thousand and three lakhs and the value, 8S 
sueh, w:mld not be more tha.n 24 lakhs. while the profit of one Italian 

1:l..,mpanv was said to ~ 50 lakhs. I. will ~  it furtDer. The three other 
Indian 'A01t works had 'Produced, according to· Government re ... ·Qrts. one 
Iakh Rnd 60 ,thou8Bnd tons, while the Italians produced one Jakh pnd 20 
1;houBal'cl tons. That is 40,000 ,tona·DilPIle. ~  ~~ ~ ~ ~  
mBde that the ltalian3 produoed thousands of tons more \oan ~  ~ 
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works put together. 'rhen, Sir, the value of this 100,000 toni of Italian 
~ would be something like seven or eight lakhs of rupees, and still my 

friend will say the It.alians were making a profit of ,50 lakhs I I do not 
know whether I should take him any further. When the value of the . 
Balt,all told, was only 35 lakhs" when the value of the Aden salt was 
never more than 21 lakhs and the value of the Italian salt was never 
mor(' than eight lakl. .. ,  1 do not know how the figure of 50 lakbs came 
in. I am sure that is sufficient for my Honourable friend to digest his . 
fitgures and will not make such statements here. I believe, Sir, such were 
the figures even quote(l in the Bengal Legislat;ve Council. 

Now, Sir, take the present question. At the present moment the 
quanW,y that is import.ed into ~  India comprises nearly 50 per cent. 
of Indian salt and 50 per cent. from Aden; and each of them has made, 
since thE. :aEt two yean,. A point that neither Aden nor India will bring more 
than that. And ne;thel' has brought more than that. In fact, at the 
presed IUOlllent, the (:onsumptioll is something like five lakhs and 50 

~  lakhs is got from India, 2t lakhs from Aden, and 50.000 
tons come from Hamburg or Liverpool, a special quality of salt. When 
I 81\ y it i;; a special fjuality of salt let me explain that also. So far as 
the salt made in India and Aden is concerned, it is pure ~ salt only, 
it is not Sf, finely grollnd as Liverpool salt and not so very dry. That is 
()nly the difference. Up to now the thing is that there is a. certain class 
of people who have tnken to this fine salt, and this fine salt does find a 
market t.o the tune of 40 to 50 thousand tons. That is the real position. 
The Inno-Aden salt is the quality that is mostly required by Bengal. 

Now, with regard to protection, I beg to point out that there has 
-always been an impreBsion, in this HouBe as well as outside, taat the 
protection given to the salt induBtry is at the cost of the conBumer. It 
is 0. folrt that the Tur;tf Board has found that the economic cost of the 
production of salt is about Rs. 45 at the present rate of freight. If Rs. 
47 to 48 is the 'pricp. then I usk in all seriousness whether Rs. 2 to 3 
Jlbr lOO mllund" that iB given iB a big margin for an industry. And, fur-
-tbermore, it is alBo rL t'lct that none of the old foreign works is able to 
produco its salt ut ~  than Rs. 45. Of course they have at times sold 
at Ra. (\;) nnd they mey sell at Hs. 30 but that would be temporary and 
it must be temporary. The argument that will be advaneed is, how long 
arc Ihey going to suffor losses? But, Sir, they know very well that we 
are sWl infants, We have no reserve, we have no protection. We have 
got protection year by Jear, and nobody wants to advanoe to an indushry 
which has 110 security and no future. Foreigners are very clever and they 
will Hot fnil to take full advantage of this pOBition Bpeoiall.v when we are 
:beeom;ng self-sufficient. On t.he other hand, they have been in the 
market for 30 and 40 years, t,hey have got reserveB and they know very 
well that before they gf) out it is certain we will be wiped out. I assure 
I,he :Fiuance Member t,hat, if he can tell me that he will stop fQre:gn salt 
'selling undpr economic priceB, I do not want this -proteetion. It ~  not 
help me except to keep out the ,foreigner which I claim I ,am entitled to. 

An Honourable Kember: Hear, hear. 

](r. HUS8nbhal AbduUabhal Lallee: You have fixed the maximum 
price and I cannot sell at more than Rs. 50, this sort of protection is not 
·the protection that is given to all the other industries. In the other indus-
·,tries to which protecl;ion is given, the manufacturers can sell at market 
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rate, but I cannot sell at the market rate. that is, even if 1 am ~  
Rs. 52, I can't. This is the important difference. You have laid down, 

·,.after careful study, at what price salt could be available, and after that 
'you have fixed the price. You have bound me down and then also to saY' 

tha:, protection is going against the consumers' interests is not fair. Do· 
not fix WH" maximum price, give me protection, and then, I will certainly 
make lip bomething :lud lay by something. What do I demand? I s81 
'you 1Il't' quite right :Ind fair'-when you fix minimum price for selting' 
I do not want t·o be unreasonable-'J want you to fix the maximum price, 
)0U have done it and now you give me a fair return.' ~  what 1-
want is a duty agnin4 fore;gn imports. If foreign imports do not come,. 
thnt wuuld not he a burdEm on the consumer at· all; and if you say that 
foreign imllorts eould bona fide come che!\per than our salt and, there-· 
fore, the consumer will he burdened t.o Bome extent, then I SllY th:s is 
not a fact and not at ull possihle. The only thing you will do by reducing 
the im]Jnrt duty will be to destroy the industry which has produced 500,(){)()I 
tons and to nllow the foreigner to attempt to capture the Indian market, 
on<:o again. There was nn attempt made by the Italian works to sell at 
Rs. 30 nDd Rs. 35. We all know very well that many of these works 
have bepn built with foreign Government capital, and are not at all indivi-
dua'! ones. In fact, thost, works were created by those Governments and', 
it has been to their interests to keep up the imports into India for various' 
reasons. Why was it--I ask a simple question-that up to 1988 the Liver-
pool salt that used to come to the tune of 45,000 to 50,000 tons, that last 
year it has come down to 3,000 tons, and Hamburg has gone up in its pIaee 
to 45,t)()()? It is bectluse the German Government started giving very 
heavy subsidies for tl!2ir exports; they are not going to give always, but 
the,f ~  give up to tile time when they see that we are no more, and 
again make money. TLeref()re, I ask, "when the industry is able to give 
salt at & reasonable priee, a price at which salt is sold all over India, why 
do VOIl want to ul\ow ~  to come in?" Why do you give f\ loop-
hole. ~ do :V0ll keep t.he door wider open to tempt them to come to vour 
country? '1'hat is nll that. T want. When l.he dut:v WliS Jlut at 4t ~  
with one anna extra provided by the Government, even then, foreign. 
dumping cOllld .not be entirely prevented. At. 2, annas, it comes to about 
Rs. 15. 'l'here wos a t,ime when Government provided R wall of Rs. 30, 
and right,lv too, to dis('()urage foreigners to attempt to dump the markets, 
but, that has heen furt.her now reduced to H nnnns, or Rav about Rs. fl-6-0 
and t,herefore thf>re is f>very likelihood of foreigners attempting to dump 
their snit. At the ~ ~ of 4! annM dutv it mav be said that if all salt 
which came to Ben,?al paid ~  at 4, ~  it' may come to a very big-
figure, but ~ fact IS ~  IS not paymg any duty on salt coming from 
Aden and IndIa, so there IS no burden whatsoever-far less 50 lakhs or 80. 

Sir Abdul BaUm GhUDavi: The Honourable Member is making a 
~  I WII8 quoting Mr. C. C. Biswas. He said: 

:'J shall have. occaR!on U> point out that the result of the import duty which i. now 
gOing to be leVied will he to put ahout Rs. 35 laklts into the pockets of the Italian-

peeple." 

I. suppose he calcu!'lted tbe duty at 4\ annllS which he said would be-
the tEl"': on Aden Itai;an S'ltt. 
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Mr. Bualnbhal Abdullabhal Laljl'=' That 'is exactly ~  at'i1 saying. 
They have calculated the duty, but all that salt has ~  to pay duty. It 
has been selling at Rs; 50, and the amount of duty IS only 8 wall. If 

-l foreign salt came, then only Bengal would have to pay that duty. But 
I do wish that Gcwemment would sHI consider, with Ii annas, and ens 

~ in case of emergeney, would it not be fair that they should give ,us 
'8omE'thing more as' ~  would not be ~  on ~ ~  ~  
only sbow to the forl:l1gners that there IS n wall whlch Government WIll 
muiw Ufle of in CHBe thpy nttempt to dump. That is my whole object. If 
the Finance Member would IIssure me about that--and 1 am sure he would 
dn it-then I am eontent, that is that. in Case of foreign 8.ldt attempted 
to be dumped, he will not onl'y use, that one anna, but add something 
more, became, Sir, we have found instances when atl Rs, 28 Itlllian salt 
has ~  dumped. Therefore, our fear is ,that with this ,11 anD8S and ooe 
mma emergency, the Italians will try to dump for a year or two w:ithin . 
which time we will be ruined. The duty, whether you put it at one anna, 
two ~ or t.hree annas, does not hring me a farthing, it is only !I. bar 
ng:'dnst thr foreign import. My submission is that if the Finance Member 
thinks that with 2t Ilnnas he will be able to stop any raid by foreign 
importers, I havc no objection, but. as an experienced man and a man who 
has bl.!en in thp t,rade for 24 years, I sa:v, that the foreign interests are 
very "trong. Not only Ilre they strong, but a foreign Government, like 
tho;) Italian Government. is bent lipan-not for the reason oi salt trMe 
but. for vmious other reasons-bringing their salt into India. You will 
I>ee that in the Bp(1 ReH not onlv have Italians madf' salt works, but even 
lit ... F'renl.!h have made suIt works at Dijoubti, and it_ is since the import 

.4 dut:r h:lS been leVIed, these works have stopped, bllt they have not been 
destroyed. They have been kept up always in the hope that because the 
prctcction is being extended, from ,venr to year, it ~  stop at some time, 
und thf'\' lIla,\' flood till' market again. I would not mind even if they 
flood the market, but sure enough when it is a fact that they cannot pro-
£luce at j(,ss than 50, ;you cannot expect theRe 'People to be so charitable 
m; to <:01Oe to Bengal on a 108s for ever. The only conclusion is that they 
will continue to dump the market for two or three vears and as soon as 
we are ruined, they will again take to 66, 86, and 126. I, therefore, 

~  i.hat. the Honourable the Fin'1nee Member wi:l kindlv consider 
thiij aspect of the question seriously .and tell us if he thinks with' his expert 
Imowh·dge that thp duty proposed will be sufficient to meet the foreign 
competition. I have my doubts and I wish to be assured on that point 
hefor(· I ('(luld really agrat' to it. 

Sir Oowllji oTehangfr: If it IS not, what is your suggestion for the 
f;lture? I., 

JIr. Hualnbhai .&bdullabhai Laljle: There could be onlv one thin'" and 
~  is, that ~ have spent money, ~  ~ try to stand ~  

bOI} llnd be rumed as many of our mdustnes have been, unless GOTem-
ment make adequate provision against foreign dumping. 

~ to ~ itself, I do .not know why my ~  from Bengal 
should have anvthlDA' to say ~  Aden. For years together we have 
been talking ~  find.ing mArket for onr raw ~  produces but 
we arc not dOlDg anythIng nnd" thfJl'efore, we eouM not get n suffi,'ient 

l' 
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return. Aden is one of our centres that has been consuming for rhty 
years, Bengal rice. N.ow Bunna rice has gone to Jeddah. to Hedjaz. to 
Iraq, but, still. Arabia with the centre at Aden has been consuming balam 
and Ra.di rice of Bengal and this iSB trade which is carried on by Indians. 
I ask, Silo Abdul ililim Ghuznavi, in .all earnestness, where else does he 
find fj markf'lt for his own cultivators except in Aden? Or does fie want. 
us to go on importing Rangoon rice and destroy the whole crop of, baZam· 
rice? 

Sir Abdul Balim Ghumavi: My frie.nd betrays colossal ignorance of 
the Bengal market. 

JIr. B1l88Ilbhal AbduUabhal'Laljee: I have got a firm for 40 years in 
Adm and we have got returns from the Aden Chamber of Commerce: we 
have got returns from the Aden Port Trust and from the ~ cus· 
toms hou!.e which go tv show that the balance of trade in favqur of Aden 
against us is 50 per cent. or more; and instead of encouraging Aden to buy 
more ann more here is a gentleman who says, "We do not want to touch 
Aden? I hope those people a.re not much darker than my friend or my· 
s61£ (LRughter). 

Sir Abdul llalim Ghuznavi: I never said that. 

JIr. B1l88Ilbhai AbduUabhal Laljee: They are of the same religion as 
myself and my friend: they are consuming much more of Our produce and 
they Jlre entitled to 'lsk that their salt should be favoured; they are work· 
ing 12 h0UJ's under the sun producing the salt, the same as you are working 
12 ~ in the fields nnd selling your rice to them. You send riee and they 
Rend you salt, but thE:y take 50 per cent. more value and still you say.' 
"Oh, nG: we do not want Aden: we will not touch it." Why? Becfluse 
there is that Italian firm there? I cannot go int,o that question no\,,: it 
i>1 a fur bigger question and I could talk on it .for 1\ very long time about 
the position of foreigners in this country. I will not go into it at present; 
but I do feel. as much as my friend feels. that the Italians should take 
so much out of this business out of us; but, all the same. they will remain 
there as long us the p!'esent constitution and things go on: they will conti· 
nue t(· be there and you cannot do away with Aden salt merely because 
of this. We shall be very happy if you can against all foreigners, but 
you cannot do it hecause not much of discrimination is allowed' in this 
countr.Y rdone. Therefore, it is no use saying that there is an Italian firm 
there as against the three Indian firms; but look at the fact that in Aden, 
it is your own people who have been there: you have been requiring Aden: 
when you were separating Aden the other day ,we were crying that we ha.d 
cllptured that country .and we had civilised it and we looked after it for 
00 years: we wept and said. "please do not take it away". We were 
given assurances, in this House, by the British Government that we will 
not make discrimination; but here comes pur own man and says, "Aden 
is out. They are not Our brethren". That is the treatment that he 
wants us to gi "e. Any Indian outside India is not an Indian t DOM he 
ceuse to be an Indian when he is out? Does it lie in the 
mouth of anybody in India, whether he be an Indian or a 
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foreigner to say that the interests of Indians outside India 'are not the 
intE:rests of India, that he shall be a party to create discrimination or any 

~  whatsoever? Great wars have been fought ~  t.his reason and 
th,s reason alone: if nny people were ill-treated in foreign countries great 
wars followed. But what is our misfortune? Our own brethren, outside 
India, are treated most miserably, and here is my friend . who says. 
"Tboutih Aden has been with you for 90 years but now it has been sepa-
rated, therefore, you de' not touch the people there", as if they were 
devils or &orne bodies from hell with which one should have nothing to 
do. 

This is II thing about ~  the less said the better: I do feel this: I 
nllver wanted to go into these matters had it not been for my friend who 
said that in extending this Bill the Honourable the Finance Member has 
done dis-btlrvice to the country. I do feel, that in extending this Act for 
a r eriod of two years at a t.ime, he has shown more interest than formerly 
used to be the ense, when it was renewed from year to year. If you see 
carefully, you will find that protection was never granted for less than 
three or five years. However, we are beggars: we accept little mercies 
and gratefully acknowlpdge them: we only say if you could extend.it for 
t,hree years we shall be only too glad. Unfortunately this is our position 
.as we are placed. 

An Honourable Kember: Ask for five years. 

lIr. Husenbhal Abdullabhal Laljee: Butt it is not in your hand or my 
hand to give it. I should honestly say that as it is entirely in the hands 
of the Government wa shall certainly have to leave it there. I sball ra-
que,;t my friends here to realise the facts and I have to leave it to the 
Government to do the best they cnn possibly do in this matter. With 
theBe \Yords, I congratulate the Honourable the Finance Member for 
idroducing at lenst this 'Period of two years. 

lIr. G. Korgan (Bengal: European): Sir, my Honourable friend, Sir 
Abdul Hnlim Ghuznavi and my friend, Mr. Husenbhai Laljee, have 
gone over the history of this salt additional duty case so fully and 
ent.ered into so many details that I do not propose to follow in their 
footsteps. As one who has opposed the salt additional duty from 1931 
up to date, I still oppose this Bill. Bengal has always opposed this 
Bill, but ] do 80 th'is year with less emphasis t,han. I have been doing in 
the past. The reduction of the rate of duty mitigates the blow; but 
one thing I should have liked to have seen would have been the reduc-
tion of the purchasing price of Government from 50 to 45 rupees. 
Ever since the duty was brought in, we have known that the purchasing 
prices put down were ~  too h,':sh, and when my ~  in the. salt 
producing parts of India and Aden talk about not havlDg been lD a 
position to build up reserves and make profits because of this 
year to year business, I ask them what they have done with all the 
~  that they got when salt was 66 when it should have been 45 at 
the nutmde ..... 

Sir Abdul Hallm Ghumavt.: It was also 100 rup-ees. 
I' 2 
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JIr. G. Korgan: .... never mind what it was before, when my 
friend was selling' in 1911 after it went to high prices: but the fact 
remains that since this additional duty was brought in, the producers 
hive made very handsome profits indeed; and the rate of duty which 
wi' brought in originally at 4a. 6p. with a 66 rupees setlingprice, and 
~ rate of duty at 2a. 6p. with 50 rupees selling price-the lower duty 
made the selling price for foreign imports much les£l than that at which 
Government imported when the duty wus 4u. 6p. Iri my opinion when 
we first of nil redtwed the selling price to 50 rupees, we ought also '. to 
have brought in thiR la. 6p. rate; und now I urn glad to see the lIon-
ourable the }'inflllce Member hus done so in this Bill. My HO:lOurai)le 
friend, Mr. Laljee, talked a good deal about foreign salt producers 
dumping. They have not dumped for the lust two years: tho selling 
price for foreign suIt less the duty hus been more I)r less con8isteut 
since the duty was started, and there has been no dumping in the sense 
that my friend used the word. "lith regard to the 50 rupees selling 
price I w0uld like to usk my friend, that although p'rices have bem I1t 
48, 49 or 50 rupees in the market, will my Honourable friend tell me 
that that is the actual price on the contract? My information goes to 
show that there is a considerable rcbnte givl>n Hnd thereforeJXlY conten-
tion that 45 rupees is the proper price, holds good and ~ ~ not think 
my friend will contradict mc. The whole argument ~  the addi· 
tional suit duty us such from nengal has been that Bengal and the 
Eastern provinces am the only market for this Aden and Western salt 
which they IIsed to get from foreign countries. But there iaDO' objl1'-c-
tion at all-Bengal would have no objecticn nnd has no objection to 
buying its salt in India and Aden if the price is II ~  prke. At first 
we were decidedly of th3 opinion that we should get a lower rate than 
Rs. 86 11e1" hundred maunds, because the price had dropped down to Rs. S2; 
in n short time, it, went up to Rs. 35 Ilnd Rs. 36, but we felt that, after 
the 1!129-:m depression, the argument used by my friend was "Oh, you 
always used to get salt at Rs. 100, Es. 110, Rs. 80 and Rs. 86, and yOIl 
ecrtainl.v were getting the benifit to the extent of Rs. 20 and Rs. ao per 
hundred maunds" is beside the question-wc felt that wc ought to get 
the benefit of the 50 per cent. fall in priees just us much as others urfl 
getting ~  other commodities. 

Well, Sir, I don't think I have .... ery much more to say, but I feel 
quite sure that my Honourable friend, Mr. Husenbhai Laljee, is not 
correct when he says that the fear of dumping is self-evident, and that, 
the rate ought to be Rs. 0-2-6. I do not agree with him at all. The rate 
of Rs. 0-1-6 is quite sufficient, and I should like to ask Government if 
they could not see their way to reducc the purchase price from Rs. 50 
to Rfl. 45. In that case I don't think Bengal would have very much to 
compluin about even if the duty is fixed us it is in this Bill. 

Mr. Lalchand Navalrai: Sir, let me at .the outset SltV tbat I have no 
personal. interest in this industry; nor do.' I hold any brief for anybody, 
but commg us I do from Karachi, and having visited the (lentres,. of srut 

~  ipl).arachi, I ~  say how the salt industryhaa progressod 
and, 1£ salt ~ of ~  had taken the trouble,;to .take our 
~  friend, ~  Fmance Member, !lcross to the BaIt ~
mg areas, at Karachi, he would have seen for himself how thlS industry 
is progressing and has develoJ?ed , ,', , "i . ;.' . . ,;':f 
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The Honourable Sir Jame. Grtu: Develop'ing out of their losses? 

111'. Lalchand .ava1rat: Sir, Karachi is making headway, 
because of this protection, and if this protection is reduced, I am 
you will be ruining the salt industry of Karachi. 

only 
afraid 

Sir, I am thankful to the Honourable the Finanoe Member, because 
he has 80 lcindly agreed to put before this House this Bill, even in ~ 
form ill which it has been presented to us. Sir, this is not a new 
question. This question of protection to the BRit i!ldustry has been' 
agitated fJr a long tim£:: pust, because, until protection was granted to· 
this indufltry, our country, though it has oIl the facilities for making 
chenp flnd pure snIt, was dependent upon foreign salt, and after the 
grant of protection we have been enabled to mAke salt for onr con sump-
tion. 

AH 1 was Iwying, ~  I till] glad the Finunce Member hus, ufttlr ull, 
considered that this industry requires p'rotectioll, but I feel that he 
should have tuken couruge in both hands und tried to make India self-
fmftieicnt ill regard to salt until Ruch time' as India ~  have become 
pntin·ly independent of foreign salt. The hulf-hearted manner in which 
the Finnnce Member is helping the country lIud this industry is, I mllst 
suy, Sir, due to certain circumstances. It is the first information that 
one gets that creates the first impressions, lind it is sometimes very 
difficult to remo,e sllch impressions. Lust yeur W1Wll 1 wus sl'culdng 
on this Hill, J had to make u reference to this, thut. the former Finance 

_ Member had dealt with this question very well and he was in possession 
of facts lind figures, and that he also conceded the fHct that without 
sufficient protection, the salt industry of India would not progress. 
With that idofl in mind h.e USf'd to help this industry, although one or 
j \\"0 Mcmbers from Bengal who were in this How'!o then used to com-
plain thllt tlw consumers were adversely affected by the grant of this pro-
t.cctioll just as our friend Sir Abdul Ralim GhuzlIllvi hus complained today. 
My point is t.his. The first ~  that the ~  Member formed 
ell tlris mutter was ill this way. Soon after he assumed charge of his 
oflioc, he took the opportunity to go to Calcutta, and there he formed 
certain impressions. When he returned to Simla his impressions were 
there, und he became doubtful about this protection, and that doubt 
evidently still lingers in his mind, although certain facts lltwe been 
brought to his notice to Temove his wrong impressions. But one thing 
is good that the idea that this industry does need protection is still 
there with him, but what I am requEsting him to do is thnt he should 
go the whole hog and not grant protection in a half-hearted manner, 80 
that the price of salt may be reduced to at \(,Rst half of what it 'is 
today ..... . 

An Honourable .ember: Never, never. 

. Mr .. LalcliaDd lI.vaJrai: It is very easy to suy. "Never", but whut 
my frknd wauts is that the fixed price ·should .be reduced. My point 
js, if protection is going to be granted, then 'i.tehould be granted with 
a hrood mind in or.der to see, that as a. result of thill. p'rotection the 
imporwtion of ~  salt ~  to ,an ,app,e\.liflble ~  Sir, it is 
a fact tlmt prior to this protect,ion, a large quan.,tity of foreign salt used 
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to be imported into this country. Why has it ceased now? The 
answer \s simple, because there is protection and there is now the sup-
ply of indigenous salt. There being protection to the industry, the 
import of foreign salt has ceased. If we concede once that as a result 
of protection the imp'ort of foreign salt into India has ceased, then the 
irreSistible oonclusion is, that if the protection is removed, then the 
former state of affairs will prevail. and there will be dumped ~  this 
country large quantities of foreign salt to the detriment of the indigen-
QUS salt industry which is still in its infancy. 

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) 
,"acated the Chair which was then occupied by Mr. Deputy President 
(Mr. Akhil Chandra Datta).] 

My Honourable friend, Sir Abdul Halim Ghuznavi, advocated the 
cause of the consumers and said that from that point of view protec-
tion should not rn:-. grant.ed at ull. I am at a loss to understand why hp 
is of that opinion. Either he is against Indian industries being develop-
ed or he has something very !!erious against some people in Aden, which 
has made him come here and mulw a Elpecial poleading in this House. So 
far as the mninland of India is concerned, he is for protection, but 80 
far as Aden is concerned, he suys that there ought not to be any 
protection. Is Aden really u foreign country, I ask? No matter if 
Aden is scpurated, against the wishes of the people of India, no matter 
that it is not going to be under Indiun administration, no matter if it is 
under the control of the British Government, yet the Indi:m interests 
will continue to be there, we will be putting questions and asking for 
safeguards for the people in Aden, j list as - we ha ve heen doing now. 
How has Aden become foreign so t.hat the Honourable Member from 
Calcutta comes forward and says, give no protection at all? He him-
self savs that he has a love for Ind'ian industries and that thev should 
he protected; in the same breath he cannot say that Aden is ~ foreign 
counOtr:v and as such not to be protected. If India had no interest in 
Aden it. would be all right; otherwise, it is inconsistent pleading. He 
himself admits that there are Parsis in Aden. Are Parsis Indians, or 
are they forcigners? If only one or two Italians have joined hands with 
Indians in salt concerns there, may I ask my Honourable friend whe-
ther all the people there bave become Italians? What is the result of 
my friend's argument? Foreign Italians from . PQrt Said and other 
places will send salt to India. My Honourable friend has no objectlion 
to that-that is. those foreign countries may deal directly' with India, 
but one or two Italians from Aden sbould not deal with India or seDd 
salt to India. I say that is no argument at all; or it is an argument 
with a certain purpose which will have no value in the eyes of others. 
So far as the industry is concerned. one thing is conceded by this Bill, 
namely, that it requireB protectlion. If it had not required ~  
I· am sure the Finance Member would have forthwith, as a frank gentle-
man, come forward and Baid, no protection is needed at all. In tha.t 
case he WQuld have himself seen the next day plentiful shipments flom 
foreign countries and the markets of this country over-flooded With 
foreign salt. He realises ~ position. Tha.t is ';hy he has conceded 
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that protection is necessary. If BO, I ssk him why do you take any 
risks with regard to that? When you have given protection by impos-
ing a duty of 2t annas you have succeeded in excluding foreign salt. 
By reduction in duty now, there are two apprehensions to be considered. 
()ne is the impression upon the fore'ign people that the ~  will 
be going off, and so they should get ready. After a year or two they 
will know the time has come to remove the duty altogether, because 
the practice is being followed to reduce the duty bit by bit. Thus, 
those pfople will be up again ~  ready to send their salt to India and 
()ver-t!ood our markets. Therefore, it il:l necessary t.hat t.he Finance 
~  should consider this question in all its aSp'ects, and if he does 
so in a calm, and cool manner, he will find that sufficient protection 
1'Ihl111 lllwe to be given until that time when we can compete with those 
foreign salt. manufacturers. Now, at preeent, we have not come to 
1l1at stage where we can compete with foreign interests even to an 
appreciable extent. 

An Honourable Kember: When will you be in that ~  

Kr. Lalchand l(avalr&i: By and by, it is going to hapPoJn. I may 
say thut Karachi has developed its manufacture of salt to the extent 
that they are at present sending to the markets at Calcutta about one-
fourth of their demand. They produce and send 10,000 tons of salt to 
Calcutta every month. They supply one lakh and twenty-five thousand 
tons of salt every yeur t.o Calcutta market. I myself visited the 
sult lands in Karachi and I saw how they were working. They are 
·working on modern lines, with electric power, etc. They have some 
difficulties about shipping and landing. Those difficwties are being 
removed by the local authorities, and then  they will be able to produce 
und supply to Calcut.ta more than they are doing now. If the industries 
in India have developed to some extent, we should not object to Indians 
importing salt from Aden, but until self-sufficiency is established there 
must be sufficient protection. India is becoming, I hope, even without 
Aden, self-supporting and will be in a position to sell salt to the 
people of Calcutta and other places at a reasonable price. But, at the 
present juncture, I think it is too premature to consider the question of 
removing the protectlion to any extent whatsoever. As regards price, it 
is said that the price that the Government want to fix should be lowered. 
In regard to that the Finance Member states in the Statement of 
Objects and Reasons: 

"It is not proposed that thf' buying·in price should be furt.her reduced 'at present. 
"I'here is reason to believe that .the competition between Indian sources· is now ket'n 
-enough to provide reasonable Reeurit,. aga.iII8t. the exaction orunduly high profits from 
tht' consumer particularly in view of the reduct,ion t)f duty now proposed; while, on 
the other hand, recent experience has shown that .here may be quite legitimate ad· 
vances of price in Calcutta owing to ehanges in freight rates." 

Look at the price list of saIt that has been given to us in this pam-
phlet. We find that even though Government have from time t<> time 
iixed the price, they fixed it at Re. 78-8-0 in 1980, reduced it to Re. 62-11;0 
1n 1981. ... 

111'. A ••• U0iJ4: 
(}ovemmertt in 1980? 

May I point out that no price was ever fixed by 
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JIr. LalchaDd ."valral: It may be II miatake, in the pamphlet or 
whatev.er it is. I want it to be corrected. 

JIr. A.. 1[. Lloyd: This is merely a quotation of the markot prices, 
not any prices fixed by the Government. 

JIr. LalchaDd .antral: It is publish(,d ~  the Government. 

1Ir. A.. 1[. Lloyd: Market prices published by the ~  

JIr. Lalchand Navalrai: Thllt is what is WHllttOd to he rt'duced hy the 
Honourable Member, Mr. Morgan, of the European Group. The ~  
priCE' in 1930 wor; Rs. 73, in HlSl it, was Ril. t32-11·\1, in H132 it WfiS 
Rs. 64-2-0, in 1933 Rs. 55-12-0, which continuE's to he t wn to this day. 

Now, let ur; see at. what rate' the' Calcutta eonsnmer IS IlS a tnattpr of 
4 p.M. 

fact, getting it ana r find h{'re 1 here is n Calcutta r.lnrl,et re-
port which says that in ]934 it was Rs. 4u-9-0 and in 193!i, it 

was Rs. 48. Now, that is thc ruling market pric!'. Thp Governm(;lIt 
quoted price is high!'r. yet, in the market, the ruling price is this one 
Rnd when they are selhng ut, that. lower price, what is the hlmn or t.ho 
difficulty or the dangpr to the consumer. The consumer gptH it. nll rigH. 
He was never getting it lesR than this except in on(' or two cxt.l'Ilordinary 
yea'rS, for which the reaSons have been given hy my Honourahle fric!ld 
from this side. Therefore, I say, considering it from nil points of view, 
the producers will be thankful to the Hononrahlf' the Finnll<'e 'M,:>mheT 
for ~ prot.ection, but the point is thnt. further consideration and 
further sympathy is absolutely necr,ssary and from that point of view - I 
would request the Honourable the Finnnre Member to con Rider the I,P'PR-
tion whether it could not, extend the period of protection for mOrt'1 thAn 
two years, so as to give them a breathing time, Il time for further stab-
ility. Otherwise the sword of Damocles will he hanging over their hetICi 
!liz., that within a Yf,ar or two the protection will be off l\nd tlley rnny 
not put forth wholehearted effort to develop, so that thiR industry m,,-y 
he more efficient and to sell salt at a reasonable price and fellr no outside 
competition. This is all I have to say. 

1Ir. B. »aa (Orissa Division: Non-Muhammadan): The eont,inllllnec 
of this Molt protection, though on an attenll'lted (lcnlc. Rhow!; that the 
Government of India still adhere to their objective that, India mm,t he 
self-supporting as regards salt. When the Honourable the Finanex. Mem-
ber came first, he repudiated a certain Assembly Committee on Salt t.lu.t 
war; assisting the Finance Member to examine the case of prot.ection 
whetber the duty can be reduced or enhanced or whether the stabilised 
price can be better controlled by other methods. The Honourable the 
Finance Member has not revived that Assembly Salt Committee. He 
ha'S not consulted a.nybody and yet he, in consultation with his own dl:'-
partment, has come forward this, year and reduced the protective tariff 
f.om 2t aonas to I, annas and, 'at the same time, has changed the pre-
~  and has asked tha.t the protection should be extended to two YeaTS 
instead of one year. I thought when he rose to spenk he would 'hav9 
taken this HOllse into his confidence and explained why he adoI hId' this 
procedure_ Instead of that he f)'dopted the unusual pr:ooe<iure,of ,.king 
Honourable Members to make their observaiions first and i,hen replying 
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to the debate later. That is not the proper procedure.Thp, Hcnourahle 
the. Finance Member ought to have told us why he adopted t-his nmv 
procedure this year. The Honourable the Finance Memher tal/coo about 
the burden on the consumer nnd how thisreduetion of one anna will help 
the consumer. I cannot understand how one BDna reduction 'per maund 
of salt will reach the consumer. It will be absorbed by the middleman 
or tIle manufacturer or by the Clive Bt,reet man ~  interest Mr. 
George Morgan reprcsents ..... 

Kr. G. Korgan: This hag nothing to do with Clive Street. 

Mr. B. DaB: ..... nnd who makes the notable 'ldmission that !Ie 
ifl nlwlI:vR opposed to the protection of salt manufactured in lnflin. I 
have nlways ndvo(,fttecl til(' protection of the salt industries of India. frem 
HJ3l. l\h Honollmble friend, Sir, A. H. fthuz08vi, wanted to give the 
impressio;l that whui('vC'r he sJloke and whatever Mr. George Morgan 
spoke Tellrcsentcd thc voice of Bengal. J have got a. tdcgrum froll1 Bcn-
gal. I Iwlieve the." Me nIl Bengnlis. Here is what they say: 

"W" \'f'qUI'Rt you strongly to oppose this reduction and press for cont.inuation of 
originsl ~ allna; for at least a furtht'r period of three years and save the national 
industrv from ruinll(·ion through dumping of salt hy foreign con(:1l1·D8. Owing to.protec-

tion, sah factories have come into cxi.tence in Bengal. \\-.,. look forward to you to 
aave thiN National indu8try from annihilation. PropoRrd reduction cloes not hcnent 
cOllsumers aR price is filled by Government." 

Theil, there IIrc n 
M IIhnmmuuan )HlllleS. 

few Bengali names :md there lire also u 
1 believe Sir A. H. Ghuznavi knowl> t.lwm. 

Sir AbduT Balim Ghumav1: They ~  all fictitious names. 

Kr. B. »aa: ~  friend thinks thcse are fictitious names, hut the rp-
presentatives from 'the Bengal Salt Producers' Association visited Simla 
and Delhi two or three years ngo, and J know it for a fi\'ct. thut j,]wy were 
Bengali producers. I leave it to my Bengali friends to fight for Hengal, 
hecause I am not well acquainted ", .. ith conditions in BlIlgul. I 'tm more 
concerned with Orissa. I also want protection, because in that cnse 
Orissa will manufacture salt on the Orissa Sea C08StS. I wel('ome tIle 
speech of my Honourable friend, Mr. HusenbbaiLaljee. He spoke as 
a member of t.he Indian Salt Assl)ciation and with the knowledge of a 
salt producer in India and with much e\.perience of the B<'llsul SRlt mllr-
keto I agree with him that this prot,t.etion, given to the aaU, ~  
lUiloB not helped it so much as the decision of Sir George Schustflr and Hw 

,Central Board of Revenue simultaneolJsly to fix thtl price levellmd to 
maintain thllt price level. If Government would not have mainta.ined 
that price level, foreign salt would have come in in lDcreaRin{l qunntit,icll, 
killing the Indian salt induBtry and then raising the price to RB. 100 per 
hpndred maundB a'S they do today in Burma where t.here is 110 price oon-
trol exercised by the Government of India. It is no use our moving 
amendments .. ,.;r would Bugsest to the Honourable·t,he Finance Member 
Ithat .he 'should give US a guarantee that he will raise the duly on suIt h:v 
another one anna as under the Statute. This was ·pronllsfd 10 1931 flud 
it wa:s. not needed to be given effect t(). We do not oak tht! ~  
the Finance Member to say that he will immediately apply it. Let hint 
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give us and the snit manufacturers an assurance that wIlen he nnds un-
holy competition and dumping he will raise the duty to the level of 2i 
annas and thereby oontrol price levels, and I would suggest, if the 
Honoura.ble the Finance Member will be fair enough to accept our very 
modest and very moderate suggestion, ~  will be no further ~  

and there will be no further difference of opinion on thi" subject. t)ir, I 
did not expect that we should discuss tlw subject of Aden. As the Hen-
Quruble the Finance Member has got his Bill, the Italian Loans Slane-
tions Bill, through this House I want to ask him the question whether 
the Italian firm operating in Aden is dealing through the Banks, of COurflt) 
British and Indian Banks, in Aden, and whet/her the financing of thut 
Italian concern has been stopped, and whether the Honourable the Fin-
ance Member will not see his way to prohibit those Italian qalt works 
to send salt for sale in the Calcutta and Bombay markets, and, if Indil!.' 
lS going to rEtaliate against Italy, why not rebliate against these particu-
lar sa'lt works which ar(' destroying the product,ive cllpacity of the Indian 
salt industry? Sir, with these few obsel'vationsr welcome the mCIIS\lrp 
of protection but I do hope the Honourable the :Finunce Memher will be 
good enough to give us a guarantee that it requires protection. 

1Ir. I. C. Chunder (Calcutta: Non-Muhamr·Jadnll Urhun): l\fr, Deput,y 
President, as the cry has been  raised that the Bengal conBumer haB been 
hit, and especially as my Honourable friendB, Sir Abdul Halim Ghuznavi 
and Mr. G. Morgan, have raised the cry thut it is the Bengal conBumer 
who has been suffering because of the levy of thiB protective duty, let UB 
-examine the factB a'S they appear here in the courBe of the debat.e. Sir, 
it Beems that about 5,50,000 tonB of BaIt are brought  into the Pl')rt of 
Calcutta, Out of that, about 40,000 to 50,000 tonB are, either Hamburg 
:salt or Liverpool salt. 

Sir A.bdul H&lim Ghumav1: No, no, 

1Ir. K. C. Chunder: All Hamhurg Bolt? Vei·.l' ~  that it is 
less than teu per cent. and if at all the con Burner BufferB, it iB thoBe who 
<lonsume this ten per cent, BaIt; and I suppoBe that their backB will not 
be broken by the, imposition of thiB duty of an anna or two anUas or two 
:annas and .a half. Sir, it iB a falBecry and thiB cry haB been raised BO 
often Bince 1931, a'S Mr. Morgan and Sir Abdul Halim Ghuznavi have 
said, that it has become not a little frayed and worn-out. The fact is 
that Bengal doeB really expect that the time will come when she will be 
able to make her own salt, Bnd it is necesBary, therefore, that there 
'Should be Borne protection. Sir, the difficulty in Bengal haB been, as you 
know, that the Bengali is not really given to induBtry, or be has not got 
t.he money. Bengal is very poor now, and it has not got money to .in-
veBt in industrial concerns. The difficulty haB been that the protection 
which has· bEen given to salt has been so precariouB tha,t Bengal capits:l 
has fought shy, and that is why today you do not find Bengal doing 
what Karachi haB achieved; and if the Honourable the Fina'nce :Membcr 
'Will liBten to my friend, the Honourable Mr. Husenbhai Laljee's appeal, 
I have no doubt, that, in course of time, Bengal will haVE' itB own salt 
works. And, Sir, it is very regrettable that from that comer the cry WM 
Taised, "How long do you want protection 1" Well, Sir, everybody knows 
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that in India things move rather slowly. The people are ignorant. TheJ'e 
is no help from Government; and the Government is 'not under the con-
trol of the people. Is it any wonder that, if in their own country & five 
:years' protwtion is sufficient, India should require u longer protection? 

An Honourable Kember: For two hundred years I 

lIr. N. O. Ohunder: Yes, for two hundred years if necessary. If India. 
eould manufaoture its Own salt, I would really give it protection for two 
hundred yeal'l,. 'and, so long as the British Government lasts, probably 
you will have' to have protection, because we cannot control our own 
trade and regulate our own industry, and there will be no men w'lnting 
in this country who, in order to serve the interests of other CQuntriee, 
would be perfectly willing to sell their own country to the foreigners. 
Whatever it be, Bir, the cry is a false cry, and, so far as the Bengal 
('onsumer is concerned, it is absolutely false. I am a Bengali, and I 
think I am one of those Bengalis who have ~ !:',!lour of dining out al-
most every day out of the 865 days in a year and I ca,n say that there 
me very few Bengali households where foreign salt is being used. And, 
no wonder, Sir,-the total consumption will be about ten per .:lent. and 
it must be confined to people like my Honourable friend, Mr. George. 
Morgan or my Honouruble friend, Sir Darcy,-and what cloes it matter, 
Sir, if they pny a few annas per ton more or less? 

The Honourable Sir James Grigg: Sir, in the old police-court re-
_ ports in my own country there were frequent references to the iaet that 
"the prisoner 8'ppeared to feel his position acutely". That is my ·posi. 
tion today because I have been attacked by people with whom I a.m 
normrdly in completc agreement and praised, rather nuldly, rather 
grudgingly it is true, but pruised,-by those with whom I am usuaJly in 
eomplete disagreement: I certuinly do feel my position acutely :md I 
hope it won't hU1Jpen too often; I do not think it will happen too oftui 
for I urn bound to say that after having helird the speech of ~ last 
speaker I feel that I probably made a mistake in introducing this measure 
at all. I notice that if anybody else says that protection is against 
the interests of the people, then the Members of the Congress Hnd thf' 
Congr(,ss Nationalist Party say that this is all humbug, and that is the 
measure, I think, of their real regard for the consumer and the people 
of the country. However, I do not want to strain unduly this new, 
t.his ruther novel, and not particularly well-fitting bond of affection and 
ilO I will come to what seems to me to be the only real point of sub-
1!tance raised by this debate. Sir, I understand from my friend. ?tIro 
Husenbhai Laljee, that he is quite satisfied that the present :ijiU ade-
oquaotely protects the, interests of the salt producers so long as there is no 
foreign dumping; but he asks what will happen in the event of foreign 
dumping. Well, as he pointed out, there is in the Bill a provision en-
abling the Government to raise the duty by an f,xtra anna, that. is to 
put it back to two and a half annas. Quite obviously, I cannot give any 
pledge or assuranCe that that power will he used in ",ny particular cir-
eumstances. But I do point out that the power is there. I will do a 
little arithmetical examination to S£re how far that power is likely to be 
effective. The present price of salt . .in .Qalcutta is some.where about 
Rs. 45, as far as I remember, probably with the rebates which are given. 
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by some, producers a little 'lower, but let us take it at Rs. 45, und 8 

duty of 21 annas per ma'Und is equivalent to Rs. 15-10-0 per hundred 
maunds, so that the foreign salt would have to be landed in Calcutta 
in order to compete with the indigenous producers at something just 
over RR. :m, and excluding freight, I think that is F.O.R., Rs. 24. I 
personally think that there is very little danger of fOrflign proiiucers 
dumping suit or putting pult on bou.rcl the .. hip in tho l{(,d 8en ~  at 
that figure even apart from the present prohihition ofimporLs . from 
Italian sources. I think one Honourable Member ~  lhink it,wuq 
Mr. Morgan-that the lowest price at whieh FmU has eVM: been lanucrl 
in Calcutta', ex-duty ,wus Rs, 32 Md. t.hat only for B month or so and 
in effect the effective minimum has been Rs. M or Rs. Sf). Quite ob-
viously a two and half annas duty: which is the duty within the power 
of the Government to impose is much more than sufficient to keep out 
salt at that figure. But apart from that, we have often henrd 0f storil'8 
of dumping, but they never materialise except for a very short, peric.ct. 
Personaily, I do not share the fe,srs of Honourable Members Opposite, 
T do not think that any dumping that. is wit.hin the power "f th", foreign 
Red Sea producers to put int,o operation, I do not fpllr t,h II t, any dump-
ing that is within their power is outside the power of tht! Government 
of India with the existing Bill to deal with. That being so, I hope that 
Honourable Members Opposite will feel ~ assurt-'rl t hut the rre-
sent Bill gives thf>m quite ~  sllfegl1ards against, ilny oJ'g:llliZt'd 
hostility on the part of the foreign produc·(,rs. 

JIr. Deputy President (Mr. Akhil Challdm Datta): The Illlt'$tion ~  

"That the Bill ~  to extend the op"ration of the Salt (Additional Import 
Duty) Act, 1931, be takerJ into consideration." 

The motion was adopted. 

1Ir. D!pUty President (Mr. Akhil ~ ~  rlhe qUCistion 18: 

"That c1auRe 2 stand part of the Bill." 

The motion was adopted. 

Clause 2 wus added to the Bill. 

Clauses 1 und S were added to the Bill. 

1If. Deputy President (Mr. Akhil Clumdrcl Dattll): The qu£'stion ill: 

~  the Title and the Preamble stand part of the Bill." 

The motion Was ~  

The Title and the Preamble were added to the Bill. 

The .:aoDourab1e IIr " .... Grla: Sir,' I do :not need to detain.the 
House for more· than one minute'. I 't'ouldlike 'to say, ho\vever, t.hat I 
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am grateful to the House for their r.eoognitioooLthe:, iaet.tlilli, in ~  
posing this compromise, {Joveruwent ~  ~  to steer tb,e mid· 
dle way between the conflicting intertlsts /.U1d ,I ~ 1PPf:it, gruteful for 
their;pon8ideration and for the rapid way in which tht:y Luve disposed 
of this Bill. 

Sir, I move. 

"That the Bill b!, .paued." 

JIr. DepU"atlidlDt (Mr. Akhil Chandra Datta): The 'question is: 
., That the Bill be palled." 

The motion wai adopted. 

THE INDIAN 'I'ARU'F ~  ~  BlIJL. 

The Honoura.ble Sit Muhammad Zafrullah Khan (Member for Com· 
merce and Railways): Sir, I beg to move; 

"That the Bill furth.'r to ameud the Indian Tariff Act, 1934, for certain purposea 
(Second AUlI!ndment) he taken into eonsideration." 

811'. it will ue ous('rved that the Bill deals with two hwttl'I'I;. It pl·O· 
p1)ses to continue the duty on the import of wheat for another year, but 
ut thl' rate of one rupee per c",·t. It also proposes to l'ontinue t,he duty 
on wheat flour, which ~  if 1 might so describe it, consequential, at the 
same rate, that is to imy. one rll{lc',) per ('wt. The second commodity with 
which the Bill deflrls is broken ril'e. The Rill prolJoses to continue the 
duty of twelve allllRS per mnunel on broken ~  up to the 31st l\larch, 19:.37, 
that is, for another ,venr. 'rhe import duty on wheat was impm;ed as a 
temporary measure in 1931 find has ~  continued from year to. year 
at the rnte of two rupees per c'.,-t, ond, since last year, at the rate of 
Us. 1-8·0 per cwt. In fI review of the necessity for the: continuance of 
this dutv, Government have taken into ('ollsir/eration two factors first, 
the ~  of world stocks of wheat which might be available for export 
to India and, secondly, the relative levels of Indiap and world prices of 
wheat. It is obvious that the exi"i;enee of iarge stocks of exportable 
wheat would affect the level of prices in India ond also the questions as to 
whether an import duty WIlS or was not necessary qnd if it wa:;; nec"silary 
what should he the level of that duty. So far as the que!<tion of stocks iii 
concerned, ill 1920-27, before the downward trend in prices began, and, 
therefore, the year which might be treated for this purpose as a nonnal year, 
the stocks of wheat stood at 191 million bushels. Then, from year to year 
the position became steadily worse and in the year 1931, when the duty WEj.S 

imposed for the first time. the figure rose to 499 million bushels. ~ 
folJpwing year it rose to 579 million bushels and inf982·3'3 it rOBe to 624 
million bushels. That was ,the lleak of the fignre; that is to say, in that 
year the world had accumulated 'stocks :It the highest level thnt hIlS heen 
reached during this period. From the followin/{ year Q, ~ dt>-(llinc 

~  so that' in 1984·85 the nll:llre was S71 miUion bushels 'and in HI35-S6 
the lateRt estimate is thAt the stocks will be reduced t<> 220 million hllshelFl, 
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a figtD'E' . which is compara.ble with the figure of 191 million bushels in 
1926-2.1 which, as I have submitted, may be treated as the normal ye!lr 
for thIS purpose. It would, therefore, appear that so far us exporta.ble 
stocks are concerned, the figures d" not give ~  CHuse for anxiety. 

Now, let us ~ to th.e othcr fuctur. the fsctor ot comparativt.l\pricc 
levels. On the tude of pnce levels the tClldency during the last tWo or 

~  yew;s has ~  for world prices more and more to ~  up to \he 
~  pnces which, of c:ourse. have been subjt'ct to thEiimport duty 

SlOce 1930-31. Take for llllltance the prIce of Lyallllur wheat, deHvercd 
in Calcutta and the London quotntion for Australian wheat, which re-
presents very closely ~ price at which ,Australian wheat may be landed 
ex-duty at Calcutta. The average execss of price of Indian wheat over 
world parity. as expressed by the London quotation, has been us follows. 
In 1932 the average excess. was Rs. 0-9-11 per maund; in 1933, 13 as, and 
10 pies per maund; in 1934, 5 annas 4 pies per maund; for the whole year 
]935. 4 Rnnas and 2 pies pel' maund; for the period September to Dc·camber 
1935, one Bnna and 2 pios per mallnd; J anaar." 1936, minus 8 pies; Feb-
rUBry 1936, minus 9 annas 1 pie. So that ill these two months the world 
prices of wheat have been to that Ext,ent, that is to say, by 8 pies per 
maund snd by 1 anna 1 pie per maund, higher than the Indian prices. 
Now, if that were the position 011 the y(,ar round and if that were R sf,abi-
lised position, there would he a good ease for tho ftholition of thi" dutv 
altogether. . 

[At this stage, Mr. President (The Honourable Sir Abdlll' Hahim) 
resumed the Chair.] 

But. unfortunately, though the trend of price levels does I;how that 
there is not much apprehension of any large quantit,ies of Austrulian or 
other wheat being imported ~  India there have been, on the other 
hand, certain factors in the aituation which do not completely reassure 
one' that the tendency under certain circulllstances may not reappear. For 
instance, to some extent world prices hM'e been influenced by erops in 
Argentine and Canada having last year suffered from a certain kind of 
disease. Again, the United States crop had ueen affected by drought and 
dust-stonns. Therefore, though Government nrp of the view that recent 
tendencies in world prices show that in future it is very likely thnt world 
prices will continue to approximate to Indian prices of wheat and that, 
therefore, there is no serious apprehension of import of wheat into India, 
there are certain factors in the situation '"" hich lead Government to 
imagine that the position may not have stabilised itself, and t,hnt, in cer-
tain periods of the year. there might be nn apprehension of imports into 
India, and that, therefore, the time has not yet come to aholish the duty 
altogether. The second question, therefore, is. what is the level at whieh 
the duty should be fixed. As I have said. last year the duty 'VIlS leducad' 
from Rs. 2 per cwt. to Rs. I-B-O pCI' cwt. This ~  having regard to 
the trend of prices to which 1 have referred. Government propose to con· 
tinue . the duty at. the rate of Rs. 1 per cwt. Now, the effect (,f t·he 
reduction of the duty last year was .not in any way either to reduce the 
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price level inside India or to upset the 1 ol\rket , botli of which are consi-
derations which must be borne in raind. Beclluse, if there was any danger 
either that price levels in India would be affected in the downward direc-
tion by any manipulation of this duty or that the market would be dis-
turbed these would both be hrguments in sUliport of the position that 
there should be no change in the d1lty. What actuOilly happened is that 
the price of Indian wheat in Calcutta, after the reduction of duty in 
April, 1935, ruled fairly steady between Rs. 8-4-0 and Rs. 3-8-0 per 
ma.und wiilh a ~  rise to Rs. 8-10-6 per maund, as compared 
with, in the previous year, fluctuations between Rs. 2-14-0 and Rs. 8-11-0. 
Therefore, my submission is, that the level at which the duty has been 
fixed is the level at which it might reasonably be expected would ensure 
that there would neither be fluctuations in prices as a result of this 
reducilion of the duty nor would it lead to any reduction in the 
general price level of Indian wheat. I ha.ve already endeavoured to 
show that the level again is such that it is not likely to permit 
of import of wheat into India for the purpose of internal consump-
tion. There is a certain amount of import. 8S it is, for the purpose of 
milling. It is milled and re-exported. 'I'he figures show that. the amount 
of Australiall and other wheat that is taken in ~  Calcutta is taken in for 
the purpose of milling and re·e,xport as-.tIour. TherE> is a certain amount 
of rebate on the qunntity of flour that is '-exported irom India, find the 
figures show that the wheat that is imported is for the purpose of milling 
and that the wheat flour is agaia CXP( rted. As] have said in the begin-
ning, the reouction in till' amount of outy 011 wheat in !l.Ccompanied by 11 
corresponding re,dudion in the ~  on wheat Hour. 

The sec;ond subject, with which this Bill deals is the duty on broken 
rice. Last year, when this outy was imposed, m,'.! predecessor, Sir 
Joseph Bhore, put before the HnuHe a detailed exphmation of the circum-
stances in which the Governmont of ]nc1ia hnn decided to impose this 
duty. The volume of importH of rice and rice products hn·] n>al1hed fI, 'very 
high level and there hud been a diEllocntion of price levels which, in the 
opinion of the officer appointed by tlw Government of Madras to investi-
gate the problem, was attributable to t.he ~ uncontrolled import 
of cheap inferior rice from oversellS, in particular, the rapid increase in 
the imports of broken rice from Siam. It is UIJnecessary for me to under-
take any new justification for thf\ ('onHnulltion uf the dut.Y, though I am 
bound to point out that the imposition of thia duty hail had /l very salu-
tary effect in checking to a very ]/lrge extent f,he import! of broken ric"! 
into India, and it has also hll.d the £·ffect of bringing down appreciably 
the amount of import of whole rice Rnd paddy. I might give ihe House 
80me figures in this connection. So far fiS the figures for broken :ice a.re 
concerned, this is what has happened. In the eleven months Apnl, 1934 
t.o February, Hl85 , the importil of foreign hroken rice amounted to 208,880 
tons.. In the corresponding pariod f'nding with Februa!J of the present 
year, these imports have shrunt, t, 58,200 tons, R reductIon of no less than 
145,614 tons, that is to say, 71 per cent. of the ~ quantity. In the case 
of rice, the corresponding figure£' for the Sllmp. penod of eleven months ~  
44,778 oons for 1984-85 and 24,482 tons for 1985-86, that is a reduction 
of 45 per cent. 

PaDdit lfu.ak&ntha Du (Orissa ~  Non-Muhammadan): Whole 
rice? 
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. i'll' ~  Sir Muhammad ZaIrWlah Khan: Yes, J hsve already. 
glVeI). .the .es for broken rlCe. In the ~  of paddy, therehfls been'" 
fall, for theaame period, frOUl 1l1.li28 tOllS to (}8,796 tons, or Q fall of 11 
per cent. . Now, from these tigurcs. it will be appal'ent, first, that there 
has ~  ~~ ~ ~ ~  Jhe imports of broken rice into IndiQ' by 
the Wlposltlon of thiS dut;y winch the prosent Bill seeks to continue for 
another year, though the figurel<! oC imports nrc still cOll8iderablc. That 
is Government's justificationfc-r, thtl Pl'op('!lnl thnt the dut" should be 
continued for another year j Gov8J'ntueut. of c.)un;e, . will continue to w8tch 
the effect of it and see whflt !'t.eps, ma:v, hecome ne':6ssary at .the ~ ':If 
the yenr. On the other hand, thl) ilgure;;ako show' -that though the (iuty 
was imposed net.ually only ~ broken rice. it nns hud thp ~  of hring. 
ing down the imports into India from foreign cO'\1ntrit's of whole riM 
by 45 per cent., and of paddy by 11 per Mnt. Government do not 
propose to impose Ilny import, duty upon whol.. rice or upon 
paddy. Government are aware tha.t there is 8, certain amount of' 
feeling over the matter, and as HrmOl;mb;e Members nrc nWfI'l"e this matter 
ill under discussion now on 1\ pllrt·h£"\J'(l Ht'solution which WAS fliscusseo 
on the last non.official dav for Resolutions and the dil'>c1Jssion of ",hich 
will be continued on Thurs'da:v. But, I urn hoping that. Honourable Mem· 
hers will ~  that upon such an essential food·stuff as rice, it would not 
he justifiable to impose a duty unless conditions indicate that an emergency 
has lU'isen and that unless some step is tuken in that direction, irrepf,mble 
dam9(g'e is likely to result. Ta.ke Madras, for instance, which is the pro· 
vince most affected. So fur as the prr,.lul'tion of rice is cOllf'prncd, Maorail 
is a. deficit. province, That is to SHY, ('\,cn if t.hLr(· weru 110 iJllports 
whatsoever from foreign counirie-; of paddy UlJlI wllole ri('l, Madras woullt 
s\;ill to u very Inrge extC'nt ~ to dep2nrl upon it!.; supply of rice from 
other urell8. Cnder thof;e ~  1 venture to submit thllt ~ 
regard to the figures, the H(III';,' '" ill ngree thut it would have been UT" 
wise, at this stuge, to propose /lny import duty upon whole riee or upon 
paddy. I, therefore, hope that, there woufJ not be much diftieulty in pur· 
suading the House on both sideR--I know there are difien'!lel'H of opmion 
-that it is necessary to continue this duty. that Government have tllkeh 
every possible precaution in fixing th(' lpvel of the import, duty on wheati, 
that the reduction should not ~  l'il"fI to :lllv ~  that. ~  
of wheat· ure likelv to be stimulllted (,r that the level ()f priceR would be 
lowered or that, ~  condition!! would be disturbed: and that. with 

: regard to rice, the House woulll be ahle to .. groe that Government lire 
. justified in continuing Ute duty on broken rice for another yenr and that 
it is not necessary-at /lny rate i!; has ~  beeome necessary so far ~ L 
hope it will npt become necessnry-to lmjlose ony duty upon whole ~ 

; fir upon paddy. Air. I move. 

Dr. Zlauddin Ahmad (Uni!;e(l Proviu(:es' Southern Divisions: Muham 
lIIadun Rural): May I ask·three questions? The Honourable Member .has 
not discussed them in his speech. One is 'whethertbe present pr100s 
(If whea.t at Lyallpur Bnd elsewhere are economic or not. The ~  
iR. if the price level of whea.h at .present iii ~ lees .tha!l that In 
1914.15. The third point is. whether the rc·duction III duty wIll lower nr 
raise the price level of wheat. 1 shnuld like tn huve :m :mswer on these 
t,hree points. 
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The Honourable Sir Kuhammad Zafrulla.h Khan: 1 trust the' Honour-
able Member will raise these J..oiuts himself. and if he places the data on 
\\'hich they are based before the Houf;e, Government will give a reply. 

Dr. Zlauddin Ahmad: I thought that the Govemment ought to have 
considered these questions before laying the proposal before the House. 

Mr. President (The Honoul'uble ~  Abdur Rahim): Motion moved: 

"That the Bill further to amend thE' Indian Tariff Act., 1934, for certain purpoat'll 
(Second Amendment) he taken into consideration." 

1Ir. G. Korgan (Bengal: ~  Sir. I rise to support the Rill. this 
Hil as a maHer of fact, seeks to do what I have been trying to do f(\r the 
In.st three yeRrs by amendments. The reduction of the duty to one rupee pe-r 
hundredweight is what I hav3 b"l'n nimin!! at as the proper rate of dut.\, 
on foreign wheat. Now, I ~  like. ",it,h :unur ~  to set out, 
as briefly as I can, some of the considerations which occur to me in con-
nection 'with the dut:v on ~  I nm ml'rdv dealing with wheat: the 
motion moved b:v my Honourable friend. the Commerce Member. illclud-
pn broken rice-I ~ not. goin!l" to deal with broken rice. 

As the Rouse knows. the duty on imnorted wheat was first imposed in 
H131. It was then fixed at t.he mte of Rs. 2 per cwt. Last :vear it wall 
fixen at Rs. l-R-O. The Bill now hefore the Rouse is an extending measurE' 

• wbich fixes the dutv at Re. 1. per ~  The duty of Rs. 2 per cwt .• 
,,·hich was imposed in 1931. was imnosed hecause surnlus stocks of whest 
had accumulated which were depressing prices to such an extent that the 
('TOP was in danger of becoming unremuneraUve to the cultivator. In 
('onsidering the facto!'!! leading ur to this situation, I think it is essential 
to hear in mind that imports can onl:v directly influence domestic prices 
if thev represent a subst.antial portion of the totltl supplies available fur 
consumption. Clearlv this condition is not satisfied in respect of the 
wheat !'Innnlies of India !'Iinee internltl production is estimat-ed at 9.71'\2.000 
tons, while imports in 1934-85, amounted to tbe negligible quantity of 7.483 
tont!o I may point out here that this smitH import.ation of 7.438 tons 
W'lR onlv made possible becauJ:le of the drawhack on the re-export o-ve'"'8ess 
of finished products. The whea,t camc in. was procell sed in the mills and 
re-e)!,norted overseas, so that there was no actual addition to India's whMt 
supplies. I mav further add on this point. tjhat the millers could not 
have hought Indian wheat for the export of finished rroducts overseas 
owing to t,hp fRet. t,hnt the price of Tndian wheat, ~ Ahove world PArity, 
a circumst,anCle which makes the cost of flour milled in this countrv higher 
t.han competitive pnpes in othf'r cfluntries. It is true, that at tho time 
of the imuosit.ion of t,he nl1tv. irnnort.s were in t·he neic:rhhourhood cf 50,000 
tons, hilt even that fil\'Ure may be regarded as far too small to exerohe 
even the remotest influence on wheat rrices in India. In 1928-29 Bnd 
1929-80, imports were in the neighbourhood of 500,000 and 850,000 tons 
respectively, but in both these years Indis's wheat CTOP fell short of her 
total internal requirements ann these figures cannot, tb,erefore, be 
re!;tarded as a.verage or as a justificntion for the imposition of a duty. In 
times when India's crop fails and production falls short of the total con-
sumptive capacity, it is obviously essentdal tha.t IIhe should ~~  ~  to make 
up the deficiency from overseas supplies. , . 
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The reason for the fall in Indian wheat prices cannot, therefore, be 
attributed to t\he effect of imports, and there is little doubt that the record 
wheat crop of 1000, oontributed to the la.rge surplus stocks of wheat i'l 
. Northern India, and that the existenoe of these surplus stocks was the prime 
CQUSe of the price collapse. This WIlS recognised at the time of tue 
imposition of the duty in 1931. What then wa.s the reason for pl{I.CinR a 
duty on wheat imports at all? The reason was simply, that ~  these 
surPlus stocks in Northern India had heen disposed of, ~  by ~  or 
by internal consumption, prices could not be expected to revive, and in 
an effort to achieve this -.d what amoun!1ed to a prohibitive duty was 
placed on imports in order that even that fraction of the market sl1pplied 
by such imports should, if possible, he supplied from indigenous sources. 
There oan be no other justification of the duty. The important fact to 
be borne in mind is that the cultivator's {lrice could not be expected to 
improve until surplus indigenous stocks had been exhausted, and the 
imposition of the duty contributed nothing towards the improvement in the 
cultivator's price apart from the fact that in so fal" as the duty excluded 
the small quantity of overseas wheat from the Indian market, it may 
possibly have increased the consumption of indigenous wheat and ~ 

enabled surplus stocks to be reduced to some extent. 

Have I got a time limit, Sir? 

lIr. PreSident (The Honourable Sir Abdur Rahim): No: the ~  

Mf'mher ran !YO on: 1 he Cilltil' i>-prepared to sit a little late if this motion 
can be finished today. 

lIr. G. lIorgan: If this statement. of fact is accepted, as I vfmturC! 
to think it mUl';t be, then ;t follows that the customary am'umeJ"lts in defence 
... f the duty, namely, to raise prices for t,he benefit of the ,.mltivator or tl) 
nlace him on a more competitive footing, do not. exist RO far as thE' ~  

duty is concprned. 'rhe rpmovul or ~  of the duty can. t,herefore. 
have no effect on cultivators' priMS, except in so 'ar ns' thp qunnf.it:v (,f 
imported wheat contributes towards the I\ccumulation of surpIns stockE; of 
indhrenOUs. wheat. Having regard, however, t.o the fact that thfl OllRniitv 
of whea.t'imported into this ~  in abnormal times, is of the negligible 
orner of. fiv(, Tlf'r ('''nt,. of the tot ,,1 fllmnl,· ann at thp nrpspnt mOn1pnt 
'lfY)onnts to only 8,000 tons-a. quanti'{v which Cfln hrwe HUla or no effpd 
upon slImlnR stocks-it, iR. fflil'. rpllsnnnhlf> Rnn p'l'ohnhlv correct. t,o nr"'ue 
th .. .t, Rt, this precise m·oment. +Ihe dutv iR of no importance or ~ to t,hfl 
cuWvlltor. ancl that its extension for another :vear cnn onlv be of imno"tRIH'r 
'Ir value t() him if it, is assumed that its removal would CRURe n Rllhst.f'tnt.iul 

~  of wheat imports concurrent with a high crop yield in Tndbt. 

Nnw. Rir. T ohRerve t.hflt, (mlv t,he other dav the PJlf'sident of thp 
Northpm Tnn;1l r,hnmhAr of Gommf'rce. in a· speech at Laho"e. exnresRed 
the "View tba.t the 5.000 tons of AURtralmn wheat. landed in BnmhA,v ~  

~  h"d a seri01lS effect upon Puniab wheat and hf' went, on t·o SAV t.h'lt 
mere tbreat of importation caused whea.t prices to fall in thp Pun!qh from 
two to fouw ' a.nrras per maund. Well. Sir. I am anxious. if l)osslhlE'. TI0t 
t.n (In +he 'P,resident of the Northern India ChBmher of Commerce .an 
injustice.' ~  it m,,,, wf>ll 00 thRt. in the. course of his speech he ~  
rr.r'luments in l!Iunnort of bis assertions. ,  I ran onlv sav. howf>ver. that In 
Ul.e repGrt which I saw, these argument!! were conspicuous by their absence, 
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Let us see what the assertion amounts to. The total anpual wheat pro'-
duct.ion of the, Punjab ill ill the neighbourhood of '3,000,000 toriF!, IUld it 
seems to me ~ require more than the usual amount of economic guile to 
argue, that a quantity of imported wheat coming on to the, market and 
representing only ·OW pel' (·ent. of the output of the Punjab can :nflUtmce 
,the price of tha.t output to the extent of four annas per maund. If this 
extraordinary state of affairs does exist then it seems to me t·hat tIle 
remedy does not lie in a i:.6riff, or indeed, in an embargo on imported "'heht, . 
but in a reorganisation of the marketing system in the Punjab. There 
must be something radically wrong with the market intelligence in that 
province if the landing of a negligible quantity of wheat in Bombay can 
dislocate a large and important wheat market like the Punjab to such an 
alarming extent, and I feel it is contral'Y t<> all that is sound in the 
economy of " country if this House were to all<9.V" a state of uffairs, which, 
if these figures are tp be believed, is so obviously in need of thorcl\.1gh 
overhaul, to continue to exist, or to he obsoured behind the protectivf\ 
shelter of the tariff. I have always understood that one of the fundamen-
tal conditions on which an industry is granted protection is that the 
industry should put its own hOllse in order, and I cannot believe that this 
condition can be anything like sat.isfied so far IlS the Punjab wheat market 
is concerned if, as I say, it is true that a mere 5,000 tons of Australiun 
wheat can depress prices in a market· handling 3,000,000 tonR. 

Now, Sir, what has been the effect of the duty on overseas trade!' 
r; 1'. M. 

The trade and navigation Acconnts show that Indian whcllt 
exports have risen from 2,194 tons ia 1932-33 to 1O,9():! 

tOl).S ill 1934·35, and to 9,051 'tons in the first ten months of 1935-36. 
Wheat flour expo!'ts have shown an opposite tendency, having fallen frum 
20,790 tons in 1932-33 to 11,763 tons in 1934-35, but some recovery '\\':.s 
experienced in the first ten months of 1935-36, when the exports amounted 
to 15,159 tons. As far as wheat imports are concerned, these have fallen 
from 33,482 tons in 1932-33 to 7,433 tons in 1934·35, and to 6,553 tons 
in the first ten months of 1935·36. Flour importil on the other hand have 
risen from 61 tons in 1932-33 to 168 tons in 1934-35 and 340 tons in the 
first ten months of HlB5-3ti. The broad story of these figureR is thnt wheat 
exports have risen and wheat imports have fallen, while flour exports have 
fallen and flour imports have risen. It is, therefore, clem' that in so far 
Ill:! these figures indieute, in nny WHY, the effect of t.he duty, itp'rts blO'en 
advantageous to wheat, but disadvantageous to flour. If I ~  the 
same fact in !10 slightly different way, may I say that while the 'auty has 
reduced the output of our own flour mills at the ports it has not reduced 
the importation of foreign milled flour which. comparing the first ten 
months of 1935·36-not even a full year-with the twelve' months 1932.33, 
shows an increase of well over 500 per cent. In the face of these flgures 
I do not nhink the fact that the flour millers at the ports have suffered 
as a result of the duty can be seriously challenged. 

I have already stated that it seems clear that the duty itself can have 
no direct effect upon prices of wheat in India, and it can only have an 
indirect effect upon prices in so far as it ~  imports and by so doing 
either prevents or reduces the accumulatIon of surpluses. It must be 
assumed from the published quotations of wheat prices in the Punjab that 
the effect of the duty in assisting the reduction of surplus stocks has been 
more than successful as at June, }{l31, the price of whellt f.o.r .. LyaJlpul' 
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was in the ~  of B.s. 1-10-0 a maund whereas in February, this 
year, it W&8 2·6-0 a maund. If we take the average price of Punjab 
wheat between the months of April, 1935 and J ~  1936, at between 
Rs. 8·6-6 and Rs. 8·7·0 per maund landed at Calcutta and the average 
price of Australian wheat ex· duty landed Calcutta at Rs. 3·4·9 per 
maund, it will be seen that the price of Indian wheat is still slightly in 
excess of imported wheut und, from t.hat point of view n small mt.msure 
of protection may still be justified. When, however, the duty of Rs. 1-2-0 
per maWld (Rs. 1·8·0 a cwt.) is added, it means that Austral.ian wheat 
cannot be landed at under Rs. 4·6-9 per maund, which represent. a margin 
of Rs. 0-15·9 per maund in favour of Indian wheat. 011 the haRis of the 
present scale of duly. 

Before I come to the reasons on which I shall endeavour to justify thA 
reduction of the duty may I again venture to remove from the minds of 
Honourable Member£l any impression they may have that the cultivators 
secure any direct benefit as u result of the duty. When this matter was 
before the House lust ,Yenr and the clut,y waA reduced by 8 HnBas. my 
Honourable friend, Mr. Gauba, tried to prove thut we were taking 8 unnas 
I' cwt. out of the pockets of the cultivators. I think the outcome of the 
Debate last year showed thut thllt WI'S un argument, which could not be 
sustained and I hope I have said Rufficient today to lay that ghost for, at 
a.ny rate, some time to come. If my Honourable friend, MI', Oauba, is 
still in any doubt about the point may I recommend him to reud the 
chapters on wheat prices which appear in Volume V, Purt III of "Agri-
culture and Livestock in India" published by the Imperial Council of 
Agricultural Research last May. He will find there all the relevant faotorR _ 
affecting wheat. cultivator's pl'lces vpry ('Ill'l'flllly IIllulysed ftlld set out, Hnd 
he will find no reference to the duty. 1 am prepared to !Ldmit that the 
cultivator does not alwaYb get tL fllir pric€. hut, the pril:e he getB has no 
connection whatsoever with the wheat duty, it is bound up with his debts, 
the activities of speculators and matters of 9. similar nature nona of which 
is remedied in any way by the imposition of a duty. 

Now, Sir, it would appear ~  there are three grounds upon which a 
reduction of the duty may be Justified. The first is the fear that if the 
present rate of duty of Hs. 1-8-0 per cwt. is continued for another year, 

, the wide margin, between the priceR of Punjab wheat and Australian wheat 
landed with duty, will afford the operator too great scope for speculative 
activities. Secondly, at the present time, the position is that the cost 
()f importing Australian wheat is Rs. 3-10·6 per maund ex-duty landed 
Calcutta. The duty of Rs. 1·2-0 per ~  and the charges to place the 
wheat in .the Calcutta mill come to Rs. 0-2-0 a maund-thus the mill C08t 
of Australian wheat amounts to Rs. 4·14·6 a maund. Against this the 
Calcutta mill price of Punjab whea.t is between Rs. 3·8-0 a.nd Re. 3-9-0 
per maund which shows a substantial margin of Rs. 1-5-6 to Rs. 1-6·6 in 
favour of Indian wheat, and a lower rate of duty can therefore be fixed 
&Ild still provide an adequate sa.feguard against importation of foreign wheat 
into India. The third reason justifying 9. reduction of the duty is the 
st&te of the world wheat market itself. It must be assumed from the 
improvement which has taken place in the price of Punjab wheat that 
the alleged surplus of 1931 has now disappeared, and since this was the 

~ justification of the duty, a reduction of the duty ought on these 
grOlmda aJ.one to be no further delayed. The poillt which then has to be 

~ •.. ~ ---- ... -- -------------
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considered is whether if !the duty were reduecd or removed ·th8l'e would be 
IL substantial expansion ot wheat imports. It is clear from the figuret! 
which were published in the Indian Trade Journal of the 12th pecember, 
1935, that the world's exportable wheat stocks at the end of the 1Y.:S5 
season were 36 per cent. less than a.t the end of 1004 se88OJi. The wheat 
demand by world importers estimated by the wheat authority Broomhall 

..; 540 million bushels. Having regard to the restriction on production in 
America it is estimated that her 1005-36 crop will fall short of her domestic 
consumption by Bome 40 million bushels against which she has a reserve 
of 152 million bushels. The United States is not, therefore, expected to 
h6ure as an expo! ter of ~ neat. Argentme, Russia, ~  Danubiu 
and other countries are expected to have a total exportable surplus of 215 
million bushels. This leaves a deficiency between the world Remand and 
the current supply ot ~  million bushels. To meet this deficienoy, the 
Canadian wheat carry-over is available, which, acOOrding' to the' estimates 
appearing in the Bulletin of the Commodity Research Bureau, might be 
able to contribute 383 million bushels, and if to this figure the possible 
U. S. A. margin of 112 million bushels is added, it would appear that to 
meet a world deficiency of 325 million bushels, there is an estimated 
visible supply of 495 million bushels, or in the a.ggregate a small surplus 
of 170 millIOn bushels. It is cleHf, therefore, that from the point of view 
of imports into India, there need be no great anxiety that any alarming 
expansion would take place if the ~  were reduced. On the other hand, 
the pref;ent hi-ate of the world's whent supplies shows that there is a very 
distinct possibility that if the price of Indian wheat can be brought down 
to world parity India stands a fair chance OF re-entering the export market 
later on. 

There it! one final point to which reference might be made in connection 
with the revival of the export of Indian wheat. In his speech int!Oducing 
the Railway Budget for 1936-37, the Honourable Sir Muhammad Zafrullah 
Khan pointed out that since 1935, India's export traffic in wheat had been 
practically dead, and that this had caused a loss in Railway earnings of 
something in the neighbourhood of Rs. 2 crores. He went on to say that 
no doubt part of that loss would be met by the increasing industrialisation 
of India, but a very considerable period of time would have to elapse before 
this could be achieved, with the increase in wheat production which is 
expected to take place in Sind and the necessity for a serious effort to 
recapture export markets it is worth considering whether judicious railway 
freight conceflsions on wheat und its equivalent in wheat flour destined for 
exporrt from India might not contribute substantially to a revival of India's 
export trade in wheat. 

Sir, I beg to support the Bill. 

The Honourable Sir Kriplndra Sirear (Leader of, the House): With 
your permission, Sir, may I request you not to take questions tomorrow 
under It,hese . circumstances? There is a long lisll of questions, about 100, 
but they are fixed for the 17th. For the 15th and 15th, both days, the 
available questions are just over 40. As I may have to request you to-
morrow to rise a little earlier, I would ask you not to take questions to-
morrow. There are not many available for tomorrow or the day after. 
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Ill. PrUldeni (Tbe Honourable Sir Abdur Rahim); Tp,e Chair has looked 
at the n.umber of questions remaining to be answered. For tomorrow ~ 
is n list of only about 40 questions, QIlcl for day after tomorrow there is 
nothing. In the eirewnlltanees, it will perhaps suit the convenience of 

. the House if thEl Chati' ditipenlleli with quellt.ions tomorrow. Those ques-
tions that are down for tomOlTOW will be taken up day after tomorrow. , 

The Chair ousht all10 to .• tate that, BS mentioned by the Leader of the 
House, the House will have to adjourn by, say, quarter past one or half past 
one, owing to the public departure of His Excellency the Viceroy, and 
there will be no sitting of the House in the afternoon after the ~  
adjournment. 

The Assembly then adjourned till Eleven of the Clo<:k on W ednesdny, 
the 15th April, 1986. 
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